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2111
LOK SABHA
Thursday, April 4, 1968/Chaitra 15,
1890 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Heclamation Work in Middle Andamans

*1048. SHRI PREM CHAND VERMA.:
Will the Minister of Food & Agriculture
be pleased. 1o state:

(a) whether it is a fact that a loco-
motive and & number of tractors were
acquired by the Divisional Forest Offi-
eer between 1953 and 1962 for reclama-
tion work in Middle Andamans;

(b) whether it is also a fuct that a
number of persons employed for the
work contin.ed to receive salaries with-
out doing a.y work for a total period
of 529 montns;

(c) if so, who was responsible for
the mis-managemcnt and huge wastage
and delay in the execution of the work
assigned to the unit; and

(d) whethnr the machinerv has since
been required and the work executed
and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY (OF FOOD, AGRICULTURE.,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) (a) One locomotive and
eleven tractors were acquired by the
Apdaman Forvest Department between
1953 and 1842, These were required
for haulage «f logs and not for reclama-
tion work.

AMa
(b} No, Sir.

(c) Does not arise, in view of reply
to (b) above.

(d) Only five traetors ang one loeo-
motive remained idle for some time.
The locomotive congidered to be be-
yond economical repairs having outiw-
ed jts utility period has been condemn-~
ed by the Condemnation Board con
stituted by the Andaman Administra-
tion. Qut of five tractors, four hawve
since been repaired and put into ope
ration and it has not been possible
10 pwt the remnaining one to use main)y
for want of some necessary wspETes
The targets of extraction were, howe
ever, achieved during the perfod and
the work was executed. There has
been no retardation in the progress ot
reclamation work on account of m;,
tractors remaining n‘lEe , i

ot S wer wnt A1 I AR
ot ot X famr 2 wgdw a@ Rt
AGTHT ) W AT g & 9w X
W@ W W o@T qgger T &
fs 520 il aw A Far e
¥ o aqeng &1 Tk of 7 owsow .
wgrem, watw w wife: foaid 47 am
2 vwd wfedt ¥ gaaw fenrg
fr 520 w@w awT  wrafaal Y-
At Qad § & s § e aal
wm ¥ grEw & ww tfen 3
sTwUE w A wfrw €

q w9 7 & qgar § feer
A AE g 5T M iWTAY
:(tmt 48 (mﬂqw'ﬂh qe8-
¥ d whw 0 ¥ &y fETwm
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oF AN Y F OE ¥ e
waay Ag A7 Wy gy AT 7
frgat 107 ¥ ¥ & wAIEEAT
@ @? miggwray f feaw ¥
fedfees & ar 97 fewdic & &
wrm 7, IFT gIe wdar 41, 97
9T wF fFar T WK §8 gAETQ
@t Fr k! wmoggET g 2 fE
RE ¥ § A A AT w1F
QT T QT FOHA 7E X AAAR
® g os&w f5 v fefed
¥ € wig IFR AR ?

SHRI ANNASAHIB SHINDE: If there
i{s any point, we shall be prepared to
go into it. There is no difficulty at
all in going into any malpractices.

SHRI RANGA: The Report was be-
fore you. WVihy did you not take any
nction earlier?

SHRI ANNASAHIB SHINDE: As far
as this Report is concerned, the PAC
$as gone into it and it wanted clari-
fication of the position in regard to
ataff, According to the Committee, the
staff was surplus and it was not pro-
vided alternative employment. Now
the position is like this. As a result
of the la"k of spare parts some five
tractors remained jdle. There was a
trgctor workshop of the forest depart-
ment where the sanctioned strength of
ataff was 20 but actually only 9 people
were working. 11 posts were vacant.
Bo, the services of these staff were
utilized in the tractor workshop dur-
ing the period when the tractors were
idle,

SHRI RANGA: But the hon. Member
has sald thut one of the tractors bas
never work:d at all from the wvery
beginning. It had not been put into
action throughout, all these years.
Why?

SHRI ANNASAHIB SHINDE: I
have no infurmation about this.

W IT R qE T S wAT
X o1 Her w0 wERT FATH T
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oY Af § WA P AT #
wqT we@ar g f5 wmw AT yea &
It fead « I X ATE YOT WA
¢ frwm g3gee At 2 fF g
¥ wreAr frar s ¥ @ W@ AR
IR aFeng FrAfT @ & s
Srea g Fr wr ag  w@r Ag &
wZg wef i &1 g agt wadt
W o 5 orEaeY SoaTaEt w
FW & WYX g wafat &Y
Ty et grad ams 787w
gz W wgr A& g f5 73 g Ew
W WY wafEt & ama g
Ty fer ma? @ fule 7 %%
fear g & f& 73 s WY
sy faar @ o wETR THE ATHA
qr w9 10 ¥ st ag ww
qal AT ? ¥ 4 73 PAT €A
® A ¥z gt ggAd g g€ ?

SHRI ANNASAHIB SHINDE: I have
already stated the position. Though
the staff were idle as a result of the
tractors not being in order, they were
made to work in the workshop. I have
already expluined that the sanctioned
strength in the workshop wag 20, but
actually onlv 9 employees were work-
ing there. Su, the staft which was sur-
plus as a result of the idle capacity
of the tractuo-s, was working in the
workshop. ‘Uhe daily and monthly al-
location register and daily register
have shown that they have worked
there.

o) i% w77 7AL ; THA AT )
fega s gt fam

MR. SPEAKER: You may say ‘galat’.
But how am I to verify it?

SHRI S. KANDAPPAN: There are
some practical difficulties In the admi-
nistration of Andamans and 1 appre-
clate that kina of difficulties. For ex-
ample, during the monsoon the rain s
50 heavy that I understand practically
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all the departments there suspend
their aperations continuously for a
period of three or four months, It can-
not be helped. Also, the Government
of India is practically cut off from
Andaman Islands and it takes more
than a week for letters to pass from
this place to the Andaman administra-
tion as a result of which there are a
lot of anomalies that have crept in.
So, keeping that in view, I would like
to know whether the Government would
congider the advisability of providing
the employees, whether they are in
this department or in other depart-
ments, with alternative employment or
permitting them to take up part-time
work elsewhere, like reclamation of
land for agricultural purposes? When
I was there the workers represented to
me that they should be permitted to
take up re:lamation, farming and all
that, I would like to know whether
the Government would consider this.

SHRI ANNASAHIB SHINDE: I am
glad that the hon. Member appreciates
the  difficulty wunder which the
Andaman administration has to work.
First of all, due to heavy rains for a
longer period, the employers find it
difficult to give them employment.
Moreover, most of the labour are im-
ported and we cannot retrench them
and send them back anywhere. That
is the difficulty, Now, as far as the
specific suggestion of the hon. Member
is concerned, we shall examine it.

SHRI SRADDHAKAR SUPAKAR:
‘The rea] question is whether the em-
ployees received their salaries without
any work. That question npeeds an
answer. The guestion is not whether
the tractors or engines are lying idle
and so need repairs. If those people
were indispensable, may I know whe=
ther they were given alternative jobs
and whether it is a fact that they
were pajd without any work?

SHRI ANNASAHIB SHINDE: 1 have
already replied to this question. They
were provided with alternative jobs in
the workshop of the forest department.
They were not paid without work. 1
have alse explained the other position
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in reply to a query by the hon. Mem-
ber that Andaman is in a very pecu-
liar position. Because of the heavy
rains for some months the work

completely stopped. Then, we cannot .

retrench the workers because most of
them are imported.

DR. RANFN SEN: When the question
of labour in Apdamans was raised in
the House previously in the course of
the aiscussicn it was pointed out that
one ot the main reasons for the diffi-

cumies of the workers is the maladmi- .

nistrauon carried out by the Commis-
sioner of Andamans, about which seri-
ous complaints have been made by
the residents of Andamans. I would
uke to know whether tha Government
have rectived those complaints and, if
so, whether they are going into them
and thinking of some remedies.

SHRI ANNASAHIB SHINDE: My
Ministry is concerned only with the
administration of the Forest Depar
ment in Andamans. If the hon. Mem-
ber has any question about other de-
partments, he may put it to the Home
Minister.

Universial Press Service Agency

#1050. SHRI JOYTIRMOY BASU:
Will the Minister of Labour and Rela-
biiitation be pleased to state: ‘

(a) whether the Labour Department
of Delhi Administration has received
several complaints against the mapage-
ment of the Universal Press Be..ice
agency operated by the West Germans;

(b) whether following submissipn
of such complaints against lack of
weekly off-days and working hours,
an employee has been dismissed; and

. ]
(c) the action Labour Officers have
taken under the Working Journalists
Act and Shops and Estahlishment Act
against the Universal Press Seruice

} THE MINISTER OF LABOUR AND

TION (SHRI HATHI): .

REHABILITA
_(a) Certain complaints against the
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Agency were recelved from one of its
ernployees by the Delhi Administra-
llon. The editor and proprstor of the
Agency is an Iandian.

(b) According to the employer, he
had merely accepted the resignation of
the employee while according to the
employee his services had been ille-
gally dispensed with,

(e) Prosecutions have been launched
against the Agency for not maintain-
ing certaln registers and not display-
ing certaln notices as required by the
Delhi Shops and Establishments Act.

SHRI JYOTIRMOY BASU: Th-
news agency is run on the lines ol
the USLS in this country. They re-
«etve huge funds from West Germany
in order to maintain this propaganda
machinery for West Germany which
maligned this country and added fuel
to :the fire during the time of the
Pakistani war. In the circumstances.
mey I ask the Minister whether it
is a fact that the agency was not im-
plementing the wage board awards
nnd, if so, how many more other rore-
ign agencles have similarly not imple-
tnented the awards.

SHRI HATHI: So far as this Agen-
¢y is concerned, it has now implement-
cd the wage board recommendations.
Bo far as the other agencies are con-
cerned, 1 require motice.

SHRI JYOTIRMOY BASU: How
roes the Government propose to safe-
guard the interests of working jour-
nallsts and non-journalists in future
under similar circumstances and will
the Government appoint a high power-
ed committee to investigate the such
womplaints and suggest proper uction?

SHRI HATHI: So far as this agency
1s concerned, the complaint received
was that the employee's service were
fllegally terminated. The employers
maintain that the employee had writ-
ten: ‘unless you meet with my demands
immediately, 1 will dissociate myself
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from the agency from the 28th Janu-
ary. Now, the employer says, “be-
cause he has sald so, I have termina-
ted the services; he did not want to
work”. But the Inspector has -alled
the parties and the matter is being
negotiated; on the 6th they have call-
ed the parties again and the matter
may be settled. Sp far as the imple-
mentation of the Journalists wage
board award is cncerned, the machi-
nery is already there and he has im-
plemented it.

SHRI JYOTIRMOY BASU: What
about the high powered committee?

SHRI HATHI: There is no need for
a high powered committee because
the law 1s very clear and If we get
any complaint, we do take steps under
the law. In this case. it has been
done.

SHRI V. KRISHNAMOORTHI: First,
I wish to object to the manner of put-
ting the question. It concerns that
the termination of the services of an
employee of the Universal Press Ser-
vice Agency. The question says: “ . . .
the Universal Press Service agency
operated by the West Germnans'. The
privilege of the Members should not
be misused like this to malign a parti-
cular undertaking for whom there is
no defence here.

Is it not a fact that the management
has terminated this particular em-
ployee, Deepak Chaudhuri, who is a
known informer to certain blocs.
namely, Soviet Russia, and is it not
also a fact that he himself has resign-
ed and it has been accepted by the
Universal Press Agency?

SHRI HATHI; So far as the Labour
Ministry 1is concerned. we are con-
cerned with the workers' dues wnd
conditions of service and the imple-
mentation of the labour laws. I amn
not concerned with the other things.
I have eald that the editor and pro-
prietor of the Agency is an Indian.
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MR. SPEAKER: Next question.

SHRI JYOTIRMQY BASU: On a
paint ‘of order....

MR. SPEAKER: No point of order.

SHRI V. KRISHNAMOORTHI: I am
prepared to substantiate what I say.

MR. SPEAKER: If Mr. Krishnamoor-
ihi had asked a question whether the
services of the employee were dis-
pensed with, it was all right but bring-
ing in some other extraneous things
had given lead to this trouble.

SHRI V. KRISHNAMOORTHI: The
yuestlon itself contains extranecous
matter and it had been admitted.
The way in which it had been put,
that itself has lead to this trouble.

Forged permits for sugar
.1_
*1051. SHRI P. P. ESTHOSE:
SHRI K. RAMANTI:
SHRI E. K. NAYANAR:
SHRI SATYA NARAIN
SINGH:

Will the Minister of Food and Agri-
<ulture be pleased to state:

{a) whether Government's ulten-
tion has been drawn to a news-item
published in the Hindustan Times of
the 25th February, 1968 that large
quantity of sugar has been drawn
from several ration depots in Delhi on

forged permits;

(b) if so, the total quantity cf sugar
issued on such permits;

(¢) whether Government have in-
vestigated in to the matter; and

(d) if so. the findings thereof and
the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASA-
HIB SHINDE): (a) Yes, Sir.

‘(b) 145 .quintals.

(c) and (d). The matter is being in-
vestigated by the police.

1800 (SAKA) Oral Answers 212¢

SHRI P. P. ESTHOSE: It it a fact
that sugar purchaged against permits
and sold in the open market is piicedr
at Rs. 5 per Kg. and, if so, what action
has been taken against thege persons®

SHRI ANNASAHIB SHINDE: I
have said that the police are investi-
gating the specific question. As re-
gards the general question, we allot
sugar to the States and it is for the
State Governments to see that the dis-
tribution is made properly and if there
is any breach of any law, 'egal action
can be taken against the partles coun-
cerned.

SHRI P. P. ESTHOSE: May I know-
whether some Government officials are
in link with the traders or involver
in these forged permits and, if so, what
action has been taken cgalnst these
ufficials?

SHRI ANNASAHIB SHINDE: That is
under investigation.

SHRI K. RAMANI: May 1 know
from the hon. Minister whether the
partial decontrol policy of the Gov-
ernment has itself created such ‘an
avenue for forging permits so that the
traders could get more sugar and sell
it in the black market? The hon.
Food Minister while he was talking
to the Sugar Mills Owners' a-
tion one or two days back stated that
he was going to take action if sugar
price had exceeded a justifiable limit?
I want to know specifically from the
hon, Minister what is the justifiable
limit and what lg the unjustifiable
limit? In Madras State the mill-owners
agreed to sell sugar at Rs. 3 per kilo in
the market and forty per cent was
allowed to be sold like that while the
ration price was Rs. 1.75. But actu-
ally it is sold at Rs. 3 or 8 a kilo.
What is the justifiable limit and what
is the unjustifiable limit—is It Rs. 1.75-
or Rs. 3.50 or Rs. 5 or Rs 62 When is

he going to take action?

SHRI ANNASAHIB SHINDE: I
can reply to the question, but the point
is that the question refers to the news-
item dated he 25th February, 1968 of
the Hindustan Témes and' it ¥ ‘very'
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preclse':- The quesuuu .o be consider-
ed is whether you would allow the
hon. Member to go into the general
policy of sugar control and decontrol.

MR. SPEAKER; It refers to raticn
shops selling sugar at a higher rate.
¥You can confine your reply to what
19 pertinent to this question,

SHRI ANNASAHIB SHINDE* The
hon. Member refers to some :sule of
controlled sugar in Madras Siatz, 1
have already mad: the positicn clear.
Yhe State Government should st:aizh-
ten out and streamline the dustribu-
tion procedure. They should sce that
levy on sugar is not allowed to pass
into other hands so that nobody is able
to exploit the situation.

o F queRy ¢ TIEI & WE i
¥ g At TR § gg A
firer & fF R W H T &
o o sma & fawrs sEang &y
ST | [E AT A AW T G oA
WA 99 qar OF & g,
afFer & ag smar wear g fF o
& fox wfast & fawe 701 F-
gy Y T ¢, wWifs wEF
AR A QqamT & o ® ¢ WK
o frmar oepw 7 sqwfer & @
g

SHRI ANNASAHIB SHINDE: The
hon. Minister has made it clear that
we shall not hesitate to take legal
action if prices shoot up. We had al-
~ready taken some steps in ordar that
prices are maintained at a particular
level. We have made available ar ad-
ditional quantity of 34,000 ionncs of
sugar immediately—24,000 tonnes for
free sale and 10,000 tonnes for con-
trolled distribution. There was a
urt in the price of jaggery because
some State Governments wanted to
enter the jagger trade; they wanted
to purchame juggery. We have issued
orders that taking into conside-ation
thy preseat supply position of sweeter-

APRIL 4, 1968

Oral Anmers 2122

ing agents in the country, jaggery
should not be used for purposes other
than human consumption or cattle
feed; it should not be used for the
manufacture of alcoholle liquors, etc.
Necessary orders have been issued.

SHRI SHIVAJI RAO S. DESH-
MUKH: May I know whether under
the agencies of big bosses of the Delhi
Metropolitan Council, the national
capital leads the country in forged
sugar permits to this extent that the
administration is supposed to have is-
sued permits to the sweetmeat shops
and ration shops bearing even the
election symbol of Jan Sangh?

SHRT ANNASAHIB SHINDE: [ am
not aware of this.

s g0 gRo WiE 1 Hegw ngRY
# w4t ngry ¥ A T84 Ggm 5
St mfraw St IR e 9w ¥
aFae I 91 fF g o g aw
¥ Fedaww &1 of@r 2 ag a8 W}
¥ owww & g R
Y o7 W, @Y @ S-Fa F
ez T Al AgRT aar wva & fr
framr oetar a1 & "R ST ¥ 9
ifefied Time TaIT IEYT 9%
wi g @ w?

SHRI ANNASAHIB SHINDE: Re-
ports indicate that the sowing trend
is very encouraging. Actual estimates
will be available after some period, bug
this will have effect on the next sea-

son. The policy has been very help-
fu] in increasing sugarcane plantations.

off WaTeTR TN © WEAR  ERA
frod =re ot feAt X gTT A Wy
¥ &0 w7 1200 Y Praew =@
& arefifm ¥ 120 WY e w, WX
w9 AFAY HAY nimr LA 2
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ey fodi & #¥, 97 ¥ wgw A4
97, I &7 qwg ¥ WA agar
& ot wEAEAT QY & IW ¥
T aT cgafae gar & ar & war
AT & g3 =igar g fr ag faw
afas ®F wgET ¥T AdAF X
QFICHGE A FL T A FFART L
g ITHFAT A1 qOame AWA O
ar 1% @3r faas A & faY dare
§ fag ¥ fF gz wx@a 7ga saT
AT F AT FE

SHRI ANNASAHIB SHINDE  We
ar: trying to be vigilant. We wish
the manufacturers, trading communily

and others cooperale with the Gov-
ernment.

SHRI KANWAR LAL GUPTA
not a question of wish.

I FE F27 I F fA7 FA¢
2 g figriae & fay §me 2 ?

SHRI ANNASAHIB SHINDE: 1 have
already mentioned some of the sleps
taken by Government. First of all
orders have been issued banning use
of jagegery for any purpose other than
human consumption and cattle feed,
because jaggery prices have also sym-
pathetic reaction on sugar prices.

S FTT A A fAIEFET OF
frforofas & faas oy g
walfzdfmavrags #3170
afra ot foz afes a0 & &
WTHA FIRT TFIT T A oy §
T F Ak § W9 w1 &9 ¥
g?

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM): He is aware that the period
within which the sugar relcase should
be despatched is 30 days. He also
knows perhaps that the quantity aof
sugar that is not despatched within
that period will be ereated as levy.
That threat is already there.

SHRI NATH PAI: May I know what
benefits the coasumer and »niso the

It is
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small producer have recelved from the
so-called partial decontrol, which’ so-
far as the consumer-is concerned, has-
operated as a partial loot which has.
only benefited the speculator and the
landlord in his constituency who hvlds
hundreds of acres? I have gone there~
and I have seen it. Only the ! older-
of big plots of land is benefited by this-
and the small-holder and the consumer -
have been robbed. May I know ii any:
assessment has been made of the tre-
mendous profits made by the big land-
holders as against the an‘icipated bene-
fits which he honestly believed would
g0 to the consumer perhaps? Hag any
assessment be2n made as to who has-
been the overall beneficlary nf pa-tial
decontrol and who has been the loser?

SHRI JAGJIWAN RAM: The profit-
made by the trade and industry can
be asszssed afler the semson is over.
But one thing is quite clear even today.
So far as the cane-growers are con-
ccrned, whether he is the blg grower
or small grower, he has been very murh
benefited. So far as the consumer is
concerned, if my hon, friend has tried .
to understand the entire scheme, he
will find thit whatever the consumer
is getting from the levy sugar, he is
getting it at a subsidised price. be-
cause the sugar factories had paid a
price to the growers which s much
higher than the minimum prire that
had been fixed. The consumer is gett-
ing the levy sugar at a price which .
is calculated on the basis of minimum
price of sugar-cane. To that extent
it is being subsidised. The whcle
trouble arises because of the short-
age of the commodity and rhe consu-
mer is not getting adequate quantity
of sugar. He has to supplement his
requirements from the open market
where the price Is naturally higher
than the subsidised price.

SHRI TENNETI VISWANATHAM :
The basis on which this partlal de-
control was introduced was that the
sugar position in the eountry will Im-
prove and the consumer will pget
greater benefit to the extemt that he
gots subsidised sugar.- In view of all
these benefits which according to the
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miniﬁ.ei' flow from decontrol, why
should he not decontrol the entire
sugar and increase the benefits a hun-
-dredfold?

SHR1 JAGJIWAN RAM : Ferhaps
the hon. member believes in chang-
ing horses in the mid-stream. I hope
that will be far from his irtention.
The question can be considered at the
beginning of the next season.

SOME HON. MEMBERS rose—

MR. SPEAKER: For the benefit of
the House, I will read the question:
It is about the quantity of sugar drawn
form ration depots in Delhi nn forged
permifs, whether an enquiry nas been
made, etc. Delhi is gone, forged per-
mit is gone and the supplementaries
have no relevancy at all to the main
question. Next question.

Underground Reservoir in Gangetic
Plain

*1052. SHRI BHOGENDRA JHA:
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state:

(a) whether Government's atiention
has been drawn to a news-ilem pub-
lished in the Indian Nation, Patna of
the 25th February, 1468 that Mr. Dun-
cun Scott, Director, United States In-
formation Service, Calcutta stated
that the Gangetic plain has the lar-
gest underground reservoir of water
in the world;

(b) if so, whether Government pro-
pose to implement any plan to bring
into full use for agricultural purposes
the underground water in the (Gange-
tic plain; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes. Sir.
The statement appears to have been
made.on the 23rd February and was
reported In the [ndlan Nation of the

24th ¥ ary.
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(b) and (c). The groundwater deve-
lopment for agricultural purposes

through all feasible schemes like dug-
wells, boring and deepening of tlube-
wells, installation of pumpsets, con-
struction of shallow tubewells and deep
tube-wells has already been i1 pro-
gress in the Gangetic plains. The pro-
gramme has been further accelarated
during the last two vyears.

ot WAT |/ AT qEET. qF
AT F AT T AT qIATA 7 FT qoErT
239 F art ¥ 5 QU gwin Ir@
77x17 7 fRar & 917 g7 fra & &
IN A/IANF WLAR 97 I T TEAA
FTEE AT FFA R AT AR 7 9w
Wfaas 7= & gamE oIwe ¥ AT
At Afzatarfr E WA o Faa A
AMET W OF AN H AT ITH
qrer 7247 2. feaea & 9| F "W o9
WY, @z qfang = "2 A AT @ 2
fra & 917 #74 1 787 741 2. X%
e gzt Fafaar afe & 7@ 47 ®
ot e w0 Fr 77 Fr faFaaT @wE
d1 39 ¥ fAu qandr & $17 ITAE
T4 ¥ fAm #1E a7 a1 IT B L6Y-
AT &7 F[ FIE TAAT ATHT A AT
& zq woAv w7 w1 faww g o
Fdr 7
SHRI ANNASAHIB SHINDE: Sur-
veys have already been carried out
by the Exploratory Tubewells Orga-
nisation and the broad quantities
have been assessed. It has been In-
dicated that in UP 50 million acre-
feet of underground water would be
available, At the moment 30 per cent
of it is being exploited and 70 per cent
still remaing to be exploited. In Bihar
also, about 15 million acre-feet of
underground water is likely to be
available. 20 per cent of it is being
exploited at the moment and 80 per
cent still remains, In the last two
years, the exploitation of underground
water resources has gaineq such a
momentum both in UP and Bihar that
the minor irrigation pregrammes are
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progr -very satistactorily compar-
ed to years.
oft ll’nh RI : WST9 WEIT, WY

AT ¥ 70 2w F ot gy gk 2, A
7 w4t w ey w1 7 wE €077 9T THC
H afi ar, gu fay qoear gf & 1 & Ay
TRRT { BAT Ag § fF W aw
AN 70 WaS AT g0 WAL wigwa o
FTITGITAG T AT 2, IF FTFT A F
<G QI AT G AT § QT 9T F
% fad aoe % am A DA & v
L U
FEI—-TF FIINT & ¥ fA7
fgzz itz frix &1 weger swma &
T HTRT & 919 Tt F1E gy g
I R FIT Fare e Fog &, ar gz
sararfeat & ara foas foar &, o fomar
T I T TG &, I 7= w7 feadr-
o FT F Qv gww Frar o,
foa & f& A4t qiw = g F
AT T8 4T ¥ Jor WY Forwrery &
I w7 g fFar a1 7% 7
SHRI ANNASAHIB SHINDE: Re
ferring to the first part of the hon.
Member's question, I do not think he
should really attribute any political
reasons and say that because of a
purticular political party being in
power this programme was getting
well,
sty e 20 A9 oA
. g, & AT gur 2

SHRI ANNASAHIB SHINDE: In
fsct, there has been a very healthy
awakerfing throughout the coyntry.
Due to the drought and a number of
other factors there has been better
consciousness in regard to minor irri-
gntion programmes and State Gov-
wnments are showing very keen in-
terest in the implementation of the
programme. Al far as UP and Bihar
are concernsd, for instance, for the
year 1988-80 -under the Plan sector
e 6,31:00,000 are provided and under
the institdtional sectir Rs. 13,89,00,000
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have been provided and for UP Rs. 20
crores under the Plan sector and Rs, 27
crores under institutional sector have
been provided for the year 1968-69 for
minor irrigation.

w5t Wi wr : fox w1 &,
4t fam @ & 37 & @t F o1 @
v |

SHRI ANNASAHIB SHINDE: Most
of the rigs are available in the ccun-
try and there should be no difficulty
in getting the rigs. If there is any
difficulty felt by any State Govern-
ment, we are prepared to support their
foreign exchange requirement. There
should not be any difficulty on that
account at all.

o q:qug waw - K 7 AEET &
gBAT ATEAT EiE I F AT FgA®
fosr faigr AF o3 &1 aw@ 4T
Fa1 fow & 3zt o=+ W 7O § wrd
At w1 @ ¥ 0 gedt amE—
faad 277 d+% "o qAF F AT FAH
ary § 37 & faaeft & goad fafimm
&7 # gaErfaT eT ¥ AT we fradr @,
FT LA F1 A TE SqAEqT KT WET 2 7

SHRI ANNASAHIB SHINDE: About
rigs there is no difficulty as I have
already explained the position. As far
an electricity for the rural supply is
eoncerned, the State Governments are
expected to look into this. There are
extensive plans and Central assist-
ance is liberally flowing to State Gov-
ernments for expanding their plans of
rural electrification.

oY sgrorw fag wroh: vy A o
&1 o & F fam I WL AT
frerery & fd g7 www Q) ag W
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FAC—AT-F7 5 7 ST NG | 6§
& T« 97 1 3 FATAT AT 5 FTA-
AT & v o o & foaed Ay
& w7 qrar fasra ad § 1 3fg Fww
1A AT T1F [ &, O Feara & qare
TR sy ?

BHRI ANNASAHIB SHINDE: 1 am
nnt aware of these things.

MR. SPEAKER: That is a different
question.

&Y 1o Ao f1aTEY : 4T ATHTC F
AR § 6 79-57 T 1 19 yrim
a1 § 1 f42) 81 g g
¥ €A% §@EX 9, 98 FH F7 A<
NI SaTaT FAT G L.

MR. SPEAKER: That has nothing
te do with the question. We ure not
discussing the Bihar Government
That is where we get into irouble.

SHRI RANGA: In view of the fact
that rural elec'rification has been at
about the lowest level jn these two
States and without power supply it
would not bz possible for peasants to
make use of rigs, tubewalls anda all
these things, has Government got any
plans for providing sufficient funds
from the Centre also in order to push
up this programmes of rural electrifi-
cation in these States for this specific
purpose?

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM): There has been difficulty be-
‘ause the necessary funds for rural
lectrification with the various State
electricity boards are not adequate
for the requirement. The difficulty is
that the finances available with the
State Governmenty gre not adequate
and from the Centre also there has
been difficulty. 1 have been able to
find a solution for that and the
Secretary of the Agriculture Min-
nistry bas taken up the matter with
the State electricity boards that if the
elactricity boards float debentures
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commercial banks may contribute to-
those debentures so that the néces-’
sary credit will be available with the
electricity boards for rural electrifi-
cation. y

SHRI AMRIT NAHATA: The House
has been told just now that during
the last two years the tubewe!l pro-
gramme has got a terrible spurt in UP
and Bihar. The Exploratory Tube-
well Organisation (ETO) is committ-
el with the Rajasthan Government 1o
explore and dig 200 tubewells 1n th.
arid zones of Rajasthan but this com-
mitment has not been fulfilled and we
are told that the ETC is clusing Its
shop. Is it because Rajasthan's is a
Congress government whereas LP and
Bihar had non-Congress governments
of which the Centre was afrald be-
cause of blackmail by them?

AN HON. MEMBER: This is attri-
buting motives.

MR. SPEAKER: This is a auestlon
about the Gangetic plain, rigs and all
that. Unnecessarily you lose the time.
Shri Tiwary and Shri Nahata and all
of them Jose time. That is all,

oY ®ilo Wo €AW : AT H T 712w
Yol fem & 5 71k @ &
W= T I AT FT AR R | TTY
T F |19 g a9 W 7579 T AL
gaR gzt qwar & F afmi & feai ®
ya arar § 1 & aoeT § A s
fe foay z7a-3s@ &t & 99 & qr
WTAIHATATE O frweR & Am W
qGT T AN T2 & | FT TFIR
T TqI-IF W AT FE A AR
frerem). faad fF @zt o oA SO
gt HarAdid wimAiqa ek ?

SHRI ANNASAHIB SHINDE: All
thess plins of minor and major irm-
gatlén will bave to be necessarily co-
ordinated taking into consideration the .
local availability of underground res-..
ources and surface availability.
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SHRI RANDHIR SINGH: Has the
Minister made any survey about the
Gangetic plain; what 1s the acreage
#hich is unirrigated; what 15 the tutal

_amount to be spent on the project to

provide water to that unirrigated area
through tubewells, wells and canals:
and what is the time stipulated with-
in which that acreage would be brought
under water so that we rould have
more and more production?

. SHRI ANNASAHIB SHINDE: Brosd
estimates are available but at the

_moment the figure is not with me.
With due notice it should be possible

10 provide that.

WA A W R A

*1053. = Wi arw dTn
T ww ot (Asta JA7 9y T
L 21 wen fiF

(7) 3 ;g &< 2 f5 9o
aifFear §ai & dow AW FIE
g3 wwT I3 T ¢ Wi fee agt
WA # 3§ A

() afegh, a1 37 & fac & favme
dar o v 3% 771 Fee A & Y
AR A AT FATE FE

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) Khem
Karan was evacuated by clvilians dur-
ing the Indo-Pak conflict of August-
September 1965, as it was in the battle
zone, The residents were not afraid to
go' back and they returned after the
-cemse-fire.

‘(b) A statement indicating the steps
taken by Government is laid on the
table of the House. [Placed in Library
See No, LT-745/68].

Measures taken by Government have
gone a long way to restore confidence
and the people of Khem Karan have
resumed their normal ectivities.
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A uik sreame e weTH ALk,
& arar angn 3 15 Fo3d afwm &
firt 7o 3 wé & 7ay ¥ 37 ofeard
¥ v 1 o T 0 AT W
TFoTToTo qr, AN AT AT, W @
FTaTAfor @7 ¥ 7T wan ?

SHRI D. R. CHAVAN: If the hon
Member will look into the statement
that has been laid on the Table of the
House, the figures concerning the ex-

penditure have been given there. Con-

cerning the MLA to whom a reference
has been made, I have no information
about it
" ot 1r¢ a7 dea - & ag A=A
mjf‘:nm%fmﬂwﬁmﬁ
AF wimeT o AW 1§ 91 afw
4 o ?

SHRI D, R. CHAVAN: There is no
question of persons going from Khem
Karan to

SHRI A S. SAIGAL: May I kmow
how many persong have been benefited
by these schemes and how much money
has been spent on them?

SHRI D. R. CHAVAN: As I said
just now, the amount that has been
spent has been given in the statement
laid on the Table of the House. Prae-
tically, all the families, in accordance
with the approved patern of schemes,
hsve been benefited and they have re=
suned their normal activities.

SHRI ANANTRAO PATIL: May I
krow whether the Government have
estimated the damage and the loss to
property includnig the standing crops
in the flelds in Khem Karan area dur-
iny; Indo-Pakistan conflict and whether
thay have taken any steps to make
good that loss?

SHRI D. R, CHAVAN: During Indo-
Pakistan conflict, the loss to the Gov-
ermunent property was about Rs. 618
laklis and the loss to private property
that was destroyed was about
Rs. 209°33 lakhs, the total being
Rs. 305-51 lakhs. In accordance with
the approved patiern of assistance, the
emount that has been spent on rellef
ang rehabilitation measures that have
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been taken Government i _
than R, § crores. + i more T za S Ay § e I
& qAOW A . WA AR Eﬁ?qwm wree farT &1 & ot
& oWl §4H ¥ T WA § W agt AT g g fnofr wree o A

9T WA N F® ww fear @ IEer
W ¢ | O W HaA 9gA AFMEI aF
@t ifa & oaf® qeg &9 & giea
E & AR wfeam &Y ST a9
fart qfr @ a3 a7 woos & W
g @Y qfa N 37 A A7 ¥ fag
wrwasar g fE 97 AT w0, A
agt X FW FX § FI TONFT df-
fzx far ond, 3o 2+m dffeza ok
P yAuA w74 * fag ) g9 AT
FuoEEA A3 FA o &, 7Y 404
wai wfewm w7 783 |4 57
EECU U A Lt T Pl
T AT F FT0 AR TOAMAE JA-
{7 3§ & % wg # afw
T ET W AL qF GATG TR R
oqfx &Y femr wvw # 5@, Atd wwE
e H owr o ?
~ SHRI D. R. CHAVAN: It is only
aboyt a month back that I paid a visit
to Xhem Karan, not only to Khem
Karan but to the border also. I may
state for the information of the House
that upto the border not even an inch
of ‘land has been left over by these
persone and that they are cultivating
all the land. I have seen it actually,
Concerning special benefits, I do not
understand what special benefits are to
be given.

W AT W W WA W
@i & T | QeSS 4 qearary
§ | T7 9T 80 WM T TT @F q@nar
¥ 1 & wr =g g &9 fefay W fe
AR, LW ST AW ATF 9L

w wew e wst g 2 ¢ ax

& gafed st smeen § wdifi 0w Wie
& ®rrowgy € F0 99% g SraeT A6

png.gfrﬂtﬂ? ¥ vl oW wfus

e gar §

¢ 3d 7 fedegz fraar fear & 7
wa fawfasy & wgr av %Y goar €
g nF Afwar arz g awedw @@ gt
& Y ag wvar asrgan & gafae § az
AT AR §

SHRI D. R. CHAVAN: As regards
the distribution and disbursement of

ex-gratia grants, Ihad a meeting with
the Rehabilitation Minister there in
Amritsar and, concerning that, practi-
cally 99 per cent of the schemes which
are grant schemes have been imple-
mented. Concerning the break-up of
the figu-es of expenditure as to how
much has been spent in Burki and
how much has been spent in other
areas, that break-up is not there. But
more than Rs. 4 crores have becn
spant.

A faat w1 gmEA

*¥1054 0t worcw W T
way-F1d AAT g I ¥ FA A
fa -

(%) w7 afaaeft aaraf 7 fafww
wareal & grafrad @6 A1 gt
qowetar  wfafedl & i,
sae afafafedt & &a 1 fagga a7
aqT 5g wige AR TN & AT H,,
st w1 58 g far g, o

(w) afz g, a3 qwra w0 §
W IR e ETRr gt faskg far
w g ? K

AOT-TG qATRWIT TR (‘l’lo"!"iw.
o fag) : (%) W (7).
wfaasfre mtmm&:ﬂ
uwatmtaﬁ&ﬂtm
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¥ fay frafefer quir s go

q:—

(1) s~ winfaai & sfadem, fom
# wfufagi gro fay m@ fofa s
frswi &, wWa-6WT 97 W91 929 9T
W I AT ;

(11) & wfafaai & wamfr dx-
goprdt wEew  (widw &= e fadt
& AT W wATT | #) iR
Hifge ; Tar

(1) x3 feami & o faoy
sawg {& 10 w1 wifga 1 <ar, oifaes,
wrifig fasm qar swatg  and
wx frafr gravs qar gfw
qait & far =z winfrar ar
i wfafaar , w7 %0
ofgd w1  w& w7 wAEeEw gl
TEgl B LAA  WAST FET ATHIAT
¥ 7w g wfganT FraT =Tfed )

¥ gATET #1 3fezrT w@d gu wat-
wifeg  weresre wfafadi & smd
Tt H 39 gure fRy a3 § A%
o a7 xr wifug wartfa & qewrg
% a1f AT §7 fae e fwar
1L

St TACH qEw WY qGRT
wH A A wgiT Faqar (g 5 gA
fed m ¥, 97 gAET 51 @Aw @
faaT w1at, Saw agwsTmAT & fa @
wafeqt § 91 % wdww H, wAw
o FITH 1w g fwar m@w §,
M A wAAT SEUE 8 & w3 gue
fod o g 7

o T g g gETT AR (oAt
m, § fowsl wwer  sfaod

iR a4, fe wre fedt

o 7 oy 4w fawic Qi yw A
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fot faar sia W< saa (et
v o7 fintg @) &fwa wre fdt
SOAW  Hara 9y feqre v
¥ waAd 1A TEE EANT Y R
w A oo fige ok P
fra €Y fwar oy | g% far amd-
ardY v AT v & fag o tnm'
& qre W1 ST | -

St W™ WE  FATE ARG H
520 HEEW FHAAT & "ir whw
250 ®WEEw TTOY ¥NT W& | SO
T M W wT@ «0F qgt o feewn
Tt gt § wufen deg @ e
Aw Ty o F fag W7 A waet
3 &w a0 ¥ woW gETY T W, §W
¥ fom wrawaw: 2 fin o afeai . @
NT gf w97 o wfafaai 4T
ns7 W fag war qr ®faw fowm
w&T qaww ug watear & ¥ wif
THEA ¥ wq A w0
(sq-wr%) ... A { q® ST ST
g o1 gar fao mr & fo oo
wfer w3 97 =1 forr st - derfy
llaeqﬂot{o*a_ !ﬁ‘ﬂ‘(w-ﬁ‘ t,
vw ¥qmwafa g7 o gar ad
qAT T g, Adeiwa ofia &
dad  xA safedt o aawt 87 @
wE?

e TR AT fag : Jo T&o To
T ~vaf af 3 forg g agr
9% wafeat §, et swTT o agted
wifeat giat ot wyt oo §vay
gt 9t few smaeqr 3, gAwEw
2w & dfawew  wiww ¥ wfy
etfoeer = T a7 et ¥ Afaen
se &1 A arfae o W wwr @
sy & .. (wwatw)
Mt %Y fafaar w=r worr § o wemer

A Y
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N I gg ad Wi AE g6
WMo THTFSIT T &AF o7 W 1§ 4
T e A A7 ... (W) ..
gw gagre w@Ezw oA It A
g oft guiwy Fag Iat@r 9n
& IT N AS T @S g7 A0 AT
wf 1 ARITHFgEIEWH AT
# ¥ gy qaTE FqLE g1 W W19
ST T ATT gR AT & A §
T mrser A 2 iwfedia
“IAAT Y AT

ot worTe Ak TN 9
fagd &7 wy ar fa  faged qq
arfl & g wAlrs e e
afafad =i atg=z T Twar g
W ITH eqTo9q X R F InWT
IaT s wgizm 7 wEfaar g

wo v PATfag : {I AT
waw ffd§qa gy At #@r
W A woT Aga At F
KT WA &gA wiiaT fe g
gafedt & ifew aiwi wew gk
g (wawa)

QF WIHAG aqEr 20 HTE ¥
AT W AT T E | qg FITHA
i o gifwart & 0

SHRI CHINTAMANI PANIGRAHI:
The hon. Minister may please try to
. urderstand the anxiety of the hon.
members of this House. I would like to
koow this from the hon, Minister.
Though the immediate reference was
not available with me, he referred to
it. 1 remember, this was referred ‘to
‘at the time of Mr. Mavalankar and
also Dr. Radhakrishnan. May I know
what were their opinions on the sub-
ject?

DR. RAM SUBHAG SINGH: Dr.
Radhakrishnan sald:
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“In the present context, the case
for a Standing Committee
seems to be very feeble.”

Mr. Mavalankar said:

“In the form of Government in
which the exe:utive is wholly
responsible to the House, mno
Ministry can function effec-
tively and with one mind if
it has to consult the different
sections of the House through
Standing Committees in the
details of administration.”

SHRI RANGA: When late Shri
Muvalankar and Dr. Radhakrishnan
were considering this matter, at that
time, 90 per cent of the House was
under the control of one Party. Pre-
vious to the achievement of freedom,
we used to have these committees and
at that time we considered all these
things it never came in the way of the
then administration which was more
bureaucratic and which, at the same
time, used to receive the Resolutions
of those committees, The present
pasition is that, as my hon. friend
said, they wanted to give one year's
trial. They have given that one year.
Last year they started it. Since last
year, the correspondence has been go-
ing on and the Opposition Parties have
been non-cooperating with these com-
mittees, Some of the members at that
time when they did not know that the
Opposition leaders were taking this
view, had expressed their wish to be
members of those committees, but
thereafter, they informed the Minis-
tries concerned and also my hon.
friend their unwillingnegs to continue
to be associated with those committees,

I know personally my hon. friend,
I'r. Ram Subhag Singh, is not keen on
differing from us, but then he happens
to be the Minister now. Earlier both
of us were Secretaries—I was the
senlor Secretary and he wag the
junior Secrétary—of the . Congress
Party. The Congress Party has had &
very good -system, They have thelr
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own informal committees to which
they invite the Ministers, The Minis-
ters used to be good enough to be
present there and try to listen to their
views, In addition to that, there used
to be these consultative committees to
satisfy the opposition parties.

In the light of these things, since
that one year which they wanted to
give for trial is almost over now and
the new year is going to be started,
may I know whether they would now
try and accede to those suggestions
and demands that have been placed
before them unanimously by all the
Opposition leaders. After all, we have
not asked for too much; we have
asked for only five committees, out
of which three could be presided over
by the Congresg and two could be pre-
sided over by the Opposition. Already
they have one Opposition member as
the Chairman of one of the three very
important Financial Committees. It is
not too much out of the way, when
there is this Cabinet monopoly of
power here, that the Opposition has
asked for, and it is only our privilege
that we have asked this from the Par-
liamentary point of view, with your
protection, Sir, only to be able to give
greater consideration to those various
-demands, various administrative
matters, for which the House is not
in a position to give sufficient time.
That is why I would urge upon you
to use your good offices also not only
with this poor Minister but also with
the whole Cabinet and see that the
Cabinet behaves in a democratic man-
ner and accedes to the demands made
by the Opposition leaders.

DR. RAM SUBHAG SINGH: There
is no question of our behaving in an
undemocratic manner, We are res-
ponsive to every idea and we propose
to function ag democratically as one
can conceive of. Therefore, I say
that we have now tried for about a
year and we propose to consult the
leaders of the Opposition, and virtually
the entire Parliament; we will also
take your guidance, Sir, and come to
a decision.

157 (Al) Ls—2,
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oY fire ATeE ¢ g@ @RI WY
Fardreft 2=t ¥ wfy et sTeam & g
THT §H T § 9% 99 qmr ¢ 5
qa% T FHE e fF a1 ofemw
TFTHET FAE( § IAF g faind
T & § | & Iugar e dag-wrd ddr gn
grew 1 9t gty gt § werew A
Tl WemeT TERY & WiEMa< g
=T AIEAHFT A T qFT F A1 wlo €y
F e gEm R g afF I
¥ %1 GfeahaaT § 5% |

o T qAN Ty | AR, AH AT
98 Ne T T 97 Ot I9F IaH
Y ATaEw L AT B 39 w6 & g0
4G ET AT | RO ATHY TARTAG &

“The Ministry comes with a defi-
nite policy and it is being
accepted by the majority of
the House. It will not lead
to smooth working to have
heterogeneous committees,
even though they may be
advisory, which have to be
consulted on almost every
matter or act of administra-
tion,”

-

SHRI SURENDRANATH DWI-
VEDY: It has nothing to do with
flnancial committees. We are con-
cerned with the rights of the House,
with the rights of the members of
the House. It is not a matter be-
tween the Congress and the Opposi-
tion. So far as the Informal Consul-
tative Committees are concerned, our
experience, not only of the last year
but of all these years, is that they are
almost useless committees, serving
no purpose whatsoever. Therefore, if
Parliament has to function through
committees, we have suggested that
there should be a better and active
association of members in scrutinising
the activities of the Ministry. For
that purpose, Standing Committee
for only four Ministries were sug-
gested. It is mnot that we wanted
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Standing Committees for all the
Ministries. To begin with, we wanted
Standing Committees for four Minis-
tries and Consultative Committees,
not Informal Consultative Commit-
tees but Parliamentary Committees
of consultative nature, for other
Ministries. I want to know what pre-
vented the Government from accept-
ing this stand. Let the Congress
members not think that it is only the
Opposition which is pleading for it.
It is for the entire members of the
House to be associated like this. Is
this not the experience of the Minis-
ter? The entire Opposition has boy-
cotted these committees and, therefore,
these are merely Congress committees
which are known as Informal Consul-
tative Committees. Sometimes the
Ministers say that the Consultative
Committees have given this advice.
Let us stop this altogether.

DR. RAM SUBHAG SINGH: Actual-
ly there is no guestion of any differ-
ence of opinion between the Congress
and the Opposition in this matter be-
cause we all want to function in an
effective manner. It is not true that
these committees, which came into
being in 1954 and which have been
functioning since then have functioned
uselessly, because they have contri-
buted a lot.

Regarding the constitution of four
Parliamentary Committees in res-
pect of four Ministries, we. did consult
the concerned Ministries and we also
tried to pursue the system that
obtains in UK., and as the House
knows, so far, it has not been agreed
to constitute Parliamentary Commit-
tees, but we are open and we are
going to consult these leaders. My
esteemed friend, Mr, Surendranath
Dwivedy, is also one of the leaders,
We will be consulting them very soon.

SHRI G. VISWANATHAN: From
the reply of the Minister it seems that
he wants to do something but there are
legal and Constitutiona] hurdles in the
way.. (Interruptions) May I inform
him that In Australia. where the form
of Government is the same as ours,
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the Parliamentary Committée 1Is
given the power to summon even Am-
bassadors as witnesses? Why can the
hon. Minister not gracefully and
straightway concede the request of the
Opposition?

DR. RAM SUBHAG SINGH: How
can I accede to emulating the pattern
of Australia gracefully and instan-
eously? It shall hae to be gone
into by the entire House and every-
body concerned. For, this system
was decided upon by the Constituent
Assembly and it has come into prac-
tice later with the consent of the Lok
Sabha and the Rajya Sabha. So, it
shall have to be gone into again.

MR. SPEAKER: Now, Shri
Limaye.

Madhu

SHRI BEDABRATA BARUA roge—

MR. SPEAKER: It is the demand of
the Opposition, Why should the hon.
Member get up and take the time of
the House? I Jo not mind calling him,
but the hon. Minister is absolutely
capable of defending himself.

C ooty fewd . A-ET A9 qRe
B: 91 9Z F qET F AT W AW A
1015 0T &Y g F fal @93
f&r | 7T W gw @ 2 Wk gy
e WA Wi fF oA
TE T @ @i gz fager
myE? 1000 FOT ¥ FUT AT
W BN O HEl W WA WA
&) % u agrey AwEgAT AR E
iy faaned) T X R oo &1 SsmaT
WIT g IOH W &0 F fodr qare
wdY & at ag WX gw faw w1 o &
qTE ATH W AT §F AT A hAATR 1
ag WY Tefier 3 FT T qE 9 T
¥ W AT #Y [T /A |

MR. SPEAKER: This is mnot the
occasion for that.
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oft ooy el : T O O T
ﬂz?a"tzﬁhmmwﬁzﬁm
wft ¢ @ % § S WX a® T
o § 1 ag ey afafadi 7 w1
FF F¢ WY T AW F yoaa w1 e
FCX FT FH &2 |

o T T fog - & ton for
< § awd At ag fem g famdt
gl & AqTe} ¥ g AT &7 F (%
78 g wew waer & faw 9w 9w
AT 2 F TEE § |

ot we formly ¢ g7 9T woTE AGY
w7 a9TfEd |

o T A fag © 37 wfeass §
gadt 390 wi wa gE € fr ag oY
S 1 T FT 79 7Y § A A
AT IAHT g H T ARG AAA(E )

oY &g fqnd : w; g @ aw adi
€1 WF aF T AFAT ALY HeAwv ?

MR. SPEAKER: All the Members of
the Opposition are agreed on this.
There is no difference of opinion
among the Members of the Opposi-
tion; all of them are united on this;
from the first group to the last group
all of them are united.

SHRI NATH PAI: So are you.

MR. SPEAKER: They have been
asking for this for the last one year.
Government, of course, has to consider
it. The hon, Minister has agreed that
he will consult the Leaders of the
Opposition groups again. Then, let us
see g step further and see if we can
do anything like that.

oft v fomd © WTT 9T AT ®
AT F1F q9T S SATa AT T
sty

oft <fw o : T oifeardd waE
Tar Sfad
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MR. SPEAKER: I am here always to
help ...

st ww, fomd : W I 9T W
Trfed |

SHRI S. KANDAPPAN: You should
help us on this,

MR. SPEAKER: Now, the Question
Hour is over . ..

SHRI S. M. BANERJEE: I have been
rising, but I have not been allowed.
This is a question which has been put
which concerns the Members of Par-
liament as such.

During the conference of the Chief
Whips which was held recently at
Simla, there was unanimity of views
whether on the Congress side or on
the Opposition side, that such in-
formal consultative committees
should be abolished and there should
be standing committees instead. The
conference was presided over by the
hon., Minister himself. I am not in
favour of bye-elections, and I do not
want a bye-election immediately on
this issue. But I would only submit
that if such a unamimous decision of
the Chief Whips' Conference is going
to be violated like this, then in future
we shall think a thousand times before
attending such conferences.

DR. RAM SUBHAG SINGH: That
is not a fact, because the Chief Whips"
Conference never said that the con-
sultative committees should be abo-
lished.

SHRI S. M. BANERJEE: Informal-
ly it was said.

DR. RAM SUBHAG SINGH: I am
reading out the recommendation, which
was as follows:

“The Conference, while appreci-
ating the recent changes made
in the working of the Infor-
mal consultative committees
at the Centre with a view to
make them more effective re-
commends that similar com-
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mittees may also be set up in problems of students’ discipline in
all States, Union Terri- Universities and other educational ins-
torjes...." titutions?

So, I do not know wherefrom the
hon, Member got that impression.

SHRI S. M. BANERJEE: Let him
read out the whole thing.

MR. SPEAKER: Before going to the
short notice question, I would like to
say one thing. VYesterday, I had said
that Shri Samar Guha and the Educa-
tion Minister had agreed to some-
thing. There is nothing wrong in that.
I want that there should be agreement
between the Minister and hon. Mem-
bers. My work would become easy if
that type of agreement is there, There-
fore, there is nothing wrong in that.
If a short notice question can be put
and the hon. Minister agrees to answer
it, that would be a very good thing.
There is nothing wrong in that.

Today also, there is a short
question in the name of Shri
Guha. Let him put it now.

notice
Samar

SHORT MNOTICE QUESTION
“Gherao” in Jadavpur University

SN.Q. 17. SHRI SAMAR GUHA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that recent-
1y the Vice-Chancellor, Registrar and
50 Members of the teaching staff of
Jadavpur University were “gheraoced”
by the students for over a whole day
and night;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to ensure honour, dignity and security
of the University teachers of the said
University in particular and of the
other Universities in general; and

{d) whether Government have any
plan to improve the teacher-student
relations with a view to tackle the

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) A section
of students of Jadavpur University
“‘gheraced” the Vice-Chancellor, some
teachers and members of the Govern-
ing Body on March 19 upto 11-30
p.m. Again on the 30th March, 1968,
the Vice-Chancellor, with 46 teachers,
officers and office staff, was confined 1o
the Committee Room from 5-30 p.m. on
that day to 3 P.M. on the following
day,

(by The students of the Faculty of
Engineering and Technology demand-
ed the postponement of University
examinations from 10th April to 28th
April, 1968,

(c) The matter primarily concerns
the State Governments.

(d) The Education Commission
has, in jts report, recommended setting
up of Joint Committees of staff and
students for discussion of common
problems and difficulties. It has also
recommended that efforts may be
made to remove educational deficien-
cies that contribute to students un-
rest and the setting up of an ade-
quate consultative and administrative
machinery to prevent the occurrence
of acts of indiscipline. The recom-
mendations of the Education Commis-
sion have been forwarded to the State
Governmenis and Universities for
consideration and implementation to
the extent considered feasible.

SHRI SAMAR GUHA: In view of
the fact that students' strikes, de-
monstrations, gheraos and other forms
of expressing grievances of the stu-
dents are almost plaguing the educa-
tional life of our country and also
creating a lot of trouble for the pro-
gress, peace and dignity of our educa-
tional institulions, and keeping in
view the recommendation made by the
Education Commission, will the hon.
Minister convene a national convention
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of the representatives of the students’
unions of all the universities of India
to evolve a code of conduct and discip-
line for the students to be observed in-
side their educational institutions and
to implement this code of conduct to
devise some sort of students’ court of
honour so that they can themselves
share the responsibility of enforcing
the code of conduct that they will
agree to?

DR. TRIGUNA SEN: We do not pro-
pose to convene any convention of this
type. As a matter of fact, the UGC
organises these meetings opften.

SHRI SAMAR GUHA: In view of
the telegram sent by the vice-chan-
cellor of the Jadavpur University to
the Education Minister and alsp in
view of a deputation on behalf of the
teachers of schools, colleges and uni-
versities in West Bengal which recent-
ly waited upon the Prime Minister
and also the Education Minister to
ventilate their grievances about police
atrocities in educational institutions
in West Bengal, particularly in Uttar-
para College where out of 26 profes-
sors, 16 professors were assaulted by
the police, will the hon. Minister tell
us the reaction of the Minister about
police violation of the sanctity of edu-
cational institutions, and whether he
has any scheme or plan to maintain
the sanctity of educational institutions?

DR. TRIGUNA SEN: The views of
the Education Ministry which we have
communicated to all the institutions
are as follows:

“We wish to stress that the res-
ponsibility for maintaining
peace in the institution is not
unilateral. It is a joint res-
ponsibility of the students,
parents, teachers, Govern-
ment and political parties ete.
Every institution should do
its best to ensure sound
arrangement for work and be
prompt in redressing any
legitimate grievances that the
students may have, The head
of the institution, particularly,
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should be sympathetic and
understanding. He should, at
the same time, be also firm,
that when the situation de-
mands it, the students who
distuwrb the peace of the ins-
titution and do not observe the
code of behaviour should have
no place in an educational ins-
titution where young people
are being trained in a discip-
lined way of life. There seems
no reason why an educated
person who has had better
training than others at the
expense of society should be
dealt with differently by the
law. It should be impressed
upon the students that there
are certain areas pertaining
to the duties angd responsibili-
ties of the institution which
cannot be interfereq with, as
for instance, courses of study,
examinations, academic stand-
ards, appointment of teachers
etc:)

SHRI SAMAR GUHA: My specific
question about police violation of the
sanctity of Jadavpur University, of
which our hon, Minister had the great
privilege to be Vice-Chancellor
once, and similar incidents occurring
in various educational institutions in
W. Bengal has not been answered.
What steps are Government going to
take to maintain the sanctity of edu-
cational institutions against police
raid and police violence unimpaired?

DR. TRIGUNA SEN: The view of
Government as regards police inter-
vention is that if at any time the in-
tervention of the police became neces-
sary in dealing with a violent situatiom
in an educational campus, the entry
of the police into the campus and their
exit should, ordinarily, be at the re-
quest of the educational authorities. .

SHRI MADHU LIMAYE: Why
ordinarily?

DR. TRIGUNA SEN: ....who are
the best judge of the temper and gra-

.
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vity of the situation, surely the
teachers.

SHRI SAMAR GUHA: Neither in
Jadavpur nor in Uttarpara did the edu-
cational authorities ask for the police,

SHRI R. K. SINHA: The problem of
indiscipline among students is only
one problem. The other problem which
has to be tackled sympathetically
is the problem of the student commu-
nity in general in the country. For
the last few years, all over the coun-
try we have seen student and youth
agitations. Why not the Ministry help
in setting up a National Union of
Students where a national leadership
of students emerges and helping them
to have an outlook on life which might
be useful to us? When they are left
leaderless, it is outside parties and
outside agencies, and sometimes anti-
national forces also, which take ad-
vantage of the situation. There is a
lot of loss of property, discipline,
morale etc., What is the opinion of
the Minister on this?

DR. TRIGUNA SEN: The leaders of
the Society, the heads of the institu-
tions and the teaching community
should guide the students.

SHRI INDRAJIT GUPTA: This un-
fortunate incident which took place at
Jadavpur, I mean the gherao of the
Vice-Chancellor and other teachers,
was based on an alleged grievance of
the students regarding postponement
of the exams. They wanted the
exams. date to be postponed. The
Minister is surely aware of the fact
that a very large number of these
student disturbances taking place in
various parts of the country is based
on similar types of grievances relating
particularly to examinations, allega-
tions about setting papers, the ques-
tions themselves, the invigilators, the
system of marking the papers and so
on. Some of these grievances may be
baseless, but some of them may have
some basis of legitimate grievance.
Particularly regarding all these
matters connected with examinations,
have Government or the Ministry got
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any kind of proposal to go into this
question, study it more intensively and
see whether anything can be done to
improve the situation?

DR. TRIGUNA SEN: We have
studied most of the cases. As I have
said, we have conveyed our opinion to
all institutions and asked them to act
accordingly. I do not think iL is a
legitimate grievance of students to
postpone the date of examinations. I
was always in contact over the tele-
phone. It is always only a few stu-
den's who do not study who want
postponement of the date of examina-
tion. I am happy that all the teachers
were of the opinion tha* demands of
thoe students were not justified. They
were united, The majority of the stu-
dents were also of the same opinion.
If the teachers had remained in the
room f{-r a few hours, the gherao
would have been dissolved by itself.
It was not necessary to call the police.

SHRI INDRAJIT GUPTA: What re-
ply has he given? I had not said that
that was a legitimate grievance.

MR. SPEAKER: He has said they
have studied it.

SHRI INDRAJIT GUPTA: 1 asked
ahout the whole method and procedure
of examinations, setting of papers etc.
He did not reply to that. All he said
was that they have forwarded the Edu-
cation Commission’s report to every-
body like a post office.

SHRI D, C, SHARMA: A bad example
Is more infectious than a good example.
This bad example of gherao has been
set by the University of which our
Education Minister was a Vice-Chancel-
lor. What is he going to do to see that
the Infection of gherao which was there
so far as factories were concerned, and
which had done a lot of damage, does
not spread to any other University?

DR. TRIGUNA SEN: My experience
is that there is gherao only when there
Is party politics. amongst members of
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the teaching staff, when they are divi-
-ded. Then political parties also take
-advantage of the situation.

SHRI HEM BARUA: Gherao is a new
.instrument of coercion evolved in the
field of industrial relations, Now they
have shifted their field of operations to
educational institutions. This is a very
disturbing phenomenon in our educa-
tional life. In this context, besides send-
ing or forwarding copies of the Educa-
tion Commission Report to educational
institutions like a good post office . , .

SHRI UMANATH: Bad post office.

SHRI HEM BARUA; ...or bad post
«office, did Government find out whether
in anticipation of gheraos the Educa-
tion Commission made certain recom-
mendations? Have Government also
evolved any suggestions to ensure
-discipline and cordial relations bet-
ween teachers and students in our
-eudcational jnstitutions?

DR, TRIGUNA SEN: In many univer-
:sities, they have joint councils of teach-
ers and students for dealing with prob-
lems that arise. There will be no diffi-
culty in such cases. But in some of the
States where unfortunately they have
invented this gherao business, there is
some contamination in the educational
institutions. But in the universities,
where the teachers and students have
got joint committees to deal with day-
to-day problems so that there should
‘not be any misunderstanding, it is
working very wel]l and, there ig no
-problem of student unrest.

SHRI HEM BARUA: My question is
not replied to.

DR. TRIGUNA SEN: I have answered.

MR. SPEAKER: Whether it is a good
post office or bad post office?

SHRI HEM BARUA.: Instead of acting
-as & good .or bad post office, has he him-
self evolved some policies to ensure
-discipline and also good relations bet-
ween the teachers and students?
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DR. TRIGUNA SEN: Yes, 1 have done
it in practice and I have discussed it
with the Vice-Chancellors.

SHRI C, K. BHATTACHARYYA: It
has appeared in the papers that after
having been confined for long hours,
the Vice-Chancellor, Registrar and
other members of the staff at last de-
cided to break through the cordon and
in that attempt, the Vice-Chancellor,
Registrar ang others were manhandl-
led by the students and received in-
juries. I request the Education Minis-
ter to say whether what has been pub-
lished in the papers are facts.

DR, TRIGUNA SEN: What the hon.
Member said is not correct. At about
2 Q'clock, all the teachers met together
and decided to support the Vice-Chan-
cellor and the teachers. Generally that
does not happen in many institutions.

SHRI C. K. BHATTACHARYYA: It
had not been contradicteq either by
the Education Department or the Vice-
1 ’har.cellor.

DR. TRIGUNA SEN: How can Yyou
contradict everything that appears in
the Press...... (Interruptions.)

MR. SPEAKER: He has stated that
it is not true.

ot fe T : FT FT WG B
qf=sdt ST F1T A ST qAEAIT
&1 OF A A Agey ¥ = ar
T IHN I w9 A gfeT § e
# ofww arAl & Amomaw g0 ¥ ey
geami § 739 AT @l Y gwTHa-
frar & frafasy & amadr & 6 7
w1 39 IH I ¥ ag araan fear o fe
€ Fvag 8§ 1 oA faeagrd 8 fremy
¥ fax qar< &; T BAT & WY WA
wrarei F1 SETE Mg AT IARY
HIT 1 TR FT I qTG JEAATT FIH
o g ey &7 e §8 9w
oAt ! ATMEAGTAT W G 7T &
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grEe ¥ g wgdIT &, 9y S
fenr geqrat & A9z § g

qean ¥ T Sfatwa 5T § ¢

DR. TRIGUNA  SEN: Yes, Sir, I had
discussion with the members of the
delegation who came from Bengal and
it is a very good thing. Perhaps for the
first time the association of teachers of
colleges also decried these activities of
tie students and they came forward
to have this consulative committees,

and I approved of it. CEI- o
s Wr §f & 1 they establish this

relationship between the teachers and
students, I am sure the instrument of
gherao that you had evolved will not
be heard of in educational institutions.

oft gesfrare are : T =T AR
w1 F gz arer Feerefaay < =it
ITH EA T 3 ¥ IAN Wwifar qar e
& Fored afcorreasy o=# aro & fae
fRaasa IR E ) wrawey
g sy &g frr @ forad st
A Frem O gfaafadw & wfa-
wifal gro faefaat #t afaw =
Y % oar faar s Iy srfwes
FraraTwr dar foear wmr o & & T
femr oot st ot s & ST A 7

¥o P a1 : g, fram &

SHRI HEM BARUA: Why should the
Minister sit there? It is not his seat.

MR, SPEAKER: You can ask him
after the House adjourns . . .(Inter-
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Wy AR feafedr § amE &
Fo Nwed A A9F T AW AT
fafreet s & @ @Y ¥ fa¥
s ¥ & g SAAT Sgar g oo
fufreet age | 79F F A FEO
g § @ s fet #RAF ol
IERY AT FT F T ANT FT A
frerreraT =R & ar T

DR, TRIGUNA SEN: It is a very
good suggestion.

SHRI MANUBHAI PATEL: The hon.
Minister says that this problem can be
solved by the co-operation of students,
parents, teachers and political parties.
On the contrary, it is really the politi-
cal parties from outside the ranks of
students who try to exploit the student
union. Will the Education Minister
prepare a scheme and put some res-
trictions on such political parties which
introduces trade unionism in the uni-
versities , . .(Interruptions.)

SHRI UMANATH: In Madras, Kam=
raj is doing that.

DR. TRIGUNA SEN: I do not think
I will have that opportunity when poli-
tical partles will listen to my order.

SHRI A, K, KISKU: Gherao in an
educational institution is a very serious
matter. It goes into breaking the
morale of the institution. The Minister
has indicated that he has consulted the
Vice-Chancellors. May I know froin
him whether he would like to have &
convention of the Vice-Chancellors and
political leaders, so that some way can
be found out to stop permanently ghe-
raos in educational institutions?

DR. TRIGUNA SEN: He was Educa-
tion Minister of West Bengal for some
time. It was his suggestion and I told
him that he could meet the opposition
members and come to a decision. I
am walting for his experfence.
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SHRIMATI SUSHILA ROHATGI:
Gherao is just a symptom of the frus-
tration and economic instability among
the students. Is the minister prepared
to form immediately an institute or

" directorate of youth in which the saner
and balanced section will be prepared
to harness the energies of the younger
generations and to bring the Govern-
ment and the youth together on a cons-
tructive basis?

DR. TRIGUNA SEN: We have asked
the universities to appoint directors of
youth welfare and many universities
have done so. They are trying their
best to improve the situation. We find
also In several institutions that the
saner section of students who are in a
majority, are trying to assert them-
selves.

st wreg waw : faofeal § o
ARG AT herd! 8, 99 & 919 &TE
Freor & | faamdf &=a § g0 @ @
FT 008 ¥ 333 § | e A FTrw-
T w1 MuArg gfcgd ATy g1 Sar
2 fF 30 a1 40 B faamdt qma fFy
T | ST AT # 60 ey faamdt
qre gu, AfFT A% 7 F q7EC FaA
30 BrEd) faamdt ara fFa 3, aY amy
& 30 BESY faafagi &1 @1 w1 Y
T § 1 FET WCT AATHAE AT
dar gt & 1 & g A g g
fo 39 art § w1 "y W Sfafwr
1 § W w7 ag gm A ¥ Ifg o
Il |

DR. TRIGUNA SEN: It is very bad
it it has happened anywhere. If the
hon. member gives me the information,
surely I will do whatever is possible.
It is absolutely wrong.

SHRI BEDABRATA BARUA: While
politiclang have to take their share of
the blame for the indiscipline in the
universities, will the minister kindly
glve us an assessment about the influ-
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ence of academic politics on the indis-
cipline of the students?

DR. TRIGUNA SEN: Academy poll
ties?

SHRI BEDABRATA BARUA: Yes; I
mean the governing bodies of the uni-
versities like the senate and the-
syndicate,

DR. TRIGUNA SEN: They play &
great role; you know it better.

Wt AN E ¢ Sl AERE A wRr
g fr go A ¥ ) qfew & g9
®Y sreve g 4 oY wiewte frandt
IH 90T ¥ 0% AGT 4 | T qT By
o # W@ gy e s g i wify-
it =1 far Y smar @, @ afaste
framdf 39 ¥ amq 7f 3w § A forwrs
oY =g 7 2% & gt o ofew & g-
A7 Y TE TG & | A AT oY
g & 5 smarorar gfaw freemt
& wfgwifal & qgang #v 7 and
Ffe “araroran” & d4g¥ qq w1
ofqe & fag 57 3 wm g W
T T ag faamaa 0 i gemTey,
fadfiver a1 gufcEdsz qro qamg ora
¥ Tt qfaw et fimar aeqr & off
STy ? e AT 59 & faw dqrx
g &, @ woe w9 gg fraw aA
¥ forg dar< @ fis v gfee foreft amer
g ¥ fly forear deaqr ¥ oy, 4 9w
famr gamg o ?

DR, TRIGUNA SEN: My viewpoint
is very clear. The responsibility of
maintaining discipline in an educational
institution rests with the head of the
institution and the teachers. They
must deal with all problems of indisci-
pline in the Institution itself and
should not ask for police help. Buf
if there is an- exceptionally wiolent
situation, well, perhaps the head of
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‘the institution is best suited to decide
to take the help of the police.

= x|y W §F A 39T,
far gy gferw ma a1 399 I SATEaEd
wlag § 7 war |

SHRI BAL RAJ' MADHOK: There
are two kinds of problems—there are
;problems concerning the amenities and
-welfare of students and there are aca-
.demic problems. May I know whe-
ther it is not a fact that, apart from
‘having the final word in academic mat-
ters, our educational administrators
have taken to adopting a bureaucratic
attitude in regard to those problems
which concern student amenities and
student welfare and it is this kind of
bureaucratic attitude and the lack of
touch between the Vice-Chancellors
and Principals with the boys on equal
terms—they think that they are big
bosses and that they must not deal
with the students directly—that is the
real cause for this worsening situation
in regard to student indiscipline? Is
it not a fact that even in the ancient
times, even in the Nalanda University,
non-administrative matters were left
to the students and the Acharyas re-
tained only academic control?  Will
this practice be adopted in our country
now also and the administrators of the
universities will be told that they will
deal only with academic matters and
on all matters concerning student wel-
fare and student amenities they will
deal with the students on equal terms?

DR. TRIGUNA SEN: 1 agree with
Shri Madhok. Wherever there is a
trouble 1 always tell them that there
is something wrong with the adminis-
tration. It is known to all of us. Do
you think that it is necessary for us to
tell people like you that the adminis-
tration should run like this and that
you should have sympathy for the stu-
dents? There is no use of giving these
lectures to elders and administrators.

MR SPEAKER: Now, Papers to be
laid on the Table. Shri Hathi.
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oY A fomd : 7R w@ AiEw §
A OF A9 9T ST 41§ qEe

MR. SPEAKER: It is too late.

I have
passed on to the next item. ’

ot wy forrdt : wré Afem & X
o% HIAT 4Y |

MR. SPEAKER: It has already been
answered.

S

WRITTEN ANSWERS TO QUESTIONS

Construction of tube-wells and arilling
of wells

*1049. SHRI G. C. DIXIT: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether the Government of
Madhya Pradesh have approached the
Central Government for assistance for
executing a scheme for the construc-
tion of tube-wells and drilling of wells
every year from 1860 to 1967 in various
parts of Madhya Pradesh for drinking
water supply and for cultivation;

(b) if so, the amount of assistance
sought by the Madhya Pradesh Govern-
ment from the Centre; and

(c) the action taken by Government
thereon? -

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE):

(a) to (c). The State Government
of Madhya Pradesh sought approval of
the Government of India to the utili-
satlon of Tribal Development Block
Funds to the extent of Rs, 180 lakhs
for sinking 2,500 wells (open wells and
tubewells) for drinking water purpose
in about the same number of villages
over a perlod of 5 years, commencing
from 1966-67. The proposal was
agreed to.
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As regards construction of tubewells
for cultivation, it was only in 1967-68
that the State Government formulated
a proposal for sinking 7,000 tubewells
Hfor irrigation purposes within the next
few years. The tubewells under this
:scheme are to be constructed by the
Government on behalf of the cultiva-
tors and the amount spent would be
treated as loan to the cultivation and
financed through Land Mortgage Banks.
‘The State Government hag agreed to
take up the construction of tubewells
in compact areas with the assistance
-of Agriculture Refinance Corporation.

The Government of Madhya Pradesh
indicated a requirement of Rs, 20
crores for financing this scheme of
7,000 tubewells. This amount Is pro-
posed to be filnanced through Land
Mortgage Banks/Agricultural Refinance
‘Corporation. The Government of
Madhya Pradesh required the help of
the Central Government in two mat-
ters:— (a) In carrying out ground-
water surveys and investigations; and
(b) in sharing the subsidy proposed to
be given by the State Government on
the failed tubewells,

It has since been decided that the
Exploratory Tubewells Organisation of
the Government of India will take up
exploratory work in the State durlng
1968-60. Three drilling rigs are pro-
posed to be deployed for this purpose.
A team of the Exploratory Tubewells
Organisation has already visited the
State in order to assist it in the formu-
lation of compact area schemes for
development of groundwater In Morena
and Bhind districts. The scheme 1s
under preparation. In addition, It has
been agreed to set up a Groundwater
Investigation Cell in the State Depart-
ment itself with 50 per cent. grant from
the Government of India to undertake
surveys and Investigations on their
own. A proposal for sharing of the
subsidy on failed tubewells is under
active consideration of the Government
of India.
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Advocates Act

*1056. SHRI S. KUNDU: Will the
Minister of LAW be pleased to state:

(a) whether Government ls aware
that rules framed under the Advocates
Act prohibit law graduates who have
passed law as private candidates to
enter into legal profession; and

(b) it so, whether Government pro-
pose to change such rule?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM):

(a) Yes. There is such a prohibi-
tion in respect of persons who have he-
gun their course of study in law on or
after the 10th of April 1965.

(b) No, Sir.

All India Postal Employees {Union,
Gujarat Region, Ahmedabad

*1057. SHRI D. R. PARMAR:
SHRI R. K. AMIN:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that the All
India Postal Employees Union, Guja-
rat Region, Ahmedabad had made re-
presentations about their grievances
and demands during his last visit to
Ahmedabad and subsequent represen-
tations thereafter;

(b) it so, the nature thereof; and

(c) the action taken by Government
to meet their demands?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
Yes, Sir. he All India Posta] Em-
ployeeg Union, Class III, Gujarat
Circle. Ahmedabad submitted a memo-
randum to the Minister of Communi-
catlons and Parliamentary Affalrs
when he visited Ahmedabad on 24th
September 1987.

(b) The Union made the following
representations:—

(1) Difficulties experienced in
the P&T Dispensary at Ahmeda-
bad,

(2) Opening of Zonal Offices
‘(Telegraphs).

(3) Formation of additional
Postal Divisions in Gujarat Circle.

(4) Indifferent and unhelpful
attitude of PMG Gujarat Circle in
monthly meetings and in union

| correspondence.
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(c) The position in regard to eachr
item is indicated in the statement laid
on the Table of the House, [Placed in
Library. See No. LT-746/68].

Sale of wheat ang rice in Calcutta

*1058. SHRI S. C. SAMANTA: Will
the Minister of FOOD AND AGRICUL~
TURE be pleased to state:

(a) whether Government propose to-
allow the open sale of wheat and rice
in the Metropolitan town of Calcutta;
and

(b) it so, since when?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT"
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) No, Sir.

(b) Does not arise.

Wheat crop

*1060. SHRI MADHU LIMAYE: Will.
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government have made
any estimate of the wheat crop in the
Rabl season of 1967-68:

(b) the procurement
State-wise;

targets fixed,

(c) whether Government propose to
issue a directive that all holdings be-
low 5 acres (irrigated) and 10 acres
(non-irrigated) will be exempt from:
grain levy; and

(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) Firm estimates
of production of wheat for 1967-88
crop have not yet been made. It
would be finafised within a few
months.
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(c) No, Sir.

(d) The methods of procurement
“have been left to the State Govern-
ments to decide keeping in view the
local conditions.

(b) A statement is laid on the Table
--of the House,

STATEMENT

Procurement Target for Wheat,

1968-60
State Procurement target
for 1968-69 Season.
(in 000 tonnes)
Bihar B . 25
Gujarat . 25
Haryana 100
Madhya Pradesh 225
Maharashtra . 25
Punjab . 1,200
Rajasthan " 75
Uttar Pradesh 400
ToTAL 2,075
wEeTQ A § i e I
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Natiomal Seeds Corporation

*1062. SHRI SITARAM KESRI: Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the National Seeds Cor-
poration has opened its units in the
rural areas to supply improved seeds
to the agriculturists; and

(b) if so, the number of Centres
opened and the total quantity of seeds
supplied to the agriculturists during
1967-687

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
'''URE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) and (b). A
scheme for direct sale of improved
seeds to farmers is under considera-
tion of the National Seeds Corpora-
tion. For the present the Corporation
is selling improved seeds through
their zonal|regional|sub-regiona] offices
direct to cultivators, but such sales are
nominal, Total sales during the period
Ministe kindly tell us whether vocat
from June, 1967 to January, 1968,
amounted to 825 quintals.

Food Smuggling Into Delhl.

*1063. SHRI BENI SHANKER
SHARMA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that food-
grains worth more than Rs. 25 lakhs
are reported to have been smuggled
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into Delhi from Haryana during the
first two weeks of March, 1968;

(b) whether it is a fact that the
smuggled foodgrains are being sold in
the local markets openly and the Delhi
Administration is reluctant to take any
action against smugglers because the
smuggled foodgrains have helped to
bring down the prices in Delhi; and

(c) if so, the reaction of Government
thereto and the steps taken or proposed
to be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) No Sir, 19.90
quintals foodgrains are reported to
have been seized while being brought
into Delhi from Haryana unauthoris-
edly.

(b) It has been reported by Delhi
Administration that no such case has
come to notice.

(e) Does not arise.

Agricultural Implements

*1064. SHRI SAMAR GUHA: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government initiated a
scheme under the Third Plan for the
indigenous manufacture of some
improved form of agricultural imple-
ments;

(b) if so, the kind of implements
manufactures so far by the Central and
State agencies and the cost invelved
therein;

(¢) how many of these implements
have so far been utilised by the culti-
vators and the price pald for such
implements;

(d) whether it is a fact that in some
States, the scheme of manufacturing
agricultural implements failed to
achieve its objective and the State
Governments incurred, as a result, huge
loss; and
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(e) it so, the details about manufac--
turing and utilisation of such agricul-
tural implements and the total loss in- -
curred by the State Governments and.
the remaining quantities of unused
implements and the reasons for the -
failure of such scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT"
AND COOPERATION (SHRI ANNA-.
SAHIB SHINDE):

(a) There was no Centrally Sponsor=
ed Scheme for indigenous manufacture -
of improved agricultural implements.
in States under the Third Plan,

(b) to (e). Do not arise.

IAC 93w A wEET AR & g
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Project Allowance to P, & T. Stafl in
Dandakaranys Project.

*1066. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of COMMU-
NICATIONS be pleased to refer to the
reply given to Unstarred Question No.
3144 on the 7th March, 1968 and state:

(a) whether the Project Allowance
has since been sanctioned to the Post
and Telegraph employees working in
the Dandakaranya Project area of
Korapur district in Orissa;

(b) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K, GUJRAL):

(a) Yes, Sir.

(b) Sanction for the grant of project
allowance with effect from 1st October
1966 at the same rates and on the same
terms and conditions as admissible to
the Dandakaranya project staff has
been issued on 14th March 1968.

(c) Does not arise.

Disparity in distribution of sugar.

*1067. SHRI RABI RAY: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government are aware
that there is too much disparity in the
distribution of sugar all over the coun-
try;

(b) if so, the steps taken by Govern-
ment to reduce this disparity; and

(c) the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) Yes, there is
some disparity.

(b) and (c). The present distribu-
tion system is based on the consump-
tion pattern in various States during
the period when the supply position
was easy. It is proposed to revise the
pattern after taking into account the
population factor also. Thig will be
done when sugar production has im--
proved,
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Purchase of Plots by Employees
Provident Fund Organisation

*1069. SHRI SHASHIBHUSAN
BAJPAI: Will the Minister of LA-
BOUR AND REHABILITATION be
pleased to state:

(a) the number of plots purchased
by the Employees' Provident Fund
Organisation and the date of pur-
chase of each plot, its area and the
amount paid therefor; and

(b) whether construction work has
not started on any of the plots and if
so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR): (a) A state-
ment is laid on the Table of the
House. [Placed in Library. Sce No.
LT-748/68].

(b) The construction work on 2
plots has already started. The other
-cases had to be processed from time
to time in the light of the changing
circumstances like the growth of the
offices, necessitating the provision of
larger accommodation than original-
ly visualised, considerations of prior-
ity as determnied by the Board, re-
presentations of the staff, and policy
proposals on administrative merger
of the Employees’ State Insurance
-Corporation and the Employees’ Pro-
vident Fund.

Accumulation of Foodgrains in Pan-
jab and Haryana

*1070. SHRI BABURAO PATEL:
‘Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) Whether there is likely to be
:an accumulation of stocks of food-
grains in the Punjab &snd Haryana

4 1068 Written Answers 2170
markets which the Food Corporation
of India is not in a position to absorb
because of a better harvest of 4.5 mil-
lion tonnes in April, 1068 as against
3 million tonnes in 1967;

(b) if so, the steps proposed by
Government to dispose of the surplus
food; and

(c) the reasons why Government
do not remove zonal restrictions on
movement of foodgrains with the
present glut of foodgrains in the
market and allow the prices to estab-
lish themselves?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (c¢). There is a possibilily of
a large surplus of foodgrains in
Punjab and Haryana due to the ex-
pected bumper Rabi harvest. No
difficulty is, however, expected on
the part of the Food Corporation and
other Governmental agencies to
handle the situation. Restrictions om
the movement of gram and barley
have also been removed throughout
the country with effect from 28-3-
1968. Free movement of jowar,
bajra and maize from Punjab, Har-
yana and Rajasthan to any part of
India has also been allowed from
that date. Punjab, Haryana, Chandi-
garh, Delhi, Jammu & Kashmir and
Himachal Pradesh have also been in-
cluded in a single zone for rice and
wheat. There is no glut of food-
grains in the market at present and
any further relaxation of zonal res-
trictions is not considered advisable
for the time being.

<@t €t FEA

*1071 oft TrATEATT WEAT ;W@
o aqy wfw q4t O T w7 Far
Far fs ww ot fer e Tt W
W A agr afgar s @ A N
L i



2171

- ww, gfr, mavfoe feew e
LT T xren ¥ vrvg W o wwrenig
Ark) : T A & AT ATy
WT 7ET 2W ) FTHC TG T IS
@ FTEY & o I # a7 fay g,
WY wgeyet @ Teal ¥ g faer A
@ R T JERA qAUF g A
AT |

“Trade Unions’ Influence on General
Elections )

*1072. SHRI SHIVA CHANDRA
JHA: Will the Minister of Law ba
pleased to state:

(a) whether it is a fact that the
‘trade unions exercised any influence
fn the last General Elections, 1967;
-and

(b) if 50, in what way?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) and (b).
sGovernment have no information.

Family Pension to Industrial
Workerg

*1073. SHRI RAMACHANDRA
TULAKA: Will the Minister of LA-
BOUR AND REHABILITATION be
pleased to refer to the reply given to
‘Starred Question No. 48 on the 14th
November, 1967 and state:

(a) whether the report of the
working group on family pension to
Industrial workers has since been re-
weived by Government; and

‘(b) if so, the details thereof and
‘the action taken thereon?

“THE DEPUTY MINISTER IN THE
WMINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR): (a) The Re-
poxt of the Working Group is still
awaited

(b) Does mnot arise.
25T (ai) LS—3.
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Strike In Telco’s Auto Division

*1074. SHRI SRI CHAND GOEL: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether 1,600 workers of Telco's
Auto Division have gone on strike from
the 11th March, 1968;

(b) if so, the steps taken to end the
strike; and .

(c) the loss per day from the strl.ke?
THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):

(a) to (c). The matter falls in the
State sphere,
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Rationing in Delhi

*1076. SHRI D. N. PATODIA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to lift rationing in
Delhi;



arj3  Written Andwers

(by whether steps’ Ravé' been
taken to ensure that the prices of
foddgrdnis do' riot shout high'al & re-
shit theredf; ant

(c) when a decision is likely to be
takeén' in' this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE) :
(a); With the giving of permission
1o s¢ll wheat and rice in the open
market and the inclusion of the
VUnion Territory of Delhi in the
Northern Food Zone rationing hes
virtually been lifted in Delhi.

(b) and (c)° Wheat, Rice and
Atta would continue to be available
to consumers against ration cards
which would ensure that prices of
foodgrains do not shoot high.

Agro.Industries Corporation in
Kerala

*1077. SHRI VASUDEVAN NAIR:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government propose
to join the Kerala Government in
establishing an Agro-Industries Cor-
poration in the State; and

(b) if so, the scope and functiors
of this Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.

AND COOPERATION
(SHRI ANNASAHIB SHINDE):

(a) The Government of India has
alrepdy joined the Kerala Agro-In-
dustries Corporation. It has contri-
buted an amount of Rs. 6,76,500 to-
wards the share capital of this Cor-
poration during 1967-68,

(b) The thain’ objects of the Cor-
poration ure as under:—
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(1> To soguire, purc give
or sell agric machi-

néry and impléehts es

well as poultry and fisher

ies equipment. :
(il) Po organise, conduect or

manage Centres for repairs
and workshops.

(iii) To manufacture, import,
export, buy, sell, or other-
wise deal in workshop
machinery, machine tools
and metals of all kinds;

(iv) To hire out sgricultural
impléménts and’ machinery
and éqilipfitent.

(v) To undertake efficient dis-
tribution of various inputs
for agricultiiral and allféd

éctivities.
(vi) To undertake or assist in
manufacture of farm

machinery and implements,
pesticides, fertilizers and
equipment for fishery,
dairy, poultry farming,
anlmal husbandry, pro-
cessing and preservation
of agricultural produce,
fruits and various food
artcles.

(vii) Execution and promotion
ot industries having a bear-
ing on production, preser-
vation and supply of food.

Expenditure on Telephones in res-
pect of Ministers

6302. SHRI BABURAO PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state thé
amount of charges in rupees spent by
each member of the Central Cabineg
by way of telephone charges in the
six months ending the 30th Septem-
ber, 1987 with the names of the
Cabinét Klinisters concerned?

‘THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENT-
ARY AFFAIRS & COMMUNICA-
TIONS (SHRI 1. K. GUJRAL):
It is the business of the respecﬂw
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Ministries eencerned witk payments
for telephones to remder accounts eof
expenditure on themh. The accounts
in P. & T. are maintained telephone-
wise and not according to categories
of subscribers like Ministers etc.
However, on the bagis of known in-
formation a statement of amounts
billed for during the period in ques-
tion on account of telephones work-
ing in Delhi for the Cabinet Minise
ters, has been prepared and the same
is placed on the Takle of the Lok
Sabha. [Placed in Library. See No.
LT—749/68).

Soi] Comservation in Orissa

6303. SHRI RAMACHANDRA
ULAKA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the amount allotted to Orissa
State for Soil Conservation during
1967-68; and

(b) the amount spent thereon
during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB ISHINDE): (a)
For schemes of soil conservation
under the State Plan, a total outlay
of Rs. 25.00 lakhs was approved for
1967-68. In addition, under the Cen-
trally-sponsored scheme of soil con-
servation in the catchment of river
valley projects of Hirakud & Match-
kund, a sum of Rs. 25.00 lakhs was
allotted to Orissa.

(b) According to the reports re-
ceived from the State Government,
the total anticipated utilization is of
the order of Rs. 25 lakhs in execu-
tion of State Plan schemes and
Rs. 26.95 lakhs under the Centrally
sponsored scheme.
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Ceniryl Assisiance for. Bimbaneshwar

6304 SHRI RAMACHANDRA
VLAKA: Wil the Minister of FOOD
AND AGMICULTORE Ve plessed: to
stdte: v

(a) the nature and extemt of Cen~
tral assistance actually given to the
University and College of Agricul-
ture at Bhubaneshwar (Orissa) dur-
ing 1967-68; and

{b) the amount proposed to be
given during 1968-60?

THE MINISTER OF STATE IN THE
) OF FOOD, AGRICUL-
r, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a)
During the year 1067-68, grant in-aid
amounting to Rs. 13,00,000.00
(Rupees thirteen lakhs) has beew
given to the Orissa University of
Agriculture and Technology, Bhuba.
neswar Agricultural College, Bhu-
buneswar is one of the constituent
cnlleges of the University. The above
mentiened grant has been given fo=
waxds items of developmental nature
viz. University Library building, hos-
tels, Btaff Quarters, Basic Sciences
and Humanities Cellege Building,
Health centre, books for library and
equipment for Agriculture, Veteri-
nary and Agricultural Engineering
Colleges.

(b) The final decision with regard
to the grants to be released during
68-69 is still to be taken in consulta-
tion with the Ministry of Finance, on
the basis of the report of the Visit-
ing Team of .C.A.R. The team have
recommended a grant of Rs. 21.50
lakhs from the LC AR if the Uni-
versity/State Government of Orissa
are able to provide the matching
grant and execute the items recom-
mended.

Cooperative Sugar factories In Orissa

6305. SHRI RAMACHANDRA
ULAKA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
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state the number of co-operativa
sugar factories proposed to be opened
in Orissa State during 1968-807

“THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): No new co-
operative sugar factory in expected to
go into production in Orissa during
1968-69.

Potatoes and High Yielding varieties
of Paddy Seeds for Madhya Pradesh

6306. SHRI G. C. DIXIT: Wil
the Minister of FOOD AND
AGRICULTURE be pleased to

state the quantity of seeds of paddy
including high yielding varieties and
potatoes requisitioned by the Govern-
ment of Madhya Pradesh during the
years 1966-67 and 1087-68 together
with the cost thereof, year-wise?

THE MINISTER OF STATEIN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE):
A statement is laid on the Table of
the House. [Placed in Library, See
No. LT-750/68].

wew wAT ¥ VAR GAT T &Y E AW
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sgaeqr ®Y ATAAT 7
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Land Mortgage Banks in Orissa

6312. SHRI RAMACHANDRA
ULAKA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) tne programme of Land Mort=
gage Banks in Orissa Stdte for the
issue of loans and debentures for the
year 1968-69; and

(b) the total assistance given to
these banks during the year 1867-887

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
M. S, GURUPADASWAMY): (a)
The likely programme for the issue
of ordinary debentures during 1968-
69 is Rs. 130 lakhs. On this basis a
programme of loan issues of the
order of Rs. 150 lakhs is considered
feasible,

(b) Assistance provided during
1967-68 is as follows:—

(a) From LIC, SBI and
the R.B.I Rs. 40.00 lakhes,
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(b) From State
Government

(c) From Com-
mercial Banks Rs. 68.71 lakhs.

(Figures given are provisional).

Rs. 13.00 lakhs.

at Wit 1R qyR ¥ wEAt® g
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Public Telephone Booths in States

6914. SHRI BABURAO PATEL:
Will the Minister of COMMUNICA-

TIONS be pleased ip state:

{(a) the number of publie sele.
phone booths, State-wise and the
cost of maintaining them;

(b) the number of booths which
are out of order or damsaged and the
reasons for the telephone booths
being in this condition, the annual
loss by way of theft and rough handl-

ing of receivers;

by Govern-
tele-

(c) the steps taken
ment to maintain the public
phone booths in order; and

(d) the number of offenders who
have been caught stealing telephone
receivers, telephone wires, dials, etc.,
during the last 3 years and the stepa
taken against them and the results
thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENT-
ARY AFFAIRS & COMMUNICA-
TIONS (SHRI I. K. GUJRAL):
(a) to (d). The information is being
collected and will be laid on the table
of the Lok Sabha as soon as it is
compiled.

Poultry Development Projects

6315. SHRI BABURAO PATEL:
Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the number of poultry develop-
ment projects in the country and the
places where they are located;

(b) the names of those owned by
foreigners or set up with foreign
collaborations;

(c) the quantity and value of maize
or other foodgrains required by the
poultry industry in India annually;

(d) the quantity and value of the
gift of maize received from F.AO.
for poultry development;
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(e) the average annual . consMnD~-
tion of eggs per head of the papula-
ﬁonandﬂmtum the reaions
ﬂ:etefor,m

gﬂ the steps Government propose
to take in the near future to help the
poultry industry to develop and
thrive and if not, the reasons

therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELQP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a)
There are 92 Intensive Poultry
Development Projects set up in the
various States. A list giving the
names of these projects is laid on the
Table of the House. [Placed in
[Library. See No. LT-752/68].

(b) The above projects are all
State-owned, There are, however, 3
commercial hatcheries set up under
foreign collaboration wviz.

1. Ranishaver Poultry Breeding
Farm, Gurgaon (Haryana)

2. Arbor Acres Poultry Breeding
Farm, Poona (Maharashira).

3. M/s. Hi-Bred Poultry Farm,
Karnal (Haryana).

(¢) The estimated annual require-
ments of grains for about 75 million
birds reared under intensive system
of farming is about 3.6 lakh tonnes
valued at about Rs. 23 crores &t the
rate of the present price of about
Rs. 650/- a tonne.

(d) 8,747 MT of maize worth
Rs. 30,61,450 have been received for
poultry develppment from United
Nations-FAO, World Food Program-
me.” A further quantity of 64253
tonnes is expected to be received in
the next five-year period under the
same programme. ) .

(e) The estimated average annual
availability of eggs per head of the
population is about 9.4
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~Af) Qewernmgnt. is Mﬂﬂ?
tarming/industry through
lishment of Intensive Poultry Duyg-
lopment Projects where all facilities
will bé provided to the poultry keep-
ers in the form of a package pro-
gramme (ii) Setting up of poultry
breeding farms for the supply of
genetically superior stock = to the
farmers, (iii) organising poultry
marketing on scientific lines by
setting up Egg Collection and Market-
ing” Centres and Cold " and
connecting theém through insulatedy
referigerated transport, (i¥) Ensur-
ing halgnced poultry feed at economic
price (v) disease copirol measures
(vi) extension gervices apd  (vil)
credit facilities.

Cotton Production

6316. SHRI BABURAO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to gtate:

(a) the quantity, type and value
of cotton crop grown in the country
during the last 3 years ending the
31st March, 1967, with State and Dis-
trict-wise acreage;

(b) how much of this cotton in
tonnes and value is consumed by our
textile industry annually and the
description of the textiles for which
particular varieties are consumed;

(c) the measures taken by Gov-
ernment to improve the staple value
of our cotton crop and particulars of
the progress made in this direction
during the last five years and the
areas where the progress has been
made with results of the same; and

(d) the quantity of cotton, with its
description and value which we im-
ported during the year ending the 3]st
March, 1967 with names of countries
from which the imports came?

THE MINISTER OF SI'AT! IN THE
MINISTRY OF FOOD, ' AGRICUL-
TURE, COMMUNTITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a)
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The figures of cotton production dur-
ing 1964-65, 1965-66 and 1966-67 are
given below:—

Year Production ot Cotton
lint (thousand bales
of 180 kgs. ecach)

1964—65 . . . . 5§663°8
1965—66 o 5 . 4762'0
1966—67 . . . . 493170

_The information regarding type and
value of cotton for the last three
years is not available.

A statement indicating State-wise
acreage from 1864-65 to 1966-67 is
given in Annexure No. 1 laid on the
Table of the House. [Placed in
Library. See No. LT-753/68].

District-wise acreage figures are
available only for 1964-65 and a
statement is given in Annexure
No. II laid on the Table of the House.

[Placeq in Library. See No. LT-
753/68).

(b) The figures giving the con-
sumption of the Indian Cotton by
Textile Mills during the last three
Yyears are as follows:—

Year Quantity consumed
(in lakh metric
tonnes)
1964—65 | 5 . 1'00
1955=66 . 0'93
1366—67 , . N 096

The information regarding the
value of cotton consumed by the
mills and the description of the tex-
tiles for which particular varieties of
cotton are consumed is not available.
However, Indian cottons are used in
the manufacture of yarns upto 38
counts which, by and large are used
in the manufacture of fabrics upto
higher medlum varieties.

(¢) During the list decade, a
number of research projects, financed
by the erstwhile Indian Central Cot-
ton Committee, were in progress in
the different States for breeding
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varieties of extra long staple cottom
possessing staple length of 1/16th of
an inch and above. Recently ‘the
Indian Council of Agriciliural Re-
search has sanctioned an AllLIndim
Co-ordinated Research Project om
Cotton for intensifying the resesrch
work along these lines throughout
the country.

As a result of work already dome
some promising varieties such as
MCU 4 in Madras, B. 1007, Deviraj,
Devtej and Gujarat 67 in Gujarat
and adjoining areas, and some other
have already been released for cam-
mercial cultivation. In additiom to
these a number of superior long-
staple strains are currently being
tested all over the country for yield
performance and quality under the
All-India Co-ordinated Cotton Im.
provement Project. On the develop-
ment side, measures to increase the
production of cotton in general and:
long staple varieties of cotton in par-
ticular, have been taken under the
Cotton Development Schemes and
the State and Central Cotton pack-
age programmes and Centrally Spon-
sored Schemes for the production of
Nucleus and Foundation Seed of
Cotton in operation in the major
cotton growing States.

A statement indicating the pmo=
gress made in increasing the prodwme-
tion of long staple cotton during the
last five years is given in Annewxure
III laid on the Table of the House.
[Placed in Library, See No. LT-
753/68]. This shows the prodme~.
tion of long, medium and shert
staple cotton in each State during
each of the three cotton years ending
81st August, 1965, The States
where production of long staple ecot-
ton has increased in 1964-65 as com-
pared with 1962.63 are Madhya Pra-
desh, Madras, Maharashtra, Rajas-
than, Punjab and Uttar Pradesh.

(d) The required information s
given in the statement (Anmmexure
No. IV) laid on the Table of the

House. [Placed in Library. See
No. LT-753/68].
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Prices of Foodgrains jn Delhi’

6319. SHRI P, RAMAMOORTHY:
SHRI PILOO MODY:
SHRI N. K. SOMANI:
SHRI LOBO PRABHU:
SHRI GADILINGANA

GOWD:

Will the Minister of FOOD AND-
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
prices of foodgrains are falling in
Delhi in expectation of the removal
of zonal restrictions in the mneigh-
bouring States;

(b) whether Ggvernment are also
aware that forward sales are being
secretly made in UP. for sale of
wheat at Rs. 50—60 per quintal; and

(¢) if so, whether Government
have considered the measures neces-
sary to prevent a precipitious fall in
prices?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL~
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) During
the month of March, 68 the prices of
rice and bajra remained more or less
steady and that of wheat and gram
showed a mixed behavious.

(b) No such instance has come to
the notice of the Government.

(¢) The announcement of the Gov-
ernment to buy all foodgrains
brought for sale at the procurement
prices fixed by Government will have
a healthy check on the fall of prices.
The procurement prices are higher
than the minimum  support prices
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which are in the nature of guaran-
leed price to the producers.

 wi
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Telephone Connections in Madras

6322. SHRI KIRUTTINAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of persons who
have applied for telephone connec-
tions in Madras State till December,
1967;

(b) how many of them have been
provided with telephones so far; and

(¢) the reasons for delay?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENT-
ARY AFFAIRS & COMMUNICA-
TIONS (SHRI 1. K. GUJRAL):

(a) 29584 as on 31.12-1967.

(b) About 2800 new connections
were installed between 1-1-68 and
28-3-68.

(c) Shortage of exchange capacity
and of certain essential stores.

Post Offices in Ramanathapuram
(Madras)

6323. SHRI KIRUTTINAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of Post Offices in
Ramanathapuram District of Madras
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State fueetioning in reated huildings
4t present; and

"(b) the amoupt of rent pald by
Government during 1967-68?

THE MINISTER OF STATE IN THE
DEPARTYMENTS OF PARLIAMENT-
ARY AFFAIRS & COMMUNICA-
TIONS (SHRI I. K GUJRAL):

(a) 112.
(b) Rs. 78,835/-.

Reserve forest in Andaman

6324, SHRI KIRUTTINAN: Will the
Minister of FOOD AND AGRICUL-
'TURE be pleased to state:

(a) the extent of area under Reserve
Forest in Andaman and Nicobar Is-
lands;

(b) the extent of area under culti-
vation; and

(c) the extent of area proposed to
be brought under cultivation in the
Iuland in 1968-69?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE) : (a)
2,43,574 hectares.

(b) 9637.45 Hectares excluding Ni-
cobar Islands as no survey of Nicobar
Islands has yet been undertaken.

(c) 1704.94 Hectares in addition to
tlie area already under cultivation.

Super Bazars

6325. SHRI DHTRESWAR KALITA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have re-
viewed the working of the Super
Bunzars; and

(b) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPRRATION (SHRI
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M. 5, GURUPARARWAMY): (a) and
(b). No specific review of the working
of super bazars has been made by the
Central Government. However, the
per!ormam:e of the super bazars is

periodically assessed. As @
m t, gu.gzesuons for impmvm the
working of super bazars han bean

‘oommpnicated to the State’ Gowerp-

nints,

Commuodity Committees

6328. SHRI S. C. SAMANTA: Will
tlie Minister of FOOD AND AGRICUL-~
TURE be pleased to state:

(a) whether some Development Ad-
visory Committees have been set up
in place of Commodity Committees;

(b) if so, the compaeeition and func-
tion of these Cemmittees; and

(c) how far the research work done
by the former Commodity Committees
has been done by the new Advisory
Committees?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
NENT & CO-OPERATION (SHRI
ANNASAHIB BHINDE) : (a)
Y :s, the following Development Coun-
cils have been set up:—

1. Indian Cotton Developmeant
Council.

2. Indian Oilseeds Development
Council.

3, Indian Sugarcane Development
Council.

4, Indian Jute Development
Council.

5. Indian Tobacco Develapment
Council

6. Indian Lac Development Coun~
cil.

7. Indian Coconut Development
Council.

8. Indian Azecanut Development
Council.



2193 Written Answers
9. Indian
Council.

10. Indian Cashenut Development
Council.

(b) A copy each of the Resolutions
einbodying the composition and fune-
thons of these Councils is laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-754/68]

Spices Development

(c) Research work is now the res-
ponsibility of the Indian Council of
Agricultural TResearch. The Develop-
ment Councils are not responsible for
research.

Import of fertilisers from Japan

6327, SHRI SHIVA CHANDRA
JHA: Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to
the reply given to Unstarred Question
Mo. 1192 on the 19th February, 1868
and state:

(a) the foreign exchange that would
be spent on the purchases of fertilisers
from Japan per year; and

(b) the estimated increase of agri-
cultural produce therefrom per year?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
‘'URE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE) : (a)
Foreign Exchange allocations for fer-
tilisers are made on yearly basis. The
allocation of total Yen Credit (in-
cluding Food Production Aid Pro-
gramme) for meeting import require-
ments of fertilisers for the year
1968-69 is $ 27 million. The amount
of foreign exchange that may be spent
in subsequent years on purchases of
fertilisers from Japan under Aid Pro-
grammes will depend upon the quan-
tum of aid which is made available by
Japan for fertilisers in each of the
future years. The purchases of ferti-
lisers from Japan from our own
foreign exchange resources will de-
pend upon the competitiveness of the
price offered for the types of fertili-
sers to be purchased in each of the
future years.
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(b) During the year 1888-00 the
total purchases of fertilisers from.
Japan in terms of Nitrogen and P203
would be about 1.46 lakh tonnes and
0.0224 lakh tonnes respectively. A
precise estimate of increase in agri-
cultural production resulting from-
fertiliser use cannot be given because
fertiliser is generally used in combi-
nation with other inputs. In a broad
way, however, it is estimated that on:
an average, the use of one tonne of
nitrogen gives 10 tonnes of additional
foodgrains production and one tonne
of P205 contributes about 6 tonnes of
ailditional  fi i production.
Based on these yard-sticks and assum-
irg that the entire tonnage would be
used for food crops, the total extra pro-
duction from the above imports is esti-
mated at 1.47 million tonnes of food
grains.

AL ¥ ST JETEA WA

6328 ot dmo® arfemw @ Fm
uTa T4qr ¥fw AET g8 d@T &7 F9T
w4r fF

(%) werarg 5T & I AEATH
¥ AT I9-AE F ATH ¥@T § AT
wafaa waam & o e ofy
Ada™ afeeg 1 qer F e
w=uY foedl #Y s ¥ ImEA, $A
F T /YT AT AT AT /T WA
FE & @9 AT F A H wEa
fermarwrd ; A%

(@) & AEEW F1F 9 1967~
68 ¥ firaar a7 aug fwar o7 w7 &
9T 1971 a% fea g sua fedr
Fr AT § ?
wpwT WA W T (st
wweTew fat ) -

(%) wrhwr of wawT afeeg
T 1-4-67 ¥ worw fagaw whew
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Wity gafra wqdam afcsr ®
wyx firar @ faad f w93 X0 7 vk
1 wigF JarRAnT weer feeal v
fagra v 3% aar€ ¥ fay s Y Fpar
ot &% | wgrosy wsy ¥ gx anfaw
afeqtaqar & weri foey ¥ @ T
g- —

AT —&7 FF

Afrag—avt

HIAL—ITIR

SRIAN 7 F77 T749, g7 oy
F FIE AT AT F et & Frgaor
F AT { FH FOT | AR FE AAAHT
7 T 4T v #r feoni & At H
Y FE |

afz ¥z @ 24 frew & gage
¥ sy Frem & ar # s g

(@) wgrareg Fﬂqaq‘mm%m?
¥ i FTEr & AT wirer i1 T AIHTC
FT AT Fi FIET AT | 1967-68
YT 31 AT 1971 ¥F WA T AETAR
¥ ey 7 Il & foy  frefafas
W T Iued fEar @ g —

5

F 1967-68 Ffa¥ 1-4-67 &

fa @w*r  31-3-688F
saeqrar T Frwafa®
fordr formir
TFH #1 =~
TEqTHT T

Y T
wHET 65,000 2,72,000
af=g 31,000 1,27,000
w9 32,000 1,28,000

Written Answers CHAITRA 15, 1890 (SAKA) Written Answers 2196

afew wediw wive wfafr & oz
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6336. Wl GAT AT T
&t s |y
ot o v fawrdd :
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afeeg grr wwrfea go fro F qatetr
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&9 Lic]
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fearadt  64,164.29 41,047.75

() a7 1968-69 ¥ wiafew
e it F &1 F1E TEare TE
£ 187 1969-70 ¥ fow searai 7 Ay
wfaw wg 78 femr ma

Overseas Communications Department

6337. SHRI PREM CHAND VERMA:
Will the Minister of COMMUNICA-
TIONS be pleased tg state:

(a) the amount of foreign exchange
earned and spent by the Overseas
Communications Department during
the years 1965-66 and 1966-67;

(b) the steps taken by the Overseas
Communications Department to earn
the maximum foreign exchange; and

(c) the target amount of net foreign
exchange to be earned during 1968-697

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I, K. GUJRAL):
(a) The amounts of foreign exchadge
earned and spent by the Overseas
Communications Service during the
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yours 19085-88 and 1006-87 were asfollows:—

Year Poreign earned Forelgn  Exchange  spems
(The amounts represent traffic (The amounts t traffic
revenue in foreign exchange out payments plus revenue
earned) - and capital expenditure in
foregin exchange)
1965—66 . Rs. 2817 lakhs Rs. 4365 lakhs
1966—67. Rs. 31°78 lakhs Rs. 118 55 lakhs

(b) India's telecommunications tra-
Mc with Overseas countries is handled
mainly through Commonwealth Tele-
communications Network supplement-
ed by direct circuits wherever traffic
demands gare heavy and financially
viable. This arrangement ensures
minimum foreign exchange liabilities
and most favourable balance of pay-
ments position.

(e) During the year 1968-69, a net
foreign exchange liability of Rs. 33-62
lakhs approximately is estimated in
respect of telecommunications traffic
outpayments and over Rs.300:00 lakhs
of foreign exchange is likely to be
spent under revenue and capital heads,
#he major amount being in respect of
equipments for Satellite Communica-
tions Ground Station profect.

Aty e fadwe & &di
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R.M.S. OFFICE AT PANSKURA
STATION

6339. SHRI S. C. SAMANTA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether a decision to open a
R.M.S. Office at Panskura Railway
Station (South-Eastern Railway) was
taken sometime back;

'(b) if so, when; and
(c) the reasons for the delay?

THE MINISTER . OF STATE IN
THE. DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I, K. GUJRAL):

(a) Yes.
(b) In December, 1060.

{c) The proposal for construction of
a building for the purpose by the
Railways is under correspondence with
the Railways.

STORAGE OF FOODGRAINS AND
SEEDS

6340. SHRI CHENGALRAYA
NAIDU: Will the Minister of FOOD
AND AGRICULTURE be pleased to
ltate

(a) whether it is a fact that the
Indian Agricultural Research Insti-
tute proposed to conduct tralning
course on safe storage of foodgrains
and seeds by farmers;

(b) itlo,themuntglquuthereot.

(c) when it will start gnd what will
be its duration; and

it 2, 190"
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(d) how far the training will help
the farmers?

THE MINISTER OF STATE IN THE
AONISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) ‘The
Indian Agricultural Research Insti-
tute has already conducted a training
course in safe storage of grain im
villages from Tih to 12th March, 196§,

(b) The main feature of this course
was to give a very brief idea about the
existing storage structures used im
the country and then to demonstrate
and explain the construction and use
of the Pusa Bin, which has been
developed at LAR.IL '

{c¢) Information furnished at (a)
above.

(d) It is cxpected that the progres-
sive farmers who attended these
courses will not only construct these
storage structures for their own use
but will also influence their neigh-
bours to do 50 and also that the ex-
tension personnel, upto village level
workers, who attended these courses
will spread the necessary know-how
and the advantages of these new inno-
valions in their respective blocks and
villages.

RICE IMPORT FROM U.AR.

SHRI CHENGALRAYA
NAIDU:

SHRI ANBUCHEZHIAN:

SHRI DEIVEEKAN:

G341,

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that UAR.
Government has agreed to supply rice
to India;

(b) whether an agreement has bega
signed in this regard;

(c) if 50, the total quantity of riee
tohesupplled and

(d) when it ia lkely to arrlve ip
India?
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TZEEMINIS’I‘ER O‘F STATE IN THE

MINISTRY OF FOOD, AGRICUL-'

TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) Yes, Sir.

(b) Yes, Sir.
(E) 40,000 metric tons.

(d) Shipment of the entire quantity
is to be effected by July, 1968.

UNEMPLOYMENT

6342, SHRI S. KUNDU: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether the number of urban
and rural uncmployed persons during
the last five years has increased;

(b) if so, the figures of unemployed
men and women year-wise; and

(¢) the number of unemployed tech-
nic‘ans, d ploma-holders and engireers
in the couniry at present?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C, JAMIR): (a) No precise
information is available in regard to
the extent of increase in unemploy-
ment. Unemployment at the eng of
the Third Five Year Plan was roughly
estimated by the Planning Commis-
gion at 9 to 10 million of which three
fourths belonged to rural areas. No
subsequent estimates of unemploy-
ment are available, but it is likely
that the unemployment position has
undergone some deterioratian during
1966-67 and 1967-68 due to the slack-
ening in the tempo of economy affect-
ing almost all the employment-gene-
rating sectors.

(b) and (c) The only information
avallable in this regard relates to the
niffibér of work-seekers on the live

er of employment exchanges

el is given in the statemients 1ald
ot ‘the Tablé of the House. [Placed in
Libtary. See No. LT-756/88]. '
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SALE OF WHEAT AND RICE IN
DELHI

6348. SHRI S. C. SAMANTA: ' Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the restrictions nn ”
movement of foodgrains to and from
Delhi have been partially or fully
lifted since the decision to allow sale
of wheat and rice in open market was
taken; and

(b) if not, how the flow of food-
grains into Delhi will be affected?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-

TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI,
ANNASAHIB SHINDE): (a) and (b)

For the purpose of movement of wheat
and rice, Delhi forms a part of tha
zone consisting of Punjab, Haryana,
Jammu and Kashmir, Himachal Pra-
desh and Chandigarh w.e.f. 28-3-1088.

SUGAR PRICES IN OPEN MARKRET

6344, SHRI S. C. SAMANTA:
SHRI BENI SHANKER
SHARMA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the steps being taken to bring
down the priceg of sugar being sold in
the open market which have almogt
stabilised at about Rs. 4 per Kilo; and

(b) whether there is any proposal
for either total control or decontrol of
sugar in view of its high prices in the
open market and exorbitant profit
being made by the sugar manufse-
turers?

THE MINISTER OF STATE IN THE
mmsmv or FOOD, AGR!CU'I-

TURE,
MENT & COQPIRATION
ANNASAHIB 3

matter is under the oomiéernttm II!
the Government.

(b) No Sir, not at present.
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New Experimental Sugar Factory at
Kanpur

0346. SHRI BHOGENDRA JHA: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state;

(a) whether it is a fact that the Na-
¥onal Suger Institute is planning to
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start a new experimental Sugar Factory
at Kanpur equipped with modern
machinery to ensure a higher produe-
tion capacity;

(b) if so, the details thereof; and

(c) whether it is also proposed to
start such factories elsewhere also and
it not, the reasons therefor?

THE MINISTER OF STATE IN THBE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) and (b). An eX=~
perimental Sugar Factory of 55 ‘ons
cane crushing capacity per dav was
attached to the National Sugar Insti-
tute, Kanpur, for the purpose of im-
parting practical training tp lhe stu-
dents, carrying out research and con-
ductin factory scale trials. As the
machinery of that factory hag b2cime
old, gutmoded and unserviceable, it
was decideq to set up a new experi=
mental Sugar Factory of 100 tons per
day crushing capacity.

(c) No Sir. Only one factory for
the National Sugar Institute is being
set up.

Central Labour Welfare Fund

6347. SHRI BHOGENDRA JHA: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether there is a proposal to
set up a Central Labour Welfare Fund
to provide amenities to the workers
through levy of a cess; and

(b) if so, the details thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b). There is no proposal to
get up a Common Welfare Fund for
workers in all industries. Statutory
welfare funds exist for workers in coal,
mica and iron ore mines. Such a fund
is proposed to be set up for workers in
dolomite and limestone mines. There
was a proposal to set up a Common
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Welfare Fund for workers in all the
other mines. But it has been decided
to await the recommendations of the
committee on Labour Welfare and of
the National Commission on Labour
in this regard.
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i Bharat Sewak Samaj

" 6350. SHRI MADHU LIMAYE: Will
she Minister of FOOD AND AGRICUL-
"TURE be pleased to state:

.. (a) the grants made after Septem-
ber, 1966, the deadline set by the Gov-
eriment itself in the Action taken Re-
port on the 34th Report of the Public
Abtcounts Committee (Third Lok
Sabha); and

violating the
Committee of

(b) the reasons for
assurances given to a
‘Parliament?

Y'HE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CDOPERATION (SHRI M. S. GURU-
FADASWAMY): (a) and (b). The in-
formation is being collected and will
be placed on the Table of the House
om, receipt.

Construction of Warehouses and Silos

6351. SHRI MADHU LIMAYE: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

() whether the Central and State
GLvernments have drawn up a pro-
gradmme for the construction of ware-
houses and silos;

(b) the total ocutlay of the Centre
.and States in the next financial year:
and

e e
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(c) whether the outlay is proposed
to be revised upwards?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COCPERATION (SHR] ANNASAHIB
SHINDE): (a) to (¢). A programme
for 1958-69 has been drawn up by the
Food Department, the Food Corpota-
tion of India ang the Ceniral Warc-
housing Corporation. The {ola] provi-
sion made in the Central Budget ¥sti-
mates for 1668-69 is K. 202 1akhs. The
question of revis'ng this provision up-
wards is at present under considera-
tion. Information relating to proaram-
mes of and the provisions made by
the State Governments in this bchalf
is not available,

Section 80 of Civil Procedure Code.

6352. SHRI MADHU LIMAYE: Will
the Minister of LAW be pleased to
state:

(a) whether Government’s attention
has been drawn to the observations on
the validity of Section 80 of the Civil
Procedure Code in the Third Report of
the Petitions Committee (Third Lok
Sabha) and the Law Commission’s Re-
port Nos. 14 and 27.

(b) if so, whether Government pro-
poses to introduce a bill to repeal this
Section; and

(c) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): (a) Yes, Sir.

(b) and (c). The 'matter ig
examined by the Government,

being

Abolition of post of Block Development
Officer in Madhya Pradesh

6353. SHRI MADHU LIMAYE: will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government have re-
ceived any assessment report from the
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Madhya Pradesh Government on the
results of the abolition of the post of
Bléck Development Officer in the
Btate;

(b) whether similar moves are under
consideration in other States; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S, GURU-
PADASWAMY): (a) No, Sir.

(a) and (c). No specic propnsals
for the abolition of the post of the
Block Development Officer’ have been
received at the Centre from any State

Al w1 T

6354. oy TgAx fdg et
T &g "7 i HdY a8 T390 77 IO
F4 7 .
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() qar o Fowrd At cav
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N N T

(¥) 7 1962 & 1o qHe TWe
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qut {Efaem #Awl & 81 H 99
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Liquidation of Co-operatives

6358. SHRI SITARAM KESRI: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the number of Thrift and Credit
Co-operatives that were under liquida-
tion in each State during the year
1967-68 and the number of new So-
cletles registered during the perlod;

(b) the total financial outlay of the
Co-operatives that were under liquids-
tion;

(c) whether any attempt has beea
made to find out the causes for the
fallure of these Socleties; and

(d) it so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M, S. GURU-
PADASWAMY): (a) to (d). The im-
formation is being collected from the
State Governments and Union Terrl-
torles and will be placed on the Table
of the House.

Purchase of irrigation accessories

6359. BHRI G. 8. MISHRA: Wil the
Minister of FOOD AND AGRICUL-
TURE be pleased to state the ommes



R221 Written Answers
of the State Governments which are
subsidising the purchase of irrigation
accessories by farmers, item-wise, and
percentage of subsidy granted on each
itemn, respectively? :

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): The information is
bieng collected and will be placed on
the Table of the Sabha as soon as it is
available.

Deconirol of sugar

6360. SHRI BENI SHANKAR
SHARMA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether the Managing Director
of the Nizam Sugar Factory has urged
‘upon the Central Government to de-
control sugar immediately as the sum-
mer monthgd would otherwise witness
an upsurge in the price of sugar; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF = FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COCPERATION (SHRI ANNA-
SAHIB SHINDE): (a) No, Sir. but
there was a news item in the papers in
this connection.

(b) Government does not propose to
remove control completely at present.

Sugarcane crop

6361. SHRI BENI SHANKAR
SHARMA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether a bumper crop of sugar-
cane is expected next year; and

(b) if so, the estimated production
on the basis of the areas sown?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

APRIL 4, 1968
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): .

(a) and (b). Plantings for the next
1968-69 sugarcane crop have just been
taken up and are in progress over
different parts of the country. Preli-
minary estimates of the area sown
under sugarcane during 1968-69 are ex-
pected to become available in July,
1968. It is, therefore. too early to indi-
cate the area and estimated production
of sugarcane during 1968-69 at this

stage.

Printing of Commemorative Postal
Stamps

6362. SHRI SAMAR GUHA: Will
the Minister of COMMUNICATIONS
be pleased to refer to the reply given
to Unstarred Question No. 4831 on the
19th December, 1967 and state:

(a) the reasons for variations in the
figures of printed postal stamps on
Mahatma Gandhi, Shri Jawahar Lal
Nehru and Netaji Subhas Chandra

Bose;
(b) whether stamps on Netaji re-
mained in circulation for the same

period as the stamps on Gandhiji and
Nehruji;

(¢) whether it is a fact that some of
the postal stamps on Netaji Subhas
Chandra Bose remained unsold because
of their high denominaticnal value; and

(d) whether Government propose to
print stamps on Netaji of lower deno-
minations for fresh circulation and re-
circulate the unsold stamps of 55 paise
price?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a)
Normally, 2 million stamps are
printed for each issue of Special/
Commemorative Postage Stamp. This
number, however, may vary depending
on the likely demand, the occasion and
the availability ef gummed paper
which is imported from abroad.

D —
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£b) The information is not collected
ang maintained. All special/comme-
morative postage stamps are kept on
sale until the stock printed is exhaust-
ed.

(c) No.

(d) Commemorative stamps are not
1eprinted for re-circulation. The stock
of 55 palse stamp has since been
exhausted,

Andhra Steel Corporation,
Visakhapatnmam

JANARDHANAN:
of LABOUR AND
be pleased to

6363. SHRI C.
Will the Minister
REHABILITATION
ltate

(a) the number of workers employ-
ed in Andhra Steel Corporation, Visa-
khapatnam during the year 1967 direct-
ly by the management and through
contractors separately;

(b) the number out of them admitted
to the Employees’ Provident Fund
Scheme separately;

(¢) how many of them are covered
by the Employees' State Insurance;

(d) whether any complaint has been
received by Government from Andhra
Steel Corporation Workers’ Union In
December, 1967; and

(e) if s0, the nature thereof and the
action taken by Government thereon?

THE MINISTER OF LABOUR AND
REHABILITATIONS (SHRI HATHI):
(a) As on 31st March 1967, 224 work-
ers were employed by the management
directly. The number of workers em-
ployed through contractors is being
determined; the records relating to
them have not been produced by the
employer so far.

(b) 145 emplayed directly; no con-
tractors’ workers have been admitted
8o far and the matter is being investi-
uhd.

(p)mtmnlmddlnqk-nom-
mahnhmmu

------- 1

so far and the matter is being Investl-
gated.

(d) The complaint was made by the
workers’ Union to the Andhra Pradesn
Government, but a copy thereol was
sent to the Government of lnaia.

(e) The complaint referred to non-
implementation of certain labour laws
and the industrial relations situation at
the enterprise.

The industrial relations fall within
the State sphere and as such the State
Government has been requested to take
necessary action.

So far as the non-implementation of
the Employees’ Provident Funds Act.'
1952 and the Employees’ State Insur-
ance Act, 1948 ig concerned, steps arg
being taken to cover the contractors’
workers.

IAT 4T | oy fnnm & amal §t
=
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(&) 37 gerrErd & A & §
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Agricultura] Research
Grant

6367. SHRI SRADHAKAR SUPA-
KKAR: Will the Minister of FOOD
AND AGRICULTURE be pleased to
itate:

(a) the amount annually being
yranted to each of the Agricultural
ITniversities of the country for azricul-
‘ural wvscalch and training; and

(b) the percentage of amcunt spent
In extension work in bringing the re-
uults of the research to the farmer?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE COMMUNITY DEVELOP-
WENT & COOPERATION (SHRI
n:::.r.n oA tpn E'l.rﬂqr“i'\ {._.) ‘._ Stﬂte“
ment is laid on the Table of the House.
[Placed in Library See No, TT-757/
a3].

(b) The question does not arise " as
txtension does not fall under the pur-
tievofﬂlelndim(‘:amdl ‘of Agrioul-
‘ural Research,
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Printing of postal stamps

6368. SHRI RABI RAY: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that Govern-
ment have decided to print postal
stamps in all the languages enume-
rated in the Eighth Schedule to the
Constitution;

(b) if so, when they are going to be
printed; and

{c) the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a) In
accordance with the present policy of
ithe Government postage stamps are
printed bilingually i.e. in Hindi and
English only.

(b) and (c). Do not arise.

Rura] Electrification

6369. SHRI G. 5. MISHRA: Will the
IMinister of FOOD AND AGRICUL=-
IURE be pleased to state:

(a) whether Government are awarc
that after rural electrification pro-
gramme, the demand for galvanized
pipes, rubber pipes, and its acces-
sories, fencing material, pumping
pets and its controlling system and its
epares have considerably increased
and consequently the prices have also
risen;

(b) if so, the steps which Govern-
ment have taken to provide these
items to farmers at lower initial cost
and without any difficulty;

(¢) whether Government are also
econsidering to earmark a definite
quota for each State of their agricul-
tural requirements and to adopt a
uniform pricing policy for the whole
of India; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-

TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) In order to regulate the offtake
of pumpsets and their accessories so
that there was no concentration of de=-
mand at a particular point of time re-
sulting in black-marketing, mal-prac-
tices, etc, several measures were
taken by the Government as indicated
below:—

(i) The State Governments were
requested to assess their an-
nual rcquirements in respect
of both electrically and diesel
operoted pumpsets and their
accessories;

(ii) The manufacturing capacity
of various manufacturers was
ascertained to step up the in-
digenous production, if neces-
sary;

(ili) Arrangements were made to
ensure that the State Gov-
ernments phased their re-
quircments  in such a manner
that these were evenly spread
throughout the year;

(iv) Agro-Industries Corporations
set up in the States were re-
quesied to extend hire=
purchase facilities to the cul-
tivators for purchase of pump-

sets of their own choice;

(v) All manufacturers were urged
to provide necessary guaran-
tees and repair facilities to
the farmers.

The above mentioned steps created
competition among the manufacturers
and tended to curb the rise in prices.

(c) and (d). In view of the keen
competion created by the adoption of
various measures enumerated above,
there is a free market for pumpsets
which has enabled every farmer to
get a pumpset of his own choice at
competitive rates. The quota system
is not considered necessary as the in-
digenous manufacturing capacity is
sufficient to meet the demands of all
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the State Governments and no com-
plaints in ‘this regard have been re-
.célved so0 far,
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< (@) e W e ¥ W
‘o ¥ faity ofcfefodt & art ¥
gt w arawenlr & o fored aw
‘g qf awmt fer mw FTdN

Employees’ Provident Fund
Organisation

© 6372, SHRI SHASHIBHUSHAN
BAJPAI: Will the Minister of
LABOUR AND REHABILITATION be
pleased to state:

(a) the total number of Class I and
II Officers in the Employees’ Provi-
dent Fund Organisation and the total
number of Class ITI and Class IV em-
ployees;

(b) how many of these Officers are
on deputation to the Employees’ Pro-
vident Fund Organisation; and

(c) the justification for employing
80 many deputationists with the Orga-
nisation which has already completed
15 vears of its existence?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The total number of employces in
the Employees’ Provident Fund Or-

ganisation as on 1-3-1968 is as fnl-
lows: —
Class of Emplovees
Class I . 37
Class IT . 1y
Class III ., 1m0l
Class IV , i3
ToTAL 4,589

(b) The total number of employees
vwho are on deputation in the Em-
ployees’ Provident Fund Organisation
i as follows: —

Class—I 11
Class—II 42

“(c) Appointment of officers on depu-
=

ﬁ&n is made, in acgordan

ini setational

. Employees Provident Fund
6373. SHRI1 SHASHIBHUSHAN
BAJPAI: Will the Minister of

LABOUR AND REHABILITATION te
pleased to state:

(a) whether it is a fact that the
Central Board of Trustees, Employees’
Provident Fund Organisation decided
in 1963 to provide staff quarters in due
course to 50 per cent of the staff and
with immediate effect to 10 per cent
of the permanent Officers and members
of staff of the Qrganisation;

(b) if so, the total number of such
Officers and number of those who
have been provided with residential

accommodation;

(¢) the total number of such staff
and number of those provided with
residential accommodation; and

(d) whether the Board's decision
has not bern implemented so far af
allotment of residential accommodation
to the staf is concerned and if soy
reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) In May, 1963, the Board approv-
od in principle and subject to the exa-
mination of its financial implications
the construction of staff quarters
according to @ phased programme fom
50 per cent of the permanent staff in
places like Delhi, Calcutta, Madras,
Bombay, Konpur and Chandigarh.
Pending construction of quarters, the
Board agreed to the hiring of residen-
tial accommodation at the above places
for Regional Commissioners, officera
of the Central and State Govemmenﬁ'
on deputation and 10 per cent of the
permanent staff on the analogy of the
gystem in vogue for Government em-:
ployees.

(b) to (d). The construction of wome:
staff quarters is already in progress in
copsiruction  of siaff quarters gk
Bombay and Calcutta and a )
to purchase land in Madras {s under
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consideration. The Board has also
been in correspondence with the autho,
rities for suitable land in Delhi, The
number of Regional Commisgioners
and Central and State Government
officers on deputation is 63 and 10 per
cent of the permanent staff of the
Organisation comes to 221. Hired
accommodation has been provided to
the Central Provident Fund Commis-
gioners two Regional Provident Fund
Commissioners and eight other officers
on deputation. Large scale hiring of
accommodation on a subsidised basis
has not been done on account of the
heavy expenditure involved and the
limited number of employees to whom
the concession of subsidised housing
could be extended in any case; it is
only in exceptional circumstances and
for key oificers who are liable to
transfer in the normal course that
residential accommodation has been
hired. The question of providing hired
residential accommodation has to be
considered in the context of the policy
followed by the Central Government;
in the m:anwhile house rent allow-
ance is being paid to all employees as
admissible to Central Government ser-
vants from time to time,

Central Board of Trusiees of
Employees’ Provident Fund

6374. SHRI SHASHIBHUSHAN
BAJPAI: Will the Minister of
LABOUR AND REHABILITATION be
pleased to state:

(a) whether it is a fact that there
is a demand from the All-India Em-
ployees’ Provident Fund Staff Federa-
tion for giving it representation on
the Central Board of Trustees of the
Employees' Provident Fund; and

(b) if so, the reaction of Govern-
ment thereto especially in view of
Government's policy to encourage
participation of employees in the
affairs of the management?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes.
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(b) The demand cannot be accept-
ed. Under Section A of the Em-
ployees’ Provident Funds Act, 1053
the Central Board of Trustees con-
sists only of representatives of Cen-
tral and State Governments and of
employers and employees in the
establishments to which the Em-
ployees’ Provident Funds Scheme
applies. Government's policy to en-
courage employees' participations in
management applies to industrial
enterprises and not to an organisatiom
like the Employees’ Provident Fund
intended to render service to the
workers and managed by a Board con-
sisting of representatives of workers,
employers and Central and State Gov=
ernments. However, the question of
setting up a Consultative Machinery
with representation to employees to
deal with service matters and other
grievances of employees of the Em-
ployees' Provident Fund Organisa-~
tion on the lines of similar machinery
for Central Government employces is
under consideration.

Employees’ Provident Fund
Scheme

6375. SHRI SHASHIEHUSHAN
BAJPA!: Will the Minister of
LABOUR AND REHABILITATION be
pleased to state:

(a) whether it is a fact that under
the Employees’ Provident Fund Act,
1952, the Regional Provident Fund
Commissioners have been given powers
to cover industries/establishments
under the Act and to determine the
date of coverage in certain circum~
stances;

(b) if so. the scales of pay of such
Regional Provident Fund Commis-
sioners and whether the powers gives
to them are commensurate with the
scales of pay attached to the posts;

(¢) whether there is any Vigilance
machinery to check against the mis-
use of powers by the Regionsl Provi-
dent Fund Commissioners; and
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(d) it so, the number of cases which
have so far been handed by the vigi-
lance  machinery considering the
numerous complaints received from
both the industries and the subscribers
against working of the Employees’
Provident Funds Act?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The power to extend the Em-
ployees' Provident Fundg Act, 1952 to
industries/establishments vests in the
Central Government. After taking
into oonsideration the date from
which an establishment has been set
up and has completed the infancy
period, the Regional Provident Fund
Commissioners can determine its date
of coverage under the Act.

ib) The scales. of pay of the Re-
gional Provident Fund Commissioners
are ag follows: —

:i} Grade I—Rs. '100-50-1400.
'ii) Grade 1I—Rs, 900-40-1100-50/
2-1250,

-iii) Grade III—Rs.
50,/2-1150.

700-40-1100-

iv) Grade IV—Rs. 400y400-450-
30-600-35-670-EB-35-950.

The above scales have been laid down
after taking into consideration the
nature and volume of work involved
in cach Regional Office.

{c) and (d). The Central Provident
Fund Organisation has a Vigilance
Officer. Moreover, in the case of a
difficulty or doubt as regards coverage
of an establishment, the Central Gov-
ernment can be approached under Sec-
tion 19A of the EP.F. Act, 1952, to
give a direction for removal of the
doubt or difficulty and directions were
issued by the Central Government in
over 100 cases during the years 1566
and 1867. The cases are referred to
the Vigilance machinery only if dis-
ciplinary proceedings are likely to be
involved. There have been no such
cases
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Buffer stock of Foodgrains in States

6376. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether there is a scheme to
build up buffer stocks in States also;
and

(b) if so, the names of such States
and the outline thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The intention is that the buffer stock
in the country should be held partly
by the Centre and partly by the
States. Individual statewise targets of
buffer stock holding have not been
laid down.

fagiz A et anfaai

6377. S TMTATT W o w7
W aqr gy Aot qg IO & FAT
w8 fF .

(%) dv-Fwdt aFz F waT
wiar ¥ fagre ¥ fafirr gore 2 fordt
wewTer pfufeat a=ré ot ;

(@) 7av g7 wfafadi 1 wire
fawre w77 & fag 757 mE F §w
favie ST 3% #7 wErT o frare
2, A

(w) afz adi, ar wwe w1 SO0
g

wrw, yfe @mqofee feww aa

WEETT WAW W TR WNl
( ut Qo Qo Wm ) :
(%) & (7). ‘wgwfmr T

gt ¥ wifeey e § wix o@ gafaw
Ay TR TETF AT H AR E
swr F qet nf anit & 4t @ Ay
T w1 o arerd A g
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‘oA fede MR & AT oW
FoeTc & wrE WA @Y @ gE A !

fagre & fafem e safer

6378, MY TITAWTT TEA : T
o A grate WA A AT FTF
wafE:

(%) fagreit fufae o wfe-
Fe At g ;

(w) fadfm owadiz  FeAT =

¥ Afw qEadir dreEr

4817 sufeal Y F=T @@ & waAn
3 7 fFadt adt § maAT wet g ;

(n) F7 FeerT o faary FATG
F AW FW FA &1 g ¥ g
HOPTL §1 A0 34 T ¢ ; W

() afz g1, ar g =T
2 afz 7, a sew T T E 7

NW TAMT qO qAaig  wwwew
# A (W "o Yo WHIT):(®) WX
(&). =@ X & IreEg  STawTL,
foge & frivow smfedt § oam
foed @ fagfe agran & fag A
TS wOF AT & e & 8, forewn
seaw faaer & fapar mam § o |an
E T TQT T | [qrawed | ow
nar | eq ger LT—758/68).

(m) s (7). wmwr & fagrz
¥ o U158 F
dimt & wef,  wem, e,
faweht, marars x w= awr ferr
wreay W FATT T X FaAT ¥
fafqw fawre srdwai oo, T ¥ W@
7 Fritom sywesrr g 1 Pt
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s & feer & W &Y, W,
1969 ¥ WIGW ¥ ATt v Ft
FNT ST FIAAT FATT FC THD Y
sOTT ¥ T ATCAT |

afwal &1 weaas

6379. =t wgraw fag WA Far
W wn wfw HA ag AT wr
For o f

(&) woat & faq amesrd qar
gifer % afergi 1 wsqqq w74 F
faw T IO @Atd T AT F
1L & 77 7% fpadt anfagd &

(@) Far ant daqdiT Fram 7
gifrpTos ofeet & g@af @1 F90A
¥ fom &1 avoar 7 ot & A

() @iz g, @1 3% s FT0

g7

wr, g amufos faee aa
aETT AAMT A Teq AN (o
waifge foez): (7)) =247 (&
Liscic O 70 SR L CIE R e B
WS swTT A wie & afaaite
7 w1 fpew & et & fawg # vg v
AT @A & TF ANAAT FATT AT
& 1w o wmaEwna
afeeg &@ T1waT 97 @fw i w7 & faae
T

(m) #fw T I FT FHAL.
wt agwt ary fafow swwre ¥ aferat
¥ ot ¥ g AT Y€ TR T A,
&1 O R F e 3 aferat ax
wtq o & w@wt 1 wewaw W fat
T | '
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6380. s waTew fey wreat :

T W AW gy FA gg AW A
w

(%) qwwi & X A BT F L
¥ wfew wrefr st ox qORT
g Fae e T wqEue
WY FT SHYT WT §

(&) % & 73 97 HARA FA
arer Prfwrer 372 & vy o, ey e g
AT a1, 7T ATy w7 £ 7f faw
fosr aa 951 & foao fagd &7
UL ES

(w) w7 &% fer o wqAg 7
war oo frg=tr €

(7)gwd  afrrmase =T &
1T & 7t feed frerat w2
L 183

(%) 90T 30 917 & a7 N7 F
fra feemi 71 fer g E T A e
M T @ fead oz qafw 7 g ™
§ =< framT Y za W F 897 9fF-
o &7

i, pfy, wiqofew  fawe o
wgwT Wwrem § v WEy (o
weratiga fwex) - (%) wredi i
wdgtr ofex g wfew wrefig
AT I TEF AT FGEAT TT ARATT
1 o uferm ofefismr aamy s
W& g ERrg (A= oW &
feat o
(1) fafemr  pfrorqamy &
rfrfeafodt & gaer fedt #1 g9,
HHAT HrC AT FT;

(2) fafwsr &% svarz
afzfeafordt & wrrin =g e =@
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w2 ¥ ey wiv arfol fr
® for mie T cr.eft ot qwer
T,

(3) wefe® ww & dzAt &
W G T, guTC /T NI
F A FT qEYAT FAT ;

(4) gatma o fadw T
AT gFATE & fawry & fRg W T
HITHT FHAT ; A

(5) & IEMEA FT HEATT &

(=) weqthra dioat & wReA
are & q4r gf fafeer wael 9T
gAq4TT 7 g fafwer wig-oTTg
¥ 94l § q4(97 6 AET T W 8
IT-F7E &7 frr %7 (am mav &

() =t aF Ffamar &=
T gt & ¢ far o neTa% are €
AT 4T {FHT TAT FTT AT qET 97
W@ T A F 3 fxar a@m §
[gemere & v fymr mgr ) dfed
qar [ T-758/68]

(%) 2w & frg 73 9d-F19 § ofe-
UITAETE'T A1T FY FIAY 0 T 77y 0}
g g frefaa oy &1 A
oTq, fady qr3, wra 917, GEN W
feaifady Quwr wrw, o fo W
Y Fv 9 faefea o oy o
# 76T Afme, o€, qu wife wom,
ZTaTq Wr7 WX KIF ANgT £ WA
frefaa # nqt wre & 1 wrEn T Fiw
wAqarT yfigg F dXrearae aam™y
fasere fur & ot e Friy < Wt &t
Fedt § wv & wafes I
LU

(¥) = &t vofw  wiiwtw
Saet & for Tt & qup qrerr fewer
7o Pt ®) Prafir v & frafrer
fed ar T
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TR # 6 gu g GAAl & e T
fraar st & o faog 7 oAETQ
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I A | g Fwed, fawewy
g, Mfea, o€ g% 7 Az mfz
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RaA SIS
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ILTHT T wTEEIEAT

6381. it wgrerw Fag wreat: Far
wio a Ffw F47 gz aqE &1 g
w3 fr

(%) &%7 7491, sq17 AT A
AT F 9H IO A FH
7 far wfs oFe amdlom, weez
0T e &1 wies ¥ wfas o
AT R ATEARFHAT GG & AT AT
freg a90a 1T F 741, AT HCAE
AT 1 qargre & fea fEedt
AT F IETHT FT AA@FAT ZIFT
qT

(@) 1970-71 F owEA :
femr uee Wit 7 F57 wewr, ME
HATT R FATT FT AAT F79 &1 faqrz

A

ww, ¥, wrufos foew
AT WEHIT HAWT | v AN (o
wrrafgw frd) (F) oF faaww
H g TWT AT ) [raEeT |/
ver mar \ fwd gL T-759/68.1

Central assistance for forestry
schemes in Madhya Pradesh

6382, SHRI HIMATSINGKA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to reply
given to Unstarred Question No. 203
on the 14th November, 1967 and state
the decision taken on the request from
the Madhya Pradesh Government for

APRIL 4, 1968
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Central assislance for rehabilitatiom
for teak forests, plum forest and the
afforestation programme of gquick
growing species? °

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE. COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): The Chief
Minister, Madhya Pradesh requested
Government of India to provide assist-
ance for the following forestry deve-
lopment programmes:

(i) Rs. 20 lakhs for rehabilitation
of teak forests on 10,000 acres.

(ii) Rs. 10 lakhs for Farm Fores-
try.

(iii) Raising of subsidy under the
scheme of “Quick Growing
Species” from the present
rate of Rs. 200 per acre to
Ra. 250 per acre and Rs, 50
per acre in the shape of loan.

The Government of Madhya Pradesh
however, in their Annual Plan Pro-
posals of Forestry for 1968-69, pro-
posed for the scheme of Rehabilita-
tion of the Degraded Forests (which
included Teak Forests also) a provi-
sion of Rs. 11'3 lakhs only. For Farm
Forestry no provision was proposed
by the State Government for 1868-89.
As against these specific financial pro-
posals related to the Plan Schemes,
the Madhya Pradesh Government
had also suggested that in addition
funds may be made available for the
items suggested in the Chief Minis-
ter’'s letter. But these amounts were
not included by them in the total
Annual Plan for the State for the
year 1968-68.

This position was discussed by the
Working Group on Forestry in Decem-
ber, 1987 at the time of Annual Plan
Discussions along with the State Re-
presentative and the following recom-
mendations were made: —

(i) For Rehabilitation of Teak
Forests, which is covered by
the Scheme of “Rehabflita-
tion of Degrated Forests", an
amount of Rs. 1133 lakhs was
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recommended for the year
1968-69. It was felt that with
this beginning it might be
possible to rehabilitate 10,000
- aere8 of Teak Forests during
the Plan period. (The pat-
tern of Central Assistance for
this scheme is 20 per cent
grant and 30 per cent loan),

For *Farm Forestry” scheme,
although no provision was
proposed by the State Govern-
ment for 1968-69, a sum of
Rs. 3 lakhs was recommended
as Central assistance for this
scheme during 1968-69.

(ii)

It has not been possible for
the Government of India to
agree to an upward revision
of the present rate of assist-
ance upto Hs. 200 per acre for
the scheme of “Quick Growing
Species”.

(iii)

Buffer stocks of foodgrains

6383. SHRI HIMATSINGKA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the scheme to build
the buffer slock of 3 million tons is
being reduced; and

(b) if so, to what extent and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) No. Sir.

(b) Does not arise.

Aid for Almora Project

6384, SHRI HIMATSINGKA:
SHRI BAL RAJ MADHOK:
SHRI ONKAR LAL BERWA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the details of the Project in-
augurated in Almora with F.AO. and
German collaboration indicating the
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acreage of the farm to be set up, the
nature of crops to be cultivated there
and the major extent of foreign aid
expected under the project; and

(b) the foreign exchange comtent of
this project and how much of the pro-
fits arising from there are proposed to
be repatriated by the foreign collabo-
rators?

THE MINISTER OF STATE IN THRE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): ,(a) Under
the Indo-German F A.O. Project in-
augurated at Almora on the 4th March,
1968, it is proposed to cover initially
an area of about 4,000 acres of irrigat-
ed land lying in three development
blocks of Garur, Bageshwar and
Kapkote in the District of Almora.
All the farm families in the sgelected
area will be covered under the pro-
ject. High Yielding Varieties of paddy,
wheat and potato are being introduc-
ed in the project area. Arrangements
are being made to ensure necessary
supplies of seeds, fertilizers, plant pro-
tection equipment, agricultural im-
plements and machinery as well as
extension and improvement of irriga-
tion facilities. Training of farmers
and popularisation of improved me=-
thods of cultlvation through demons-
trations of package of practices will
also be undertaken,

The Government of Federal Repub-
lic of Germany will make available
1070 tonnes of fertilizers of the value
of DMs. 271510 i.e. about Ras. 51
lakhs during 1987-88. There are in-
dications that the West German Gov-
ernment might extend further assist-
ance in the shape of means of produc-
tion, machinery and their experts to
develop above project into a full-
fledged project during the next 2-3
years,

(b) The scheme as envisaged at
present does not involve any foreign
exchange expenditure to the Govern-
ment of India or Governmes¥ of Uttar
Pradesh. The fertilizers 1aad@ avail-
able by the Federal Republic of Ger-
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many will be in the nature of gift. As
such the question of repatriation of
profit does not arise.

Mango Farming

6385. SHRI SHIV CHANDRA JHA:!
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have any
programme for the scientific farming
of mango;

(b) if 0, the details thereof; and

(c) if nof, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) In the past a number of re-
gearch schemes on mango were finane-
ed by the Indian Council of Agricul-
tural Research on various aspects of
crop production and results obtained
were also tested on pilot basis under
& scheme ‘Scheme for the trials on
improved cultural and manurial prac-
tices in fruits’ in certain selected
States. -

Results of research were passed on
to State Governments for dissemina-
tion.

Recently an All India Co-ordination
Research Project on fruits including
mango, has been formulated. This
project will tackle a wide variety of
production problems and thus would
go a long way in the scientific farm-
ing of mango.

(¢) Doegs not arise.

Trade Unions under infiuence of
political parties

6386. SHRI SHIV CHANDRA JHA:
Will the Minister of LABOUR AND
REHAMILITATION be pleased to
state:.
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(a) the names and number of trade
unions, in India which are under the
influence of political parties;

(b) which they are and under which
political party’s influence they are;

(c) the total membership of those
political party-affiliated trade unions,
separately;

(d) the number of recognized trade
unions which are not under the influ-
ence of any party in the country and
their total membership; and

(e) the financial status of the re-
cognized trade unions, both under
and not under any party's influence?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Government do not have the in-
formation,

(b) to (e). Do not arise.

Arrest of Poachers by Delhi
Zoo Authorities

6387. SHRI M. L. SONDHI: Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that a gang
of three armed poachers was held re-
cently after a hot pursuit by Delhi
Zoo officials;

(b) whether the said gang has beemn
responsible for the missing of birds
from Delhi Zoo; and

(e) the safeguards which are being
taken to provide security to the birde
in future?

THE MINISTER OF STATE IN THBR
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) A
party shooting at the migratory birds
flying out of Delhi Zoo pond was re-
cently caught outside the Zoo premises
by the officials of the Zoo with. the
help of the police.

(b) No birds belonging to the Delhi
Zoo have been found missing. How-.
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ever, some migratory birds were
noticed to have been shot by one party.

(c) The Delhi Administration has
been requested to declare the area of
the Zoo and its:neighbourhood as a
protected area so as to prohibit shoot-
ing in-this area,

Auction sale of evacmee Property in
Haryana

6388. SHRI SURAJ BHAN: Will

the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that the
auction of rural evacuee land in Har-
vana is restricted to Harijans only;

(b) whether an exception to this

standing policy of the Haryana Gov- .

ermment was made in Village Sewanl,
tehsil Bhiwani in Hissar  District,
where land reserved for auction res-
tricted to Harijans was transferred
to unauthorised occupants at reserv-
ed price ignoring the right and claim
¢f the Harijans in November, 1987;

(e) whether it is also a fact that
the Government of Haryana instead
of rescinding the said orders, have
extended them to the whole of Sis-
wani Kanago Circle consisting of
more than 100 villages and thus de-
priving the liarijans of about 40,000
acres of land; and

(d) it so, the steps proposed to be
taken to get the wrong done to the
Harljans set aside?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-

MENT AND  REHABILITATION
(SHRI D. R. CHAVAN): (a)
Yes, with the exception of small

fragments of land not exceeding one
acre surrounded by holdings of own-
ers who are not members of Sche-
duled Castes.

(b) to (d). Surplus evacuee lands
in the erstwhile State of Punjab
were transferred to the BState Gov-
erament in a package deal in June,
198t. The Punjab Government de-
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cided thereafter (on 2-5-1862) that
all rural evacuee lands which had
been in continuous cultivatory pos-
session of ‘authorised and unauthori.
sed’ occupants including Harijans
since Kharif 1960 or earlier, should be
transferred to them subject to a
maximum of 5 standard acres, in-
cluding their own holdings, if any,
at the specified rates. The lands in
village Sewani are being transferred
by the State Government to the
occupants in pursuance of that deci-
sion. No question of any exception
to the policy referred to under (a)
above, is therefore involved in these
transfers.

Chairman, Food Corporation of India

6389. SHRI DEIVEEKAN:
SHRI DURAIRASU:
SHRI SUBRAVELU:
SHRI KAMALANATHAN:
SHRI MAYAVAN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Chairman of the
Food Corporation of India has offer=
ed to resign; and

(b) if so, the circumstances that
have precipitated the resignation?

THE MINISTER OF STATE IN THE
MINISTRY OF FQOD, AGRICUL~
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a)
and (b). The Chairman of the Food
Corporation of India hag intimated
to GQovernment his desire to relin-
quish his post but has not indicated
the circumstances under which he
wishes to do so,

ATT ITT e AW

6390. st fmT ww Jov
FIT QW Al 7€ TATH AT pATETR
fw :

(%) =1 @ur{ ard¥ & wwer
are o we #Rw Kwy w7 gl
ST §TA FT FUTC 57 fare



2249 Written Answers

(@) afz g, ot ag 7 a0 &
oY ; W

() afz 7€, @t Lg% wAT FT0
g?

dwy-wTd sy aan dwre e
® T wa (& o o e ¢ (F)
daqr (@). T@ daE W TR gETE
ot &1

() e & AEY AT |

Seltlement of Landless Labourers in
Yeotmal District in Maharashtra
State

6391, SHRI DEORAO PATIL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the details of the centrally-
gponsored scheme under which the
landless labourers are being settled
in Yeotmal District in Maharashtra
State; and

(b) the number of persons and land
given to them and the amount spent
on this scheme so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a)
The Centrally sponsored scheme
under which Central assistance is
given for reclamation of wastelands
and resettlement of landless agricul=
tural labourers is in operation in
almost all States including Yeotmal
District of Maharashtra, The pattern
of Central assistance for the scheme
is as under:—

(i) Cost of Reclamation

The Central Government shares
the grant and loan portion
equally with the State Gov-
ernment, subject to a celling
of Rs. 300/- per acre of land
allotted.
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(ii) Initial expenses in resettle~

ment

Grant . 5%
Loan .. 26%
subject to a ceiling of

Rs. 750/- per family.

(b) According to the latest infor-
mation available, an area of about
18,738 acres has been allotted in
Yeotmal District to 2475 families at
a cost of about Rs. 41,31,630.

Brick Silo

6392. SHRI D. N. PATODIA:
Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that the

‘Indian Agricultural Research Insti-

tute has developed a mud brick silo
for storing foodgrains;

(b) whether adequate tests have
been conducted to satisfy that the
silo will suit the local conditions in
the different States;

(¢) whether the cost of the silo
would be cconomical and within the
means of the farmers; and

(d) if so, the steps which are pro-
posed to be taken to popularise it in
the rural areas?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE) : (a)
The Indian Agricultural Research Ins-
titute has developed what is called
the ‘Pusa Bin' for safe storage of
grain in the villages. The informa-
tion about this structure has
appeared in some newspapers under
the heading ‘Mud Brick Silo to
Store Grain’, :

(b) This storage structure has been
under test for various periods at
various places since 1958 when its
first account was published in a
scientific journal, It has been tried
in seven villages of Delhi State, at
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the Institute’s Botanical Sub-Station,
Pusa (Bihar), in four villages in dis-
trict Burdwan (West Bengal), at the
State ‘Farm at Bhubaneshwar
(Orissa) and in two villages of Tan-
jore District in South India,

(c) The cost of this structure is
very economical and is within the
means of all the farmers,

(d) A training course for the ex-
tension personnel and the progres-
sive farmers of the Delhi State was
held from Tth to 12th March, 1968 at
IAR]I This training course was
mainly to demonstrate the construc-
tion and the use of the Pusa Bin. The
construction and use of this storage
structure were also explained to press
representatives who visited the Insti-
tute on 12th March, 1868 and an ac-
count of this structure has appeared
in a number of newspapers in diff-
erent parts of the country.
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Telex Exchange at Cochin

6394. SHRI VASUDEVAN NAIR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether telex-exchange has
started functioning at Cochin;

(b) whether there is any proposal
to have a similar exchange at Tri-
vandrum; and

(c) if so, when it is likely to start
working there?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS & COMMUNI-
CATIONS (SHRI I, K. GUJRAL):
fa) Yes. A 100 line Telex system

has been commissioned on 18th March
this year.

(b) Yes.
(c) December, 1970.

Rice Allotment to Kerala

6395. SHRI VASUDEVAN NAIR:
Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the allotment of rice to Kerala
for March, 1988; and
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(b) how much of it is from inter-
nal sources and how much from im-

ports?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
‘TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE) : (a)
and (b). The total quantity of rice
allotted to Food Corporation of India
depots in Kerala for March, 1968 was
76,557 tonnes. Of this 61,334 tonnes
was from internal sources and
15,223 tonnes from imports. 500 ton-
nes rice was also allotted direct to
Kerala Government from Pondi-
cherry,

Retrenchment of staff by foreign oil
companies

6387, SHRI JUGAL MONDAL: Wil
the Minister of LABOUR AND
REHABILITATION be pleased to re-
fer to the reply given to starred ques-
tion No. 518 on the T7th December,

1267 and state:

(a) whether the Gokhale Commis-
sion of Inquiry has since examined

the retrenchment of staff by the
foreign Qil Companies; and
(b) if so, the recommendations

made and the reaction of Govern-
ment thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) The Commission’s report has not
yet been received; it is expected by
the beginning of June 1968.

(b) Does not arise.

Post Master of Kalinoll post office

£888. SHRI C. K. BHATTACHARY-
YA: Will the Minister of COMMUNI~-
CATIONS be pleased to state:

(8) whether the Post- Master of
Kalinoli Post Office Midnapur, West

ARBIL
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4, 1088
Bengal has defalcated a sum of
about a lakh of rupees from the.
Savings Bank;

(¥) whettier he
Pakistan; and

(e¢) if so, the steps taken to com-
pensate thre depositors?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS & COMMUNI-
CATIONS (SHRI I, K. GUJRAL):

(a) Mirza Shamsuddin Beg, Extra
Departmental Branch Postmaster of
Kalindi (not Kalinoli) branch post
office (West Bengal) is reported to
have defalcated a sum of about
Rs. 23,438/~ from the Savings Bank.

(b) The Extra Departmental
Branch Post Master is absconding
and the case is under invesigation
with the police, There is no report
that he has escaped to Pakistan.

has eseaped to-

(c) Claims of the depositors are
being examined and such of those as
are found genuine will be settled.

Unemployment

6399, ‘SHRI RANJIT SINGH: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the number of unemployed
persons registered with the Employ=
ment Exchanges over the last 10
years;

(b) the number out of them pro-
vided with employment so far;

(c) the total number of ex-service-
men among them and the number of
those ex-servicemen who have been
provided employment so far; and

(d) the number of non-technical
persons employed in the Heavy
Electricals, Hardwar and Hindustan
Anti-Bioties, Rishikesh through Eme-
ployment Exchanges and number of
ex-servicemen among them?
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(SHRI S. C. JAMIR): (a) to (c).
The information is given below:—

(In thousands)

Type of applicants

Number of registr-

Number of place-
ments  effected

ations affected
during 1958—1967

during 19581967

1 2 3
1. All categories of job-seekers . " . 34,207 4,261
106

2. Ex-service personnel

641

(d) Information in respect of in-
dividual establishments is not col-
lected.

Agricultural Prices Commission Re-
port on procurement of Rabi Crop

6400. SHRI HEM RAJ:
SHRI K, P, SINGH DEO:

Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether the report of the
Agricultural Prices Commission has
been received for the procurement
and fixation of flour prices of rabi
crop; and

(b) if so, the main recommenda-
tions thereof and which of them have
been accepted by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL~
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI

ANNASAHIB SHINDE) : (a)
Yes, Sir,

(b) A statement is laid on the
Table of the House, [Placed in
Library. See No, LT-760/68].

Rice Mills
6401. SHRI Vv, NARASIMHA RAO:

(a) whether it is a fact that Gov-
ernment have started Rubber roller
grinding sheller Rice Mills under the
control of the States;

(b) the names and amount of
machinery imported from abroad;

and

(c) the number of mills and places
where they are located?

THE MINISTER OF STATE IN THE

MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB  SHINDE):  (a)
Yes, .

(b) and (c). Seven Modern rice
mills (including of rubber roller
shellers) were imported and installed
&8s a part of a programme of pilod
study and evaluation, Six of these
are in the co-operative sector and
one at Bikramganj (Bihar) in the
Public sector under the control of
State Government The location of
these mills are as follows:

(1) Tiruvarur (Madras).

(2) Tadepalligudem
Pradesh).

(3) Mandya (Mysore),

(4) Raipur (Madhya Pradesh).

(5) Bargarh (Orissa).

(8) Memarl (West Bengal),

(7) Bikramganj (Bihar).

(Andhra
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Milk Supply by B-M:S.
§402. SHRI D. N. PATODIA:

SHRI K. P. SINGH DEO:
SHRI RABI RAY:

SHRI MAYAVAN:

SHRI DEANDAPANTI:
SHRI DEIVEEKAN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the Sec-
retary of the Mazdoor Samaj Kendra
and some ex-officials of the Delhi Milk
Scheme in a press conference recent-
ly stated that even though new cards
are not being issued by the Delhi
Milk Scheme to the public, milk is
issued through chits issued by the
officials;

. (b) whether it is also a fact that
the both boys and girls working in
milk booths are harassed if they do
not issue milk against such chits;

(¢) whether the Kendra has sent a
memorandum to him urging a full en-
quiry into the various malpractices in
the working of the Delhi Milk Scheme;
and

(d) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.
Temporary slips are issued under
special circumstances, on medical
grounds ete.

(b) No, Sir. If specific cases are
brought to.ihe notice of the Chair-
man, disciplinary action will be taken
against the person found at fault.

{c) A memorandum regarding con-
ditions of employment of part-time
employees at milk depots of DM.S.
has been received.

(d) The matter is under examina-
tion.
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Stovage of fosdgrains

6403. SHRI D. N. PATODIA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the main recommendations of
the Agricultural Prices Commission
with regard to the storage of food-
grains;

(b) the action taken to
them; and

(c) the efforts being made to make
the agriculturists conscious of the
benefits of proper storage?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) The
main recommendation in this regard is
that the programme of building stor-
age capacity in the public sector
should be enlarged and rationalised
and there should now be a shift in
emphasis on expanding storage capa-
city in the interior, specially in the
surplus States and in areas where the
high yielding varieties are spreading.

(b) Action is already in hand to
increase the storage capacity avail-
able with the Government, especially
in the procurement areas and in this
connection a crash programme of cons-
truction in the Punjab and Haryana
has already been taken up. Proposals
for immediate increaging the stor-
age capacity, wherever inadequate,
in other surplus areas are also under
consideration.

implement

(c) A statement showing the steps
taken in this behalf is attached.

Statement

The efforts being made to make the
agriculturists conscious of the benefits
of proper storage are given; in brief,
below: —

(i) Demonstrations were arrang-
ed on the methods of proper
storage during the pilot pro-
ject of “Save Grain Cam-
paign” in some selected rural
areas in different parts of the
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€ii)

(iii)

(iv)

{v)
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country, Technical advice
and litersture/instructions on
the subject are also being
rendered/supplied.

Ragular training courses are
being conducted at the Grain
Storage Research and Train-
ing Centre, Hapur, for im-
parting training in different
aspects of scientific storage of
foodgrains.

Designs for metal storage
containmers have since 'been
developed including the
“Hapur Thekka"” which are
suited for use by the farmers
‘and these are being pepula-
rised. A number of commer-
cial firms have taken up pro-
ductions and supply of steel
bins to the agriculturists on
ihe basis -of designs -develop-
ed by Government. A seminar
on “Starage of Foodgrains”
was organised at Chandigarh
during 'Warch, 1968, attended
by representative of farmers,
traders, cooperatives, Te-
search instHutions etc. for
discussing the ways and
means to promote scientific
storage of foodgrains at differ-
ent levels of handling and
populsrize metal storage bins
at farmer’s level for avoiding
damage to foodgrains while in
their custody.

In ihe field of rat control, an-
ticongulants for use ' as bait
and Aluminium phosphide
tablets for fumigation of rat
burrows have been found
effective. The State Govern-
ments have been advised to
introduce these techmiques in
the Government Agricultu-
ral Farms to serve as a model
for the agriculturists, traders,
etc.

For inseet contrel in ‘rural

fumigant
‘packed in ampoules) -develep-
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ed at the Training Centra
Hapur, are. being popularised.

Training of wvillage level
workers and ‘other Extensiom
officials is being carried out at
Regional cerftres at Nabha,
Simla, Bichpuri (Agra) and
Udaipur. -About 350 workers
have been trained so far at
these centres in techniques of
Tural storege.

(vi)

As a long term measure, &
project Yor “Farm and Com-
munity Grain Sterage Deve-
lopment” has been takem in
hand with assisiance from
the United Nations Special
Pund fTor undertaking applied
research, demonstration and
training programmes in graim
storage,

(vid)

Provident Fund Contributions

| 6404, SHRI K. M. KOUSHIK: Will
the Minister of LABOUR AND REHA-
BILITATION be leased to state:

(a) the compulsory rate of Provi-
dent Fund contribution by the em-
ployers and the employees at preseat;

(b) whether Government propose
10 raise the »ade of such contribuitions;
and

(e¢) the industries which are con-
templated in such compulsory provi-
dent fund schemes?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
ta) (1) ‘Coal Mines Provident Fund:
8 per cent of total emoluments.

(2) Employees’ Provident Fund:

(i) 8 per cent of pay in Tl
out of 112 industties(
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classes of establishments
covered thereunder.

(ii) 6% per cent of pay in the
remaining industries/
classes of establishments
covered thereunder.

(b) A proposal to raise the rate of
contributions to 8 per cent in 14 more
industries/classes of establishments
under the Employees’ Provident Fund
is now under Government's consider-
ation.

(¢) A statement is laid on the Table
of the House, [Placed in Library.
See No. LT-761/68].

Post offices in Gorakhpur District

6405, SHRI MAHANT DIGVIJAI
NATH: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the total number of Post Offices
in Goradkhpur District, Uttar Pradesh;

(b) the number of Posts Offices
eopened in the District during the last
three years; and

(c¢) -the number of Post Offices pro-
posed to be opened by Government
during the next five years in that Dis-
trict and the location thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENT-
ARY AFFAIRS & COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a)
395.

(b) 25.

(c) Plans for opening post offices
during the next five years have not yet
been drawn up.

Taxes on farming machinery

6407. SHRI G. S. MISHRA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the duties and taxes levied on
the purchase of farming machineries,
irrigation equipments and transport by
a farmer in different States;
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Written Answers 2262

(b) whether it is a fact that the
F.OR. destination prices of agricul-
tural machineries and equipments,
particularly in the remote places situ-
ated away from the industrial region,
are exhorbitant and are beyond the
purchasing capacity of a farmer; and

(c) if so, the steps Government pro-
pose to take to bring parity in prices
of machineries and equipments?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) to (c).
The required information is being col-
lected and will be placed on the Table
of the Sabha as soon as it is available.

Rates fixed by agricultural prices
Commission

6408. SHRI G. S, MISHRA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the rates fixeq by the
Agriculture Prices Commission for
different commodities are different
for different States;

(b) if so, the reasons therefor; and

(c) the basic constituents taken into
account while fixing up the prices of
foodgrains by the Commission and the
details thereof?

THE MINISTER OF STATE IN THE.
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE): (a) Mini-
mum prices are recommended by the
Agricultural Prices Commission for
paddy, wheat, jowar, bajra, maize
ragi, gram, jute, cotton and sugar-
cane. These priceg are different for
different States in the case of paddy
and wheat and same in the case of
ot!ler foodgrains. In the case of Jute,
minimum price recommended by the
Commission relates to Assam Bottom
at Caleutta; the grade differentials
and the derivative minimum prices for
the up-country markets are to be
worked out by the Government. For
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cotton, minimum support price is re-
commended for basic variety, wiz.,
M.P, Virnar-fine 27/32”. For sugarcane
the minimum price is linked to the
percentage recovery of sugar.

In addition to minimum prices, pro-
curement prices are also recommended
in the case of paddy, rice, wheat,
jowar, bajra, maize and ragi. These
prices are different for different States.

(b) The inter-State differentials in
minimum support/procurement prices
take inta account, inter alig, the sur-
plus or deficit nature of a State, the
need for giving special incentives for
increasing production in deficit States
and the need for reducing inter-State
price disparities.

(c) While recommending minimum
procurement prices for foodgrains,
various factors, such, as recent trends
of open market prices and expenses of
cultivation and inter-State, inter-crop,
inter-grain and inter-seasonal parities
consistent with the averall goal of
national development are taken into
account,

Import of tractors from U.S.3.R. and
. Cxechoslovakia

6409. SHRI A S. SAIGAL:
SHRI NATHU RAM AHIR-
WAR:
SHRI = HUKAM CHAND
KACHWALT:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether in addition to the im-
port of tractors from U.SSR and
Czechoslovakia, there are other offers
available on rupee payment basis; and

(b) if s0, the details thereof and the
decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-

g_N'NASAI{IB SHINDE):
ir,
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(b) There has been an offer for the
supply of Rumanian wheel tractors of
different models having h.p. between
45 and 65. No final decision hags been
taken on the offer.
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Shortage of milk and ghee

6412 SHRI MAHANT DIGVIJAI
NATH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
Etate:

ta) whether it is a fact that there is
an acute shortage of milk and ghee in
the country; and

(b) if so, the steps which Govern-
ment are taking in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION
ANNASAHIB SHINDE): (a) As
against a daily per capita requirement
of 284 grams of milk and milk pro-
ducts recommended far a balanced
diet, the availability of milk including
products from indigenous sources is
119 grams.

(b) The State Governments have
‘aken a number of cattle and dairy
development schemes under the Five
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2266

Written Answers

Year Plans to suit their respective
arens. The Central Goverament have
siso spomsered several Cattle Deve-
igpment Schemes which have a direct
bearing on augmenting milk produc-
tion. The more important schemes, in
this connection, are as under:

1. Key Village Scheme:

This scheme aims at improving the
milking as well as working efficiency
of cattle. The scheme envisages estab-
lishment of key village blocks im
gelected compact areas for all round
cattle development programme. Each
block covers a breedable bovine popu-
lation ‘of about 10,000 and provides
simulianeous attention to all aspecis of
Cattle Development Programmes, such
as controlled breeding, adequate feed-
ing, -castration of scrub bulls, subsi-e
dised rearing of calves and effective
diseese control, etc. Under this scheme,
479 Key Village Blocks covering a
total of about 5 millions of breedable
female bovine population are in ope-
ration in the warious States of the
country. In addition, 52,123 selected
calves have been taken up for subsi-
dised rearing, )

2. Intensive Cattle

Development
Scheme: ’
With a view to creating an impact
on Cattle Development rapidly, 27
Intensive Cattle Developmeént Pro-
jects have been set up in the milk
sheds of the large dairy projects in
various parts of the country. Thess
are comprehensive projects and at-
tend to all aspects of cattle develop-
ment such as controlied breeding,
adequate feeding, effective disesse
control, mass castration of scrub bmlls,
seaial - health contrel, proper man-
sgement and marketing facilities duly
supported by feeds and fodder deve-
lopment and rural dairy extention
activities in a planned and coordinated
menner. Fach projeet covers about
1 lakh cows/she buffaloes of breeddble
age and is linked up with a large dairy
project to ensure ready sntl remunera-
tive market for milk and mitk pro-
ducts.
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3. Cross Breeding Scheme:™?

To bring about a rapid increase in
the milk productivity of our cattle an
extensive programme for cross-breed-
ing of indigenous cattle with exotic
dairy breeds has been taken up. Apart
from arranging import of cattle of
these breeds from various countries
for distributions to the States, 2 Cen-
tral Jersy Farms and 3 International
Collaboration Farms, viz. Indo-Swiss
Project for Brown Swiss, Indo-German
Project for Spotted High-lander and
Indo-Danish Project for Red Dane
Cattle have been established for pro-
duction of bulls of these breeds within
the country in Kerala, Himachal Pre-
desh and Mysore, respectively.

4. Gaushala Development Scheme:

Under the Scheme selected Gau-
shalas are taken up for development
with a view to converting them info
cattle breeding-cum-milk production
centres. 379 gaushalas have been
taken up for development in various
States since the inception of the
scheme in the Second Plan.

5 Feeds and Fodder Development
Scheme:

To ensure better nutrition for milch
animals and thereby increasing milk
output, improved feeds and fodder
supply has been initiated.

6. Co-ordinated Caitle Breeding Pro-
gramme:

Under this programme it is proposed
to set up six Central Cattle Breeding
Farms one each for Red Sindhi, Thar-
parkar, Murrah, Surti and two for
exotic cattle. These farms will also
supply bulls of proven genetic merit
to the selected State farms, which in
turn, are also proposed to be expand-
ed so that progeny testing programme
can also be taken up there.

7. Co-operatives:

A net work of dairy co-operatives
has been organised. These co-opera-
tives are assisting milk producers by
giving financial assistance in the form
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of loans for purchase of milch animals
and cattle feeds, etc. Incentive is
provided to the producers by ensuring
prompt payment for milk based on
quality. Suporting dairy equipment
industry and facilities of equipments
for processing milk and for manufac-
ture of cattle feeds have been deve-

loped.
8. Other Schemes:

In addition, there are other schemes
like, (i) strengthening and expansion
of State Live stock Farms, (ii) Calf
Rearing Scheme, (iii) Cattle Shows
and Milk Yield Competition and (iv)
Progeny Testing Scheme for helping
in cattle development and milk pro-
duction programmes.

9, Import of skim milk powder:

Public sector dairies are supplied
skim milk powder to enable them to
prepare toned milk and double toned
milk to augment the supply of low cast
milk in important cities. During the
year 1967-63, about 4776 tonnes of
skim milk powder has been supplied
and for the year 1968-69, 10,831 tonnes
are expected to be supplied.

It will be thus seen that an effective
programme for increasing production
of milk in the country has been taken
ap and it is expected that all these
measures will go a long way in miti-
gating the shortage of milk in the
country substantially.

Import of Milk Powder

6413, SHRI MAHANT DIGVIJAL
NATH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the foreign exchange spent to
procure milk powder from foreign
countries during the last year; and
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(b) whether it is a fact that such
powder is injurious to the health of
‘the people?

THE MINISTER OF STATE IN THE
'MINISTRY OF FOOD, AGRICUL-
“TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
.ANNASAHIB SHINDE) : (=)
-Rs. 26114 lakhs.

(b) No. Sir.

“Delegation of Nepal Labour Organisa-
tion

6414. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of LABOUR
AND REHABILITATION be pleased
“to state:

(a) whether it is a fact that a five-
member delegation of the Nepal
Labour Organisation visited India re~
-cently;

(b) if so, whether the Delegation
came to India on the invitation of the
Central Government or on the request
made by the Government of Nepal;
and

(c) the details of the discussions
which the delegation held with the
‘Government of India?

THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) A five-member delegation of the
Nepal Labour Organisation arrived
in India on the 20th March, 1968, The
delegation is scheduled to stay in
India till the 6th April, 1968.

(b) The Nepalese delegation is visit-
ing India on the invitation of the
Government of India.

(c} No discussions are scheduled to
be Leld with the delegation. The
object of the wisit is to show them
important industrial enterprises, both
large scale and small scale, and
selected institutions run by the Minis-
try of Labour
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Food deficiency in India

6416, SHRI PREM CHAND
VERMA: Will the Minister of FOOD
AND AGRICULTURE be piease to
state:

(a) the countries from which the
import of foodgrains to meet the defi-
ciency in food in 1968-69 will be made
and how much from each country; and

(b) how much of the cost will be
payable in sterling and in rupee
account?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL~
TURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (SHRI
ANNASAHIB SHINDE) : (1)
Arrangements have so far been made
for importing foodgrains during the
financial year 1988-69 from Burma,
Canada, UAR. and the US.A. The



Written Answers CHAITRA 15, 1890 (SAKA) Wriiten Answwers 2272

2271
quantities propoeed to be imiported aregiven below:

(In thousand tommes)
"Name of country wheat Milo rice Total
Burma ™ 54
Canada . 263 263
U.A.R. 40 40
U.5.A. 2319 332 2551
Toraz . . 2482 332 134 2948

The import requirements for 1968-69
are assessed at 65 lakh tonnes. Sour-
ces from which the balance gquantity
will be imported have net yet been
settled.

(b) It is not possible to indicate at
present how much would be payable
in sterling and in rupees for the total
imports during the financial year
1968-69, since the sources from which
the balance quantity of foodgrains
will be imported and the prices and
the freight which may have to be
paid are not yet known. °

Section Officers in Labour Ministry

6417. SHRI YASHPAL SINGH: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether it is a fact that some
Bection Officers, allocated to other
cadres, are working in his Ministry;

(b) if so, their number and their
special qualifications; and

{c) the reasons for their continu-
ance?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes,

(b) In the Department of Labour
and Employment—5,

In the Department
tion—3.

of Rehabilita-

All these officers have been included
in the Select Lists of Section Officers .
issued by the Ministry of Home Affairs.

(¢) There is a shortage of Section
Officers in the cadres of these two De-
partments. The services of these offl-
cers have been loaned by the Ministry
of Home Affairs temporarily from
their respective cadres and they will
be returned to their own cadres as
soon as regular Section Officers
approved by the Ministry of Home
Affairs, are made available to the two
Departments.

Bharat Sadhn Samaj

6418. SHRI BENI SHANKAR
SHARMA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) when the Bharat Sadhu Samaj
was canstituted and its main objec-
tives;

(b) whether it has been able to
achieve the objects for which it was
founded; and

(c) the amount of help given in the
shape of cash and kind by Govern-
ment upto date and the recurring
grant being given at present if any?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
M. S. GURUPADASWAMI): (a) and
(b). Government has no information
on the subject.
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(¢) No Government assistance is re-
ported to have been given to this orga-
nisation, s

Gazetted posts in P & T Cepartment

6419. SHRI SURAJ BHAN: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the total number of Gazetted
posts in the Posts and Telegraph De-
partment in Delhi with which resi-
dential accommodation is attached;

(b) the number of Scheduled Castes
and Scheduled Tribes Officers, sepa-
rately, working against such posls;
and

(c) whether it is proposed to post
the Scheduled Castes and Scheduled
Tribes officers on such posts in future?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K, GUJ-
RAL): (a) 42.

(b) Nil

(¢) The posting of the officers
against specified posts is made on the
basis of suitability and in the interest
of service. Caste and community are
not taken into account. -

T.E.W.S. Class II Officers in Delhi

6420. SHRI SURAJ BHAN: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the number of TEW.S. Class
II Officers who are working in Delhi
for more than 6 years;

(b) the reasons for their overstay
beyond the perlod of tenure of 6 years;
and

(¢) when it is proposed to transfer
them from Delhi?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
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MUNICATIONS (SHRI I K, GUJ-
RAL): (a) 36 as on 1-3-68, out - of*
which 9 have become due for transfer
this year.

(b) In the exigencies of service, on
compassionate grounds and impending
retirement.

(c} The question of their transfer
will be considered in April-May this
year.

Recruitment of Linemen in Delhi
Telephone District

6421. SHRI SURAJ BHAN: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether any recruitment of
linemen has been made in the Delht
Telephone District recently;

(b) if so, the total number of vacan-
cies of linemen;
(c) the number of vacancies reserv-

ed for the Scheduled Castes and
Scheduled Tribes separately;

, (d) the number of the Scheduled
Castes and the Scheduled Tribes who
applied for and were selected against
them; and

(e) the reasons for the non-selection
of the Scheduled Castes and Scheduled
Tribes candidates against the reserved
posts?

THE MINISTER OF STATE IR
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K, GUJ-
RAL): (a) Yes, in January and Feb-
ruary, 1968.

(b) 100 vacancies were notifled—50
for departmental candidates and 50
for outsiders.

(c) Scheduled Caste—15
Scheduled Tribe—2

(d) None,

(e) Reservation of S/C and S/T is
against outsiders’ quota viz. 50 vacan-
cies. The Employment Exchanges
could not sponsor any S/C and S/T
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candidate. 8 S/C candidates were,
however approved from amongst de-
partmental candidates,

Gazetted posts in Posts and Telegraphs
Department, Delhi

6422, SHRI SURAJ BHAN: Will
the Minister cof COMMUNICATIONS
be pleased to state:

(a) the number of Gazetted posts in
the Posts and Telegraphs Department
in Delhi in the following Wings (i)
-Postal, (ii) RM.S, (iii) Telegraph,
and (iv), Engineering, separately;

*  (b) the number of Scheduled Castes
officers working against them; and

(c) the steps Government propose
to take to make up the deficiency and
in what period?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K, GUJ-
RAL): (a) to (¢). The information is
being collected and will be laid on the
Table of the Lok Sabha.

Free sale of Weevilled Wheat to
Roller Flour Mills in Haryana

6423, SHRI GAJRAJ SINGH RAO:
Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to
the reply given to Starred Question
No. 655 on the 14th March, 1968 and
state:

(a) whether Government have since
taken any decision on the proposal of
the Haryana Government to allow the
free sale of weevilled wheat to the
Roller Flour Mills in view of the im-
pending fresh arrivals of the crops in
the market during this month; and

(b) if not, the reasons therefor and
at what stage the matter stands?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
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MENT AND CO-OPERATION ( SH'B.I
ANNASAHIB SHINDE): (a) No, Sir,

(b) The matter is still under con-
sideration.

Interpretation of Article 209 of the
Constitution

6424. SHRI RABI RAY: Will the
Minister of LAW be pleased to state:

(a) whether he gave a public inter-
pretation of Article 209 of the consti-
tution of Article under which the Pun-
jab Governor can issue an Ordinance
to resolve the deadlock there; and

(b) if so, who are the people who
asked him for his legal advice in this
connection and what was his advice?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): (a) and (b). The repre-
sentatives of the Press sought my
views on certain Constitutional issues
arising from the adjournment of the
Punjab Legilative Assembly by the
Speaker for two months in the midst
of its Budget Session.

I explained the relevant Constitu-
tional provisions having a bearing on
the matter and expressed the view that
the Governor can promulgate ap Ordi-
nance for regulating the procedure in
the Legislature in relation to financial
business.

DM.S. Milk Booth for R. K. Puram,
New Delhi

6425. SHRI MANIBHAI J. PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether any request has been
received from the residents of Sector
9. Ramakrishnapuram, New Delhi for
opening a D.M.S, Milk Booth for dis-
tribution of milk in that Sector;

(b) if so, the action taken by Gov-
ernment in the matter; and



(c) the time likely to be taken to
open a booth there?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) Yes, Sir.

(b) and (c). A milk booth is being
set up in temporary accommodation.
Selection of a suitable site for perma-
nent installation of the booth is under
consideration.

Imporiej Wheat with Ration Shops in
Delhi.

6426. SHRI S. R. DAMANI: Will the °

Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the
Food Corporation of India has been
asked to take back the stocks of im-
ported wheat lying in Ration Shops in
Delhi; and

(b) if so, the action Government
propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL~
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) No, Sir.

(b) Does not arise.

Strike by Feoq Corporation of India

Employees.

6427. SHRI S. M. BANERJEE:
SHRI SAMAR GUHA:

SHRI TENNETI VISHWA-
NATHAM:

SHR] NATH PAI:

SHRIMATI TARKESHWARI
SINHA:

SHRIMATI SUCHETA KRI-
PALANI:

SHRI MOHAMMAD ISMAIL;
SHRI P. GOPALAN:

APRIL 4, 1968

Written Answers 2278
SHRI VISHWANATHA
MENON:

SHRI M. L. SONDHI:

Will the Minister ot FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
employees of Food Corporation of
India have decided to go on a strike on
the 28th March, 1968;

(b) whether some employees have
already started hunger-strike in batches
in all important centres; and

(c) if so, the steps taken by Govern-
ment to meet their demands and avery
the crisis?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL~-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) to (c). The
All-India Central Government Food
Employees’ Association had communi-
cated their decision to go on a token
strike on the 28th March, 1968. A
small number of employees had also
commenced a hunger-strike in batches
in various units of the Food Depart-
ment and the Food Corporation of
India in different parts of the country.
Meetings were held with the repre-
seniatives of the Association and it was
decided to examine further their de-
minls sympathetically. As a result,
the strike notice given by the Associa-
tion for a token strike on the 28th
March, 1968 was withdrawn,

Directorate of Plant Protection,
Quarantine and Storage.

6428. SHRI M. L. SONDHI:
SHRI AMRIT NAHATA:

Will the Minister of FOOD AND
ACRICULTURE be pleased to state:

‘(a) whether jt is a fact that the
Directorate of Plant Protection, Qua-
rantine and Storage is being shifted to
Faridabad involving an expenditure of
about Rs. 4 lakhs;

(b) whether Government have re-
ceived any representation from the
staff in this regard; and
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(c) if.s0, the action taken on their
representation?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE); (a) and (b). Yes
Sir.

(c) A representation was recelved
from the staff of the Directorate of
Plant Protection Quarantine and Sto-
rage angd after careful consideration, it
was decided not to change the decision
about the shifting of the Directorate.

12.32 hours
PAPERS LAID ON THE TABLE

NorrFicaTioN UNDER EMPLOYEES PROVI-
pENT FoNDs AcT

THE MINISTER OF LABUUR AND
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REHABILITATION (SHRI HATHI):
I beg to lay on the Table a copy of”
the Employees’ Provident Funds (Se-.
cond Amendment) Scheme, 1968, pub-
lished in Notification No. G.S.R. 499 in
Gazette of India dated the 16th March,.
1968, under sub-section (2) of section ¥
of the Employees’ Provident Funds Act,
1952, [Placed in Library. See No. LT-.
738/68.]

-
S'.I.‘AT‘EMst EHOWING ACTION TAEEN BY
GOVERNMENT ON ASSURANCIES

THE MINISTER OF STATE IN THE
DEPAKRTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K GUJRAL):
I beg to lay on the Table the follow--
ing statements showing the action takes
by Government on various assurances,
promises and undertakings given by
the Ministers during the various ses-.
slons of the Lok Sabha shown against
each:—

(#) Statement No. 1

" (#) Supplementary Statement No. IV
(67) Supplementary Statement No. XII
(iv) Supplementary st-teme;-.t No. X

(v) Supplementary Statement No. XII

Fourth  Session, 1968 (Fourth Lok
Sabha}

Third Session, 1967 (Fourth Lok
Sabha)
Second  Session, 1967 (Fourth Lok
Sabha)
First Session, 1967 (Fourth Lok
Sabha)
Sixteenth  Session, 1966 (Third Lok
Satha

[Placed in Library. See No. LT-739/
68.] .

NOTIFICATIONS UNDER ESSENTIAL Com-
MODITIES ACT

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
I beg to lay on the Table: —

(1) A copy each of the following
Notifications under sub-section
(6) of section 3 of the Essentlal
Commodities Act, 1955:—

(i) The Kerosene (Fixation of"
Ceiling Prices) Amend-
ment Order, 1968, publish-
ed in Notification No.
G.S.R. 363 in Gazette of"
India dated the 21st Feb-
ruary, 1968,

(ii) The Kerosene (Fixation of
Ceiling Prices) Second-
Amendment Order, 1968,
published in Notification
No. G.SR. 412 in Gazetts
of India dated the 1st
March, 1968,
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[Shri Raghu Ramaiah]

(2) A statement showing reasons
for delay in laying the above
Notifications,

[Placed in Library. See No, LT-740/
68.]

NoriFieATIONS UNDER THE Foop Corpo-
RATIONS AcCT, 1964

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): I beg to lay on the Table
a copy of the Food Corporations
‘(Thirteenth Amendment) Rules, 1968,
published in Notification No. G.S.R.
579 in Gazette of India dated the 21st
March, 1968, under sub-section (3)
‘of section 44 of the Food Corporations
Act, 1964, [Placed in Library. See
No. LT-741/68].

SHRI S. M. BANERJEE (Kanpur):
Sir, if you look at this item, it refers
to a copy of the Food Corporations
(Thirteenth Amendment) Rules, 1968
published in Notification No. G.S.R. 579
in Gazette of India dated the 2lst
March, 1968, under sub-section (3) of
section 44 of the Food <Corporations
Act. Last time I asked this question
and today I am repeating it. I would
like to know whether the hon. Minister
has been able to take a decision re-
garding bringing in a legislation for
safeguarding the interests of the em-
ployees who have gone over to the
Food Corporation of India, about which
there was a hunger strike and so on,
I would like to know from him whether
that legislation will be brought forward
in this House during this session or not.

MR. SPEAKER: He can take some
other occasion for raising it. The De-
mands of the Ministry of Food are go-
ing to come up. He can take it up at
that time. I cannot allow this now.

SHRI S. M. BANERJEE: This is a
specific question.
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MR, SPEAKER: I know. But now
only papers are being laid on the
Table. At that stage you cannot ask a
question.

SHRI S. M. BANERJEE: I may be
allowed today. I am not arguing every-
day.

MR. SPEAKER: I am sorry.

NOTIFICATIONS UNDER THE CoOAL MINES
PrOVIDENT FUND AND BONUs SCHEMES
Act

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR): I beg to lay on
the Table—

(1) (i) A copy each of the follow-
ing Notifications under section TA of
the Coal Mines Provident Fund and
Bonus Schemes Act, 1948:—

(a) The Andhra Pradesh Coal
Mines Bonus (Second Amend-
ment) Scheme, 1968, publish-
ed in Notification No. GSR 312
in Gazette of India dated the
17th February, 1968,

The Rajasthan Coal Mines
Bonus (Second Amendment)
Scheme, 1968, published in
Notification No, GSR 313 in
Gazette of India dated the 17th
February, 1968.

The Assam Coal Mines Bonus
(Second Amendment) Scheme,
1968, published in Notification
No. GSR 315 in Gazette of
India dated the 17th February,
1968.

(b)

(c)

(ii) A Statement showing reasons for
delay in laying the above Notifications.

[Placed in Library. See No. LT-742/
68.]

(2) A copy of the Employment Ex-
changes (Compulsory Notification of
Vacancies) Amendment Rules, 1968,
published in Notification No, GSR 548
in Gazette of India dated the 23rd
March, 1968, under sub-section (3) of
section 10 of the Employment Ex-
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changes (Compulsory Notification ot
Vacancies) Act, 1959. [Placed in
Library. See No. LT-743/68].

12.36 hours

STATEMENT RE. AT CALCUTTA
PORT

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
RAO): Sir, I am glad to announce to
the House that the strike at the Cal-
cutta Port which began on the morn-
ing of 20th March has been called off
from this morning as a result of an
agreement which was reached yester-
-day between the parties. Now that
the strike has been called off, I do not
-propose to go into all the details of the
circumstances under which the strike
‘began and the details of the nego-
‘tlations. I would, however, mention
that the Calcutta Port Shramik Union
had sent a letter dated the 4th March,
1968, to the Chairman, Calcutta Port
Commissioners, in which they had list-
#d 20 demands which were of a local
‘nature., There were discussions be-
tween the Port Commissioners and the
‘Union representatives and a number
of issues were settled by the process
of direct negotiations. Unfortunately,
a few demands remained on which no
agreement had been reached by the
28th March and the Union launched the
strike from the morning of the 29th.
[(mmediately, the Regional Labour
Commissioner intervened and concilia-
tion proceedings were continued. The
main demands to which these conci-
lation talks related were the follow-
ing:

(1) The lifting up of the ‘B’ and
‘C' category gangs to ‘A’ cate-
Eory.

(2) The promotion of L.D. Clerks
to U.D. posts on the basis of

seniority instead of written
examination.

(3) Restoration of Shri Saroj Ran-
jan Kar, an employee of the
Port Commissioners who had
beern punished with reduction
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in rank under the disciplinary
rules for assaulting his supe-
rior officer, to his former posi-
tion with full pay and allow-
ances.

As a result of further discussion yes-
terday, a settlement has been reached
on these items and the terms of settle-
inent have been agreed upon and sign-
#d last night. On the first issue it has
been agreed that on an ad hoc basis
300 workers of the existing ‘B’ cate-
gory would be promoted to ‘A’ cate-
gory, and all existing ‘C' category
workers numbering about 60 would be
absorbed in ‘B’ category, and further
discussions will be held on the filling
up of vacancies in ‘A’ category and
further promotions from ‘B’ to ‘A’ cate-
gory.

On the second issue it has been
agreed that this will be further discuss-
ed separately and if no agreed decision
is reached the matter would be re-
ferred to adjudication on the basis of
agreed terms of reference.

As regards the last item, the parties
have agreed to differ,

I think Honourable Members will
agree that it is a matter for satisfaction
that local demands have been settled
by negotiations at the local level.

SHRI S. M. BANERJEE (Kanpur) :
May I know......

MR. SPEAKER: We have been fol-
lowing a particular procedure. Why
do you want to break it? No questions
are allowed when a Minister makes a
statement of his own.

SHRI INDRAJIT GUPTA (Alipore) :
The strike went on for seven days.
All these days you did not allow even
a slngle Calling Attention or
Short Notice Question. The work
Wwas paralysed for seven days. But you
did not allow it then. Perhaps, be-
cause it was not considereq important.
Now that the strike is over, this has
besn allowed.



Strike at Calcutta
Port (St.)

MR. SPEAKER: Let me explain it.
SHRI S. M. BANERJEE: You may

axplain after I have made my submis-
sion.

2285

MR. SPEAKER: Then other Members
will also get wup one by one
Shri Banerjee will begin and others
will follow.

SHRI S. M. BANERJEE: I am only
repeating what other hon. Members
have said earlier on many occasions.
The Minister is allowed to make a
speech suo motu. I do not guestion
that. But when we table a short notice
question or calling attention. it is deli-
berately refused. Then, when the
strike is over, the Minister makes a
statement. The strike was over yester-
day. It was announced over the All
India Radio. Now he makes his state-
ment. In the same manner, we have
given notice of a short notice question
regarding the impending strike by the
LIC employees. About 40,000 of them
are going on strike tomorrow. The
Finance Minister has refused to do
anything in the matter. Let him also
make a statement today. Why should
he not do that?

MR, SPEAKER: Let me explain the
position. Every day I get notice of a
strike somewhere in the country.

SHRI INDRAJIT GUPTA: But this
was a major one.

MR. SPEAKER: Please hear me.
There is a strike every day, whether it
is by LIC workers, school teachers or
food corporation workers. There is
either a threatened strike or a continu-
ing strike. If I were to allow a Call-
ing Attention on each strike, you would
not get any opportunity for taking up
other subjects which are also impor-
tant. I agree that this is also impor-
tant. I am only explaining ‘he proce-
Jure I am following. It mav not be to
your taste, but I have to explain it.

SHRI INDRAJIT GUPTA: You could
have allowed a discussion.
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MR. SPEAKER: Yes, I know I can
do it.

SHRI INDRAJIT GUPTA: But what
is the use now? The strike Is over,

MR. SPEAKER: There is a strike or
threatened strike every day. We
have a dozen of them every day.

o e e (qrad-afar)
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MR. SPEAKER: Where will it lead
us to if we allow all these things?......
(Interruptions).
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MR. SPEAKER: I do not know. [
cannot help it.

12.39 hours

DEMANDS FOR GRANTS,
1968-69—Contd.

MINISTRY OF EXTERNAL AFrAms—
Contd.

MR. SPEAKER: We will now take up
further discussion and voting on the
Demands for Grants under the control
of the Ministry of External Affairs. We
have already spent about 40 minutes on
this debate and we have got 5 hours and
20 minutes. The Prime Minister will
reply round about 3.15 to 3.30 p.m.
tomorrow.

SHRI S. M. BANERJEE (Kanpur):
Let her make a statement on Vietnam
now. Let us know her views.

MR, SPEAKER: In her reply she will
give all the news.
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SHRI HEM BARUA (Mangaldal):
We must indicate our reaction to Presi-
dent Johnson’s announcement,
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MR. SPEAKER: I did not see the
names of Members who gave them but
1 got a number of calling-attention
notices about Vietnam, President John-
son's announcement, two top leaders of
magaland going to China etc. All these
pertain to the Forelgn Ministry. We are
having the foreign affairs debate and she
s going to reply to it tomorrow. So,
this will be the fit occasion for her to
say about that. That is why I did not
allow the calling-attention notices.
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SHRI S. M. BANERJEE: Shri Bhagat
can make a statement outside but she
cannot make a statement here!

MR, SPEAKER: Now, yesterday
Shri Supakar was speaking. He has
already taken 9 minutes. Will he kind-
1y conclude early?

SHRI SRADHAKAR SUPAKAR
(Sambalpur): Mr. Speaker, Sir,.yester-
day I was discussing the way in which
our hon. Minister tried to help as far as
possible the people of Indian origin in
Kenya who had British passports. In
his statement during the debate in this
House on 6tn March, 1968, the hon.
Minister of State made this state-
ment—I quote:—

‘“Therefore I suggested that in-
stead of 1,500 they should
take 15,000 people, go that in-
stead of being phased over a
period of 15 or 20 years, this
should be phased over a
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period of 2 to 3 years. This is
the point we are emphasizing
and they have said that they
have not kept any limit in the
Act and therefore it is flexible
and they may consider in-
creasing it. But I do not know.
Until they do it, we have no
hopes and we shall continue
pressing it that they should
increase the limit and the
phasing should be on a short.
term basis and not on a long
term basis.”

That was what he was doing regarding:
the United Kingdom.

So far as Kenya is concerned, we-
know that the hon Minister visited
Kenya on the 14th of last month. The-
ruestion is: Did he achieve anything:
or was his visit altogether useless? In
his statement the hon Minister has.
ntated here in the House—I quote: —

“The House will be glad to hear
that the Government of Kenya
has now decided to extend a
period varying from 1 to 2
years work permits issued to.
non-citizens which will in-
clude persons of Indian
origin, holders of British and
Colonial passports. This will
be subject to renewal.”

I think that under the circumstances,
having regard to the relationship
with the people of Kenya and good
relations between the Government of
India and the Government of Kenya
to which a reference has been made
on several occasions in this House,
this was the best that could be dofie.
Although a lot of campaign was
started against the hon. Minister of
State for his alieged faiiure in his
mission to Kenya, I would just quote
one report from Nairobi, which was
reported in Indian papers, of 27th
March, 1868, This is a PTI message
and it states: —

“Mr. C. M. G. Argwings Kodhek.
Kenyan Minister of State for



2289 . D.G. (Min. of

[Shri Sradhakar Supakar]
Foreign Affairs, said here yes-
terday (that is, 26th March,
1968) that Kenya's relations
with India are 2as strong as
ever.

In a statement in Parliament
Minister said:—

the

“The Kenya Government has
noted wvarious reports that
have appeared in Kenya
newspapers as well as the In-
dian press regarding the re-
cent visit to Kenya of the In-
dian Minister of State for Ex-

ternal  Affairs, Mr. B. R.
Bhagat.
The Kenya Government, as a

matter of policy, and the
Minister of Foreign Affairs do
not believe in conducting
matters affecting relations be-
tween States through the
medium of the Press. The
statements which have
appeared todate cgntribute
to distortion of the truth.”

In the face of this, when Mr. Masani
made the statement yesterday in the
House that:

“It is quite clear and our diplo-
macy was heavy footed, that
we were clumsy in the
approach we made and that
our Minister should never
have gone to Kenya unless the
ground had been prepared
and his visit was welcomed by
Mr. N Jomo Kenyatta and his
colleagues.”

this is not a very kind remark to make
in view of the fact that Mr. Bhagat
had not gone there to have a reception
from the Ministers or the people
there. He had gwme on a particular
mission and we had to judge whether
and how far he had succeeded. As I
submitied carlier, having regard to
the circumstances of the case, he had
sueceeded o a large extent.
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Now I will come to another small
aspect to which reference was made
by Mr. Masani. He said regarding the
non-proliferation treaty that we have
a few months to go when the Ilast
stage whether we should sign the
treaty or not will come before us and
he advised our Government to sign it
as early as possible. He also said that
a period of 90 days has been provided
there to back out from the treaty
when necessary and that, therefore,
we should accept it. I would say that
having regard to our bitter exper-
ience in the conflict of 1965, our Gov-
ernment should think twice, rather I
should say, that our Government
should think two hundred times

" before arriving at a final ' conclusion

and signing such a treaty in haste,
What was our experience in 1965 with
Pakistan? The NATO countries had
supplied a large quantity of arms to
Pakistan on the definite understanding
that if they were to use it, they
would use it only against China and
not against India. But, as soon as the
conflict broke out, Pakistan could
get away with its promises on the
false round that India launched the
first attack on Pakistan and, there-
fore, they could wipe out all the pro-
mises they had made to the NATO
countries.

Now, Sir, we know our next-door
neighbour is a nuclear country having
powertul nuclear weapons, Should we
depend without any thought on the
guarantees that are proposed to be
given by the big powers? We know,
Sir, that two of our very dangerous
neighbours are always inimical to
us—China and Pakistan and Pakistan
is the blue-eyed boy, rather a blue-
eyed girl, of these NATO countries.
Therefore, in that eventuality in
future of a possible nuclear attack
from these two powers, can we de-
pend unconditionally on the uncondi-
tiona! support amd the guarantee that
is proposed io be given to us? There-
fore, I would say that the proposal
that was made that there should be
a Committee of responsible leaders
of the sountry to look into the pros
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and cons and the consequesices of cherished mnothing but goodwill all

signing this treaty may be considered.
That is all right but the ground that
we have a right to go back within 90
days, can never be the consideration
whatsoever, because those pecple who
will probably attack us will not give
us 90 days’ notice. 90 days is suffi-
cient time, according to Mr. Masani.
All T would say is even 90 minutes is a
long time for backing out, is rather
more than enough for us.

Therefore, Sir, I would submit that
this matter must be considered and
looked into not from any big power
stand-point, but on its own merits, on
the angle of our own interests, safety
and on the basis of the particular
dangers that are facing us from the
north, north-eastern and north-
western borders. And, therefore, I
would say that this matter deserves
serious consideration.

Omne sentence more, and I finish. The
statement of President Johnson, so far
as it relates to de-escalation of the
conflict in Vietnam is a very welcome
statement, and this deserves consider-
ation. I hope, with the co-operation of
all concerned. and especially because
we are the Chairman of the Interna-
tional Control Commission, we might
take an initiative to see that all the
parties concerned come to the Confer-
ence Table, to a Round Table Confer-
ence, as has been repeatedly suggested
on behalf of our Government, while
stopping bombing. I hope that will
materialise in wview of the recent
statement of President Johnson. who
deserves our thanks.

SHRI SWELL (Autonomous Dis-
tricts): Mr. Speaker, Sir. of our Ex-
ternal Affairs Ministry, it can he said
with a great measure of certainty that
over the years we have seen a steady
almost a run-away recession of our
standing and prestige. And, Sir, I
think we touched the nadir last month
when the emissary of the Prime
Minister received an unprecedented,
an entirely unwarranted snubbing at
the hands of the head of a neighbour-
ing African nation, for whom we have

along.

Sir, it is not as if nothing has hap-
pened in this country, for which we
can legitimately be proud and which
we could have projected to the outside
world and earned a little of its trust
and respect.

For over twenty years now. while
other countries in Asia, in Africa, in
Latin America and in Eastern Europe
have gone under one dictatorship or
the other, we have managed to make
the Parliamentary democracy a going
concern. And, although today we
have entered a period of instability,
to me, it appears, this is an inevitable
transition from juvenility to manhood.

Then, Sir, despite various failings,
we have succeeded in building up an
industrial base in this country with a
capacity many times more than its
present performance which has evok-
ed complimentary comments from
the Delegates to the recent .UNCTAD
that India today may be considered a
developed nation, And this year, Sir,
we have had what would appear to be
an agricultural break-through. All
these things could have earned for
us a better respect among our neigh-
bours and among the other nations of
the world. But despite it all, we have
been treated with scant respect. There
must be, therefore, something radically
wrong with the way in which we have:
managed our external affairs, and i is
time that we take a hard critical look at
our foreign policy. But it is here that
1 am sorely disappointed.

Sir, I have in my hand here thkis book,
ihe Annual Report of the External
I\flairs Ministry. If you read it, you
will find that it is little better than a
chronological narration of who visited
ihis country when, who entertalned
whom where and who from among the
favourite few of this Government visit-
¢d which country at what time. There
ie hardly an attempt to study the world
situation to re-appraise the merits, the
(lemerits, the points of strength, the
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Jwoints of weakness, of our foreign policy

in the light of the developing events in

“{he world.

When I go through this book, I have
‘{he impression that the people behind
‘{his Report are a group of psychedelic
- ¢levotees whose sole pleasure seems to
}le in proceeding blindly by certain man-
{ras and these mantras are set out right
-3t the beginning of the book. I quote:

“In order to achieve this, we chose
for ourselves the path of non-align-
ment and peaceful co-existence even
when such a policy was suspect or
misunderstood.”

‘1 have no quarrel with peaceful
-qxistence as such for I do not consider
peaceful co-existence a policy. It is a
general state of the world which every
ration, right down to centuries, has
«devnutly wished but has scarcely bother™
ed to promote, Everybody swears by
feaceful co-existence with the others.
lut non-alignment is a policy which we
chose for ourselves at a particular point
cf history when the world was a bipolar
viorld, divided up between communism
c¢n the one hand dominated by Soviet
Njussia and western democracy on the
cther dominated by the United States.
At that time, we thouht that our role
in the world was to assert our indepen-
dence, not to tie ourselveg to the apron-
atrings of one or the other of the super
gowers and to build in the world a third
power which would stand between the
‘two world powers, exert its influence
and try to avert any disaster which
riight have resulted from a head-on
-¢pllision of these super powers. But
what is the complexion of the world
“today? What is non-alignment in the
context of the modern world situation?
Who is aligned? Who is not aligned?
In one sense, I think, the most non-
aligned nation in the world today is
Communist China, because it has
broken out from the monolithic, mono-
centrist Communist worlg and swears
against Soviet revisionism and Ameri-
can imperialism with the same viclous-
‘ness. while at the same time it rattles
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Its sword almost constantly against us
‘who proclaim that we are non-aligned.
In another sense, Pakistan is the most
non-aligned nation because it is align-
ed with everybody, with Russia, with
America, ith China.....(Interruptions).
India does not count for anything amnd,
therefore, there is no special point in
anybody aligning with us.

13 hours

About ourselves, with whom are we
aligned or non-aligned? We go to the
United States; we go to Russia, beg for
their help, receive their help equally in
an equal measure or sometimes more
or less. And if we can bring back the
Bandung days even today, I am sure,
this Government would join hands with
China too in order that we not only
may live in peace, in peaceful existence,
with her, the most portentous of our
neighbours, but also that we may be
able to project, what we call, an Asian
personality.

MR. SPEAKER:
two minutes?

Is he finishing in

SHRI SWELL: I will request you to
give me more time, Sir, because I
would like to deal with the non-proli-
teration treaty also.

MR. SPEAKER: Unfortunately the
time is rationed out. He may try to
finish in two minutes,

SHRI SWELL: I can continue even
after Lunch.

MR. SPEAKER: No.
conclude now itself,

He may try to

SHRI SWELL: These are the things
which. we do not want to admit even
to ourselves, with disastrous results,
with the results that we find ourselves
out of step with the world and the
developments in the world. For ex-
ample, we failed to grasp the full im-
port of the Glassborough meeting be-
tween President Johnson and Premier
Rosygin. which resulted in the calling
off of the Arab-Israeli conflict 1ast year,
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¥ven today we do not evinee any bet-
ner understanding of the situation in
‘Vietnam. We fail to understand that
‘fue persons who are calling the tune in
Vietnam today are not President Ho
«hi Minh or President Nguyen-Van-
‘Thieu but Lyndon Johnson and Alexei
:Kosygin. The dramatic events of the
last few days in which President John-
-son unilaterally declared his intention
not to run for the American Presidency
.any more and to sharply de-escalate
bombing of North Vietnam, his invita-
‘tion to President Nguyen-Van-Thieu to
come and talk over things with him,
.and this morning's report of favourable
‘response from Hanol show that it is
‘these two super-powers who are con-
‘trolling the course of events in Viet-
-nam, and if Soviet Russia should res-
-pond in a similar manner to the gesture
ot the United States, I might as well
predict that, in a few days’ time, we
‘might see the end of the Vietnam
-conflict. In the same way. we fall to
understand the emergence of new forces
‘In Europe., We fail to understand the
true significance nf the role of Presi-
dent Degaulle. his implacable animo-
‘sity against the Anglo-American bloc
and his economic war against the dol-
lar and the pound which to a consider-
able extent was resnonsible for the last
gold crisis. We fail to see the emer-
gence of nationalism within the com-
mnnist bloc not only in the case of
Ctin» but in the case of Yugoslavia,
C2echoslovakia and Rumania.
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Now, in this world as it is. in this
poly-centrist werld, non-alignment is
less than meaningless.

Now, I come to the most important
question that faces us today, our atti-
tude towards the nuclear weapons non-
proliferation treaty. I do not think
that we have projected for ourselves a
more confused, a more helpless and a
more pathetic Image than In rela-
ton to this draft treaty which is before
"the United Nations and which the two
super-powers would like us to sign.
"That is because our mantra of non-
alignment fails us completely where
“the two super-powers are combined.
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We say on the one hand that this
treaty is not a perfect treaty. But we
also say in the same breath that it
would be unrealistic to look for a per-
fect treaty and that we appreciate the
step-by-step approach. We say on the
one hand that this treaty does mot im-
pose any obligation on the nuclear pow-
ers to destroy the nuclear stock-pile
and to desist from a development
of the nuclear technology, but we do
not say how nuclear aggression from
China which is not a party to
treaty and, therefore, is not bound
any obligation of this treaty can
contained and eliminated by the
truction of the nuclear stock-pile of
present nuclear powers.

18900 (SAKA)
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Then we say that this treaty imposes
unequal obligation on non-nuclear
countries like ourselves, because even
our pursuit of nuclear energy for
peaceful purposes would be subject to
the supervision of the International
Atomic Energy Agency. But we do not
say how we are going to pursue the
use of nuclear energy for peaceful pur-
poses in our country. In the few ato-
mic plants that we have, whether at
Trombay or at Tarapore, or at Rana
Pratap Sager or even in the new
plant that we are thinking of at Kal-
pakkam, the reactors ang the nuclear
materials have been supplied to us by
friendly countries who would be a party
to this treaty and whose research and
technology would be denied to us the
moment we place ourselves outside the
orbit of this treatv. We say that this
treaty does not give wus guarantee
against China; we say thot the joint
guarantee which the two super-powers
are now offering us does not have suffi-
clent credibility. But we do not tell
this country and the world that only
one or two vears ago it was we who
went all over to make this request that
the guarantee should not be bilateral,
but should be multilateral, and now
that this joint guarantee has come, we
fight shy of it We say that China is
the greatest cause for worry to us. 1
agree. But T would ask this question
of Minister of External Affairs: how
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can we at the present moment, as we
are; when we are way behind China in
the development of nuclear weaponry—
angd from all reports that we have, our
towns and cities are within firing range
of Chinese nuclear guns and missiles—
how can we at this stage defend our-
selves? How can we deter any aggres-
glon from China unless and until there
is some kind of guarantee, a guarantee
which can be given to us at the
moment only by the super-powers?
Then we say that the credibility is small
but we do not take any steps to make
the credibility more reassuring. We
would not, for instance, agree tothe
cruising of the nuclear fleets of the
two super-powers anywhere near our
shores; we would not agree to the
establishment of any base in this coun-
try anywhere, the only thing that would
directly involve the super-powers in
the nuclear defence of this country,
the only step by which we can have
a real operational credibility to this
guarantee.

On the other hand. I would submit
to the Prime Minister that this treaty
is not immutable. There is a provision
in it for a five yearly mandatory re-
view of its working. There is a provi-
sion for the amendment of the treaty
itself by a vote of the majority of the
parties to it, and the parties who will
be in a majority will naturally be the
non-nuclear weapon countries.

There is a provision also for with-
drawal from this treaty in the exercise
of national sovereignty, whenever we
feel that it is working against the in-
terests of this country.

These are options open to us and I
think, on the balance, everything con-
sidered. it is in our interest that we
should sign this treaty and I would
urge upon this Government to do it in
good time, and to do it with grace.

13.15 hours

The L~k Sabha adjourned for lunch
till fourteen of the clock.
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The Lok Sabha re-assembled  after
lunch at five minutes past fourteen of
the Clock.

[Mr. DEPUTY-SPEAKER in the Chair]

DEMANDS FOR GRANTS, 1968-69—
Contd,

MINISTRY OF EXTERNAL AFFAIRS—contd.
DEPUTY-SPEAKER: Prof.

MR.
Sondhi.

SHRI M. L. SONDHI (New Delhi):
Sir, there are great problems whiche.
confront our country and as is inevit-
able, many of these are related to
foreign affairs. But today we find that
a look at India’s image in the world
suggests that all is not well with the
affairs of our State in relation to ex-
ternal affairs. There is paralysis of
Indian foreign policy in South-East
Asia. miscalculation and blundering in
West Asia and mis-perception of
nuclear policy. There is failure to utl-
lise our bargaining capacities in our
diplomacy towards the super-powers.
There is lack of credibility in our China
policy. There is failure to make our
strategic superiority meaningful in re-
lation to Pakistan.

Today the Indian foreign policy does
not reflect political understanding o
our strategic requirements or a contri-
bution towards international under-
standing in the nuclear age. The Prime
Minister—I say this in no spirit of ran-
cour, but with a sense of humility—
today seems to be sitting on the top
of a moribund organisation, which has
cast her in the ironic role of presiding
over the dismantling of the interna-
tional image of India, with which her
father's name was once assoclated. I
do not wish to introduce bitterness or
rancour in the debate, but I cannot help
referring to the fact that the Prime
Minister seems to be unable to deve-
lop an aporeciation of the varlous new
trends and particularly the upsurge of
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new movements in the world. It would
be an advantage to be able to see the
sorts of developments which are tak-
ing place in the world—the upsurge of
nationalism In East Europe and the
new developments in South-East Asia.
But unfortunately, it seems even able
men in the Congress Party cannot be
assoclated with foreign affairs; perhaps
some of them are too ambitious.
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The crux of the matter today is that
we have introduced a certain mendicant
mentality in our foreign affairs. I would
suggest listening to the Indian wisdom
of India. I would quote the chapter
from Tirukkural on the evil of beg-
ging:

“Not to beg at all even from those
excellent persons who cheerfully
give without refusing will do
immense good. If the Creator of
the world has decreed even begging
as a means of livellhood, may he
too go a begging and perish. There
is no greater folly than the hold-
ness with which one seeks to

remedy evils of poverty by begging
rather than by working.”

Permit me, Sir, to refer to the mat-
ter of the nuclear non-proliferation
treaty. Today this treaty itself has be-
come a cause of worsening of interna-
tional relations. A writer. who should
be listened to with respect in India,
because he happens to be a rare Bri-
tish Member of Parliament who sup-
ported this country in 1965, when most
people in Britain were hostile towards
India—John Grigg. formerly known as
Lord Alrincham—in a recent article
BAYE:

“The treaty is an elaborate fantasy
based upon a single massive fal-
lacy—that the spread of nuclear
weapons Increases the danger of
war. Yet, experience already sug-
gests that nuclear powers deal with
each other more gingerly than non-
nuclear powers and it is a matter
of record that the big bombs have
not been used since 1945, whereas
conventional weapons have been all
too freely used.”
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He refers then to the three main
objections to the proposed treaty—
firetly, it would give bomb-ownerg an
unfair commercial advantage; second-
ly, it would do nothing to control verti-
cal proliferation by the nuclear pow-
ers; and, thirdly, it would leave bomb_
less nations exposed to nuclear
blackmail.

1 think, the Government here must
bear the responsibility for keeping this
country in a state of nuclear unpre-
paredness and, what is more objec-
tionable, being unprepared to do
nuclear thinking. Elogquent speeches
have been made here which, however,
reflect the state of affairs in the world
which existed several years ago. To
day the world is changed, since 1962
The nuclear confrontation in Cuba pre-
sénted the nuclear dimensions which
twvere appreciated in the Soviet Unicn,
America and elsewhere,

The present situation which we find
in South East Asia—the United States
calling halt to escalation and other
developments to which I shall refer
presently—has a bearing upon the pre-
sent problem and it is in terms of the
fact that a big nuclear power nead not
lcok to the fate of those to whom it
has given certain assurances and will
take steps which meet its own global
responsibilities. This is something
which this country and this Parlia-
ment must take note of. Therefore,
actualty the lesson of Vietnam for
us, I would say, is the lesson of
nuclear preparedness,

Again, permit me to quote John
Grigg. In his recent article in the
Manchester Guardian, which I com-
mend to the External Affairs Ministry,
he says—I should have thought that he
would say “If”, but he is probably
optimistic about Indla—

“India has read the lessons of
Vietnam and will not sign the non-
proliferation treaty in its present
form. She would be unwise to
sign it in any form since her only
defence against Chinese blackmall
consists in achieving ‘a balance of
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terror’ which can be achieved only
it she becomes a nuclear power in
her own right.”

It is not the question as to where the
threat comes from. This country must
participate in the nuclear era. It must
safeguard to itself all those dimensions
of human progress which are available
mn the nuclear age. In this case I
would commend to the powers that be
what even the Prime Minister of this
country, who initiated the nuclear era,
Prime Minister Jawaharlal Nehru,
with whom our party had many differ-
ences but who on this matter did exer-
cise some judgement and lett guid-
ance which might even help this Gov-
ernment if it were not influenced and
pressurised or if it were not subject to
the mendicant mentality which I re-
ferred to earlier, said in the Rajya
Sabha on May 24, 1957-1 quote from
Shri Nehru's speech:—

“If more and more countries possess
these weapons, it will be much
more difficult to control them than
it is today. In fact, quite a new
situation will arise, which might
threaten humanity. It might even
be that a group of misguided bper-
sons might try to terrorize the
world. It is a possibility, There-
fore, it is desirable to come to
grips with this subject before the
danger spreads too much, That is
one reason for urgent action.”

This was in 1957. Today there is a
group of misguided persons whn are
terrorizing the world. Therefore iIn
terms of the logic of what Shri Nebru
said today, there is an obligation on

- Government and on Parliament to con-

sider that as far as all those perspec-
tives which were given, where India
atood for nuclear disarmament, are
concerned, are today no longer wvalid
The countries of the world that matter
are not talking of nuclear disarmament;
they are talking of arms control and
this concept of arms control today has
‘résulted in this non-proliferation
{zoaty.
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May I know whether this treaty does
not sanctlfy contlnued wvertical proli-
feration of nuclear powers? May I
know what this treaty has to give us
in relation to the Chinese nuclear capa-
bility? May I further know whetner,
as far as proclaiming India’s intent to
become a part of the structure whaich
this treaty sugests is concerned, it
will not make us incapable of any inde-
pendence in foreign affairs?

We have been told that there are
certain guarantees which are offered
We know the fate of countries which
were subject to these guarantees, coun-
tries like Czechoslovakia which suffer
ed when there were joint guarantecr
because in that case each waited for
the other to act first—the Soviet Unioo
said, “If France first intervenes then
we will come to your help” and wvice
versa. It is seriously suggested that
India should be to this position? On
the other hand, I would say that this
Government, if it is honest, must re-
member that this non-proliferation
treaty does not meet the requirements
which their representative had urped
in the meeting which was held in
Geneva. At that time, it was said very
clearly that India would insist on the
fulfilment of those assurances which
Wwere reguired and which were impli-
cit in Resolution 2028 of the 20th Gene-
rel Assembly Session. The 1ndian
delegate, Mr, V. C. Trivedl, on 15th
February. 1966. said:

“The Indian delegation hopes that
the discussions in the Committee
will proceed on the firm and un-
flinching basis of these five princi_
ples, and that we shall soon have
a balanced treaty, an efletive
treaty and a treaty without loop-
holes; in fact. a treaty which solvee
the essential problem of prolifera-
. tion, that is, the problem of present
as well as of future proliferation”.

Today, we are given a treaty which
Mr. Grigg refers to is a misbegotton
tretay. I woulg say, in our parlance,
it is a treaty which declares us
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discrimination within our own coun-
try, surely, we must take a stand that
in the comity of nations there should
not be a discrimination of this sort.

This Treaty ignores the strategir
lugle in & world situation where alli-
ances are crumbling. The obsession
with the ‘nth country problem’
has been generated by certain vasts]
interests, certain scholars and politi-
cians who suggested a certain model
of nuclear conflict quite ignoring that
today nuclear weapons are a challenge
tu the rationale of alliances.

Today, we find strange patterns of
iceologlcal co-existence in the werld in
1he sense that in this multi-polar world,
in this polycentrist world, it becomes
very relevant that India should consi-
der that this particular nuclear dimen-
ston of the problem is that today even
1ibe test ban treety has not been ex-
tendeq to cover underground explosions.
There are no steps towards Jisarma-
ment. An Indian test, therefore, I
would say, must be commissioned for
the purpose of entering into a nuclear
dialogue with the rest of the world.
Otherwise. we are just opting out of all
this. I say, with a sense of responsibi-
lity, that Government has no reason to
indulge in thig sort of tactics to mis-
guide the country. As a matter of
fact, our thoughts go back to Dr. H. J.
Bhabha who was good enough to give
an interview with the Hindu curres-
pondent to give a break-up of the
figures for making a bomb. [ quote:

“Thus, on the basis of the figures
given in that paper, a stockpile of
some 50 atomic bombs would cost
under Rs, 10 crores and a stock-
pile of 60 two-megaton hydrogen
bombs something of the order of
Rs. 15 crores. These expenditures
were small compared with the mili-
tary budgets of many countries.
Therefore, they might have to
reckon with a number of countries
possessing nuclear weapons within
the next five or 10 yeare, unless
some important and tangible steps
were taken towards disarmament.”

whether it was Prime Minister Nehru
or Mr, Bhabha or other spokesmen,
that it is always tangible steps towards
disarmament. Today, the szhape of
non-proliferation treaty is without dis-
armament. Non-proliferation is 2 mea-
sure of arms control. There iz no
mention of disarmament in the treaty.
Therefore, if we accept the logic of
what was sald earlier, today the deci-
sion to go nuclear is a sensible decision,
a decision which meets the require-
ments of an era in which we are.

In this context, I would say that we
need not despair; we need not ‘eel as
it we are giving up the Hheritage of
Ahimsa which we have; we need not
feel that we shall ‘be outcaste 1n the
world. I would suggest that if you
look at the matter very clearly, we find
that there are other coumtries also.
Rumania is a very respectable country.
a country which has taken initiatives
in world effairs. There is France which
under the leadership of de Gaulle has
worked on this problem and, 1 think,
is altogether a responsible power. I
quitte the French position as given by
M. Couve de Murville:

“These discussions which have
been taking place for the lasl seve-
ral years are, unfoftunately, not
for disarming those who are armed,
But for preventing those whc are
unarmed from arming themselves.”

Similarly, there are statements by
the Brarilians, by the Germans and by
the Italiens, They are looking to India,
this Parliameat, and this particular
session of Lok Sabhg assumes a histo-
ric importance. Are we going to deny
india a say in the nuclear peried in
matters which are of very wide dimen-
dions? Therefore, I think. it is com-
rmendable that the Bhartiya Jan Sangh
hag focussed attention on this problem
in its recent Resclution.

“The guarantee given by Soviel
Russgia and the United States of
America, jointly or severally, to
safeguard the country so attacked
would thus be of no avall,
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“Even if the Government of Indla
was not in a position to go in for
the atom bomb todayr, the option
for India going nuclear must not
be given up.”

But it is my submission that India
can undertake a test explosion. India
should undertake an explosion. which
>an be an underground explosion or
which could even be an explosion of
the nature of ‘Project Ploughshare’,
something which can be used for irri-
gation purposes and thereby demons-
trate our willingness to use atomic
energy for peaceful purposes. But we
must enter the nuclear comity; other-
wise, we shall be working in forecign
affairs at our peril.

I come now to the question whirh. I
think, has been engaging the attention
of this House and of all members, the
problem in Vietnam. I feel that the
recent developments there merit our
close attention. The American offer
and the North Vietnamese response
are positive gestures which we must
look at very carefully, but at the samc
time our reaction must be speedy. I
was surprised that the Government of
India, which has been taking interest
in this problem, was not in a positiou.
to come out immediately with a res-
ponse are positive gestures which we
‘'must look at very carefully, but at the
same time our reaction must be speedy.
I was surprised that the Government
of India, which has been taking inter-
est in this problem, was not in a posi-
tion to come out immediately with a
response, That is the unfortunate posi-
tion; we miss that moment, that
moment which is so important, and
there is always some sort ot pettifog-
‘ging which goes on. Today, I think, the
implication is clear. We must make
an effort that New Delhi becomes the
place where these talks for solving the
Vietnam problem should take place.
The focus must be on New Delhi and
we, I submit, are underestimating our
influence, as indeed we .underestimate
our influence on the Soviet Unjon and
the United $tates in relation to the
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nuclear treaty. The United States is
sowing the world with its own civil
rights problem and the recial distur-
bances in the United States, and the
Soviet Union is having enough trou-
tles in East Europe, and with both
these countries if our relations are put
on a secure footing and on a suvund
basis, we can have a legitimate influ-
ence on them. We can ask that this
Conference be held in New Delhi and
we can make a gesture that, for this
Conference, we shall make available
all those facilities which were s> mis-
used during the UNCTAD Conference.
Fortunately......

SHRI DHIRESWAR KALITA (Gau-
hati): Even after the announcemeit,
bombing of North Vietnam is going
on.

SHRI M. L. SONDHI: I should say
that the United States’ announcement
of stopping aerial and naval bomb-
ardment should be considered -eriously
because, in this case, there is a natural
identity of interests. I think, and we
can urge for considering this whole
problem of de-escalation in the con-
text of an assertion of a will that we
shall look to the problems of South-
East Asia in a perspective which can
be determined by a kind of new
arrangement of mutual co-operation in
this area, in which there are the demo-
cratic forces like the Buddhists in
South Vietnam, the regime in Nortn
Vietnam, and similarly in other places.
This is very much a mosaic and we
must study all those who are concern-
ed, and those types of population
which live there. In this connection,
I would say that the Asian world is
not any longer what it was before
World War II, and the United States
should have learnt, by now, a salutary
lesson that they cannot think in terms
of an involvement in land warfare
without the co-operation of an Asian
power. I am not suggesting that India
send its troops there, but I do suggest
that diplomatic initiatives, that politi-
cal initiatives, are possible which can
result in amelforating the military
situation there,
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In this connection, I would say that
we should focus attention on ihe indi-
vidual countries; for example, Cambo-
dia;, we see a certain transformation
there. Prince Sihanouk has, I think,
been underestimated by our Govern-
ment and has been treated sometimes
in a way in which he has not been
allowed to play a leading role which he
is entitled to. That is because Cambo-
dia is, I think, really a country which
is capable of taking Iinitiative and I
guote here from a recent article of
Prince Nordom Sihanouk:
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“This situation led my country
to propose—first of all—-that a
Khmere/Laotian ‘buffer-zone’
should be created for the purpose
of shoring up Lao's tottering neu-
trality. It then suggested the set-
ting up of a neutralized block of
countries, which would include
South Vietnam. Laos and Can:bo-
dia. Indeed, it even went so far
as to propose the institution of a
‘belt’ of neut-al States stretching
from Saigon to New Delhi. which
would have counter-balanced, and
served as a barrier to the ambi-
tions of the ‘rival camps.'”

There are some words which are

significant. He says:

“I still believe, however, that, If
we are to avoid in future becoming
involved in the bloody quarrels of
great powers, we Asians will have
to reconsider the possibility of
coming to an arrangement between
ourselves, which will naturally res-
pect all established national re-
gimes, but will enable each one of
us to command the political, eco-
nomic and military support of all
in a struggle for survival”

Therefore. this whole question of
South-East Asian Co-oparation depends
very much on the sort of impression
that we had. Again if we think that
we are involveq in this area and if we
feel that our presence here reflects the
cultural ties which we have enjoyed
for a long time and “which can today
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forge new links with a purposeful dip-
lomacy, with a diplomacy which does
not blunder in the manner it has blun-
dered so far and it is evident that
North Vietnam will have enhanced
importance, one would suggesi sending
an Ambassador there because commu-
nism today is very much poly-sentric.
If there can be a Titoism in Europe,
sc also we can expect that the na-
tionalist urges will lead North Victnam
which was historieally anti-Chinese. to
develop an independent personality.
But do we have a trained Ambassador
here who knows the moral and cultural
revolution, knows about South Vielnam
and North Vietnam—I1 do no: koow.

With regard to China also, I would
say that an independent approach to
China can be developed provided we
can think in terms of research on our
cwn basis and that research, I think,
requires a shift in these attitudes which
we have inherited. There is a Policy
Planning Division in the External
Affairs Ministry. I would like ty know
whether any projects have been taken
up for an independent assessment of
India's interests or is it that we are
so flooded with the research outputs
of American Universities that we just
go along with that. I give a warning,
Sir. The American policy towards
China...... :

MR, DEPUTY-SPEAKER: Now you
please conclude

SHRI M. L. SONDHI: Only two
minutes, Sir. In this context, our re-
search probabilities must be widened
so that one day if American attitudes
towards China change, of which there
are some indications, we should be pre-
pared for them and it should not be
said that we were taken aback.

Sir, coming nearer home, on the
problem of Kutch—I have 3lso said
earlier—the public opinion here does
not understand the rather indescent
hurry of the Government to go ahead
and to try and solve this problem as if
it Is the cruclal problem in Indo-Pakis-
tan relations, There are precedents
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where judgments of internaticnal tri-
bunals have been held cver Lecause
they were in excess of their jurisdic-
tion. We must examine that.

With regard to Pakistan, I crave ynur
indulgence, Sir, because it is such an
importapt matter that, I think, we
should not look only in terms of.....

MR. DEPUTY-SPEAKER: I am very
sorry. If I show any indulgence. every
Member will claim the same privilege.
You now conclude.

SHRI M. L, SONDHI: With regard to
Pakistan, I wish to emphasize that the
situation is a very fluid one, ‘After
Ayub Who' has started and the younger
generation there, I think, is full of
questions. In this matter, whether the
future will produce Bhutto or it will
produce another military dictator or
perhaps that East Bengal and Pakh-
toonistan will develop their indepen-
dent personalities, I think, a solution
in terms of the Austrian solution can be
suggested for East Bengal and there
can be a solution for Pakhtoonistan
because it should be remembered that
it the so-called referendum there, only
nne-fourth of the Pathans participated
while the three-fourths did not. I
would refer to a communique issued
during Mr. Khrushchev’s visit. It said
that it hoped that the Pakhtoons would
get their independent status. In this
connection, if Afghanistan needs
access to the sea, I do not see why we
skould be relctant to give that.

In Eastern Europe changes are tak-
ing place and in this matter again, the
Prime Minister who went there and
who gave us a report on her visit, did
nct convey any idea as to the changes
that are taking place. Czechoslovakia
is returning to a surt of neo-Masary-
skism and in terms of that it is a re-
surgence to nationalism and India
should take an interest in the develop-
ments in Eastern FEurope which
would result in a beneflcent influence.
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In conclusion I must refer to the Re-
pirt which was given to us on the
Indian Foreign Service, the so-called
Pillai Report. It is said that there
would be so many reforms which
would be undertaken. May I ask the
Government whether this report has
been thrown into the waste-paper bas-
ket because there were specific sugges-
tinns here and I have to quole here
what a retired Ambassador has to say.
This is what Mr, Tyabji says: ‘Flair
and feeling had taken the place of hard
work in the foreign service’. Sir, these
are the strictures which must be gone
into. But I come to a specific question
now.

MR. DEPUTY-SPEAKER: The hon.
Member’s time is up.

SHRI M. L. SONDHI: Sir, this 1s a
matter which is very important. The
tone and temper of the foreign ser-
vice depends upon whether its organi-
sation is modernised, is made free from
favouritism and works with efficiency
or not. I have here a letter which I
could read out. But I will give a gist
of it. Appointments are made in this
fashion. Here, for example, in our
Embassy in Paris, Shri C. S, Jha, the
Ambassador, took with him his P.A.
Shri C, N. Dewan who does not belong
to the Foreign Service at all and was
o, the verge of retirement. He re-
warded him with this post. Not only
that. Shri Jha ordered for the appoint-
ment of Shri Dewan’s son, Shri Narin-
der Dewan as a clerk in the Paris Em-
bassy. Another instance is in respect
of Washington. One Shri G. R. 3apara,
P.A. of a Board Member was pousted to
Washington.

In conclusioh I would say that when
wir refer to India’s role in world
affairs, the situation today is such that
wit can take initiatives. It is noil a
quiestion of our despairing in the Indian
ocean. We can take the initiative. We
can take the initiative with regard o
Viet Nam. What is required after all
is the will and that will is lacking, Sir.
Our will is not there to manifest India
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as a modern power, as a ﬁo%ver in the
nuclear era, as a great united nation
dedicated to those great ideals which
our civilization has provided for us.
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SHRI HANUMANTHAIYA (Banga-
loce): Sir, we have had the privilege
of listening to three speeches from the
opposition benches. The first was that
of the spokesman of the Swatantra
party. Then there was an independent
Member, Shri Swell. I will come to
Shri Sondhi a little later. When I lis-
tened to the speeches of these two hon.
Members, I felt greatly hurt. Foreign
AiTairs is a subject on which to a very
great extent there must be unanimity
of approach., The inter-party disputes
and argumentation should not reach
the level of hurting the reputation of
our country either here or abroad.
These two hon. Members did not
observe this salutary principle and
went on attacking in such a way that
they decried India to a very great ex-
tent. Shri Swell went to the extent
of saying that we don't count at all in
the international world and Shri Masani
went on saying that we are insulted
everywhere. I do not want to reply
in general terms., Let wus argue the
mnratter and see how far these accusa-
tions are true.

Sir, take UNCTAD for instance.
UNCTAD is not a conference convened
by India. nor is the Government of
Iudia responsible for its proceedings.
Iy is an organisation of the United Na-
tions and the ' office-bearers of the
UNCTAD are the servants of the
United Nations Organisation. All that
the Government of India did was to
make arrangements for the holding of
this conference. The test is whether
arrangements were so satisfactory as
to elicit the appreciation of the dele-
gates. That is the main thing, Regard-
Ing the resolutions, they suffer ficm
the same disability as those of the
Security Council suffer from or those
of the UN General Assembly sutfer
from. That is because of the pattern
ol international politics. To make that
as a charge against the Government
of India betrays the psychology of
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Government of India with. They do
nut care whether India’s reputation
suffers thereby or not.
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I may tell you that many of the
UNCTAD delegates had been under a
misapprehension about the might of
India, either in the military field or in
the industrial sector. Many of these
delegates went and toured the varlous
public undertakings. I have discussed
w[th some of them. They have frank-
ly told me that they never had this
picture of India placed before them ang
thiat all the propaganda done by inter-
erted parties was such that they thought
that in India they would see nothing
bnt hungry-looking people all dying
ererywhere. But this conference had
trought home to the thousand and odd
d+legates that India was making pro-
gress and is making tremendous pro-
gress.

SHRI XAVIER (Tirunelveli): But
vere the delegates taken round to the
villages and shown? They have seen
cnly Delhi.

SHRI HANUMANTHAIYA: This was
vxactly the psychology that I was re-
ferring to. If a word is said in favour
¢t our country it is brushed aside, If
something is said against it, it is noted
down with golden letters in their
diaries. This iz not patriotism.

Regarding this UNCTAD conference,
Shri M. R, Masani says that it was a
mountain and a mouse came out of it
As I have said this was an interna-
tional conference umder the UNO for
whose decisions the Government of
India are not responsible. Still, we
played a big part in playing host and
in making arrangements. But Shri M.
R, Masani sees nothing but mouse in it.
I do not know why he has taken to this
mouse-hunting. In England, in the
old days, there was the national sport
of fox-hunting, I do not know whether
Shri M. R. Masan{ is introducing into
Swatantra Party the sport of mouse-
hunting.

Take the instance of Kenya. My hon.
friend all the time shouts that India
was insulted, insulted and Iinsulted,
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After all, a Minister of State went
there; but in Kenya, not only Cabluet
Ministers but even the vice-president
had met him and talked to him. It
may be that because of his iliness,
President Kenyatta might not have met
him; President Kenyatta is a very old
man and he is ill. I am telling you a
fact. My hon. friends should know the
facts. It may be that an interview
was arranged but it could not be ful-
filed. To take this mere incidental
happening in a visit and treat it as an

AN HON. MEMBER: A Daniel come
to judgment!

SHRI HANUMANTHAIYA: .....was a
wrong way of looking at things. I
shall catch them by their arguments.
Suppose President Kenyatta did not
see him, and therefore it is great insult
to the country. When Prime Minister
Kosygin of the USSR calls on our
Prime Minister and takes counsel from
here, what is it? Is it prestige or Is
it insult? When Marshal Tito comes
to India or when the President of the
Burma Republic comes to India and
talks to our Prime Minister on topics
of common interest, should that not be
construed in the same breath, as
some respect paid to India &and ils
Government by foreign dignitaries?
When such things go to the credit of
the Government of India or India, they
completely ignore it. But they mag-
nify this one little Incident of not see-
ing one of our Ministers to such an ex-
fent that we hear of it all the time in
Parliament. This is not a healthy
psychology. On the other hand, India
today is respected.

SHRI DHIRESWAR KALITA: Ask
him to raise the level of the riehate.

MR. DEPUTY-SPEAKER: Will he
stop interfering like this? This Is not
in keeping with the dignity of the
House, I will have to be very serious
about it. When your spokesman speaks
he will be interrupteq and I will be

- helpless. Please keep order.
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SHRI RANDHIR SINGH (Rohtak):
When the small boy from their side was
speaking, we did not interrupt. We
cannot tolerate this insult to our Deputy
Leader.

SHRI S. M. BANERJEE: 1
tolerate Randhir Singh.

cannot

it wew fagrt et : gTeAE
A2zq, IR a1 we sty frAr g ?
T$ WS a9 §, FT GG F AL
I Y AW FgHL gHEIAT FAT
arfegd ? 74 qg gfamn i siash & 7

MR. DEPUTY-SPEAKER: Shrt Ran-
dhir Singh will please resume his seat.
I cannot allow this sort of interruption,
If this goes on, when a member Irom
the other side speaks, there may be
interruptions from this side and I will
be helpless.

SHRI HANUMANTHAIYA: India to-
day is in such an advantageous position,
that whether it is the Prime Minister
of USSR or the President of Yugusla-
via or many other heads of government,
they think it worthwhile fo discuss in-
ternational problems with India, take
counsel and come to decisions.

Take even the latest turn of events,
which is very welcome, which has also
been welcomed by Shri Sondhi, that
USA and North Vietnam are trying to
negotiate. If you look to the previous
history of this event., India took this
very same stand, that these two coun-
tries are following now. India took
this stand years and years ago. If
these two countries had listened to the
advice of IThamM™, then all the misery,
destruction and havoc could have been
avoided. But even as some of my
friends do not listen to your advice
sometimes, these two countries do not
listen to the advice of India. They
think that when they are in a comfort-
able position, advice does not matter;
when they get into difficulties, they will
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appreciate the value of advice. Today
any patriotic Indian, if he gets above
party feeling, will see that India’s
foreign policy, in so far as this problem
is concerned, stands justified, vindicat-
ed. The very suggestion made by
Prof. Sondhi that the conference on this
issue should be held in India in a tri-
bute paid to Indian policy, because
India has created such an atmospheie
in the world.

=t wgem fag ey (933)
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SHRI HANUMANTHAIYA: Today
the Government of India are aware of
the problems enunciated by Prof. Son-
dhi. We have to keep a good-neigh-
bourly atmosphere, not in terms of
mere theory only. We have to see that
countries to our east and west are put
into a co-operative field of progress and
peace.
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There is some criticism regarding the
policy of Government vis-a-vig the
West and West Asia. Some people ask
why we should go to the extent of
blaming Israel. It is not Israel we are
blaming, but the act of aggression com-
mitted by her. We are sore that China
has aggressed on our territory and
occupied a little piece of it. If this is
condemnable, it applies with equal
force to any other country including
Israel. Israel herself admits that the
desert area and some other areas have
been occupied by them forclbly and
they are prepared to vacate provided
certain conditions are fulfilled. That
is a different matter but it is aggres-
sion. Therefore, the Government of
India has taken the stand that wher-
ever there is aggression, it should be
vacated. It is not because we want to
condemn them or uphold them, irres-
pective of the merits of the case. At
the same time, the Government of
India has pleadeq that Israel must be
recognised as a State. Therefore, we
are not blind partisans of any one in
particular. - Our foreign policy is_inde-
pendent, discriminatory, just and
impartial. That is why we are holding
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the scales even between the parties
concerned. After all Israel has come
into existence, whether we wanted it
or not. We cannot just black it out of
the map of the world. At the same
time the capitalistic powers are helping
Israel in such a way that the under-
developed countries, countries not suffi-
ciently armed or former colonial coun-
tries, as they say, have a stake in com-
ing together in order to see that their
independence is guaranteed that their
independent judgment is safeguarded.
It is for this purpose that India bhas
made a common cause with all the
Middle-east countries; it is not for any
particular selfish reason or any anti-
pathy we have towards Israel. There-
fore, we cannot but follow this policy
of consolidating anti-imperialist opi-
nion, anti-capitalist opinion in this area
so that the world may live in peace and
ultimately make progress and produce
plenty. Likewise in Cambodia or other
countries in Southeast Asia, we are
entirely willing to co-operate with
them. I had two occasions to talk to
Prince Sihanouk and he spent some
time with me. Some of these people
are placed in such a difficult situation
that they will not be able to state a
firm policy and adhere to it. If there
is pressure from communist side, they
will take one posture and if there is
pressure from America, they will have
to take another posture as they are
small countries. On all sides military
might is pressurising them. It is not
like India. We can afford to take an
independent line, for its own sake.
Therefore, if you blame India that we
have not co-operated with this East
Asian country or that country, you
must see whether their mind is frmly
made up on certain healthy lines. You
must do so before blaming India for
not co-operating, It is India that is
prepared to co-operate with these small

nations. The situation is such that
they are not able to go to the full
length we want them to. Take for

instance, Indonesia. What an amount
of friendship we have shown them from
the beginning, even during the pre-
independence days. Nehru and Gandhi
angd all the others were participanfs in
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the full sense of the term in their in-
dependence fight. They helped their
independence movement. 3lawly the
spirit of power went to the head or
some of these leaders to such an extent
that they wanted the Indian Ocean to
be named as Indonesian Ocean. What
is to be done? The same thing is hap-
pening in African countries. Their
newly begotten power makes them talk
and do things in a way older nations
dare not do. But we have to wait and
have patience. India is in fact a picture
of patience so far as the frivolous atti-
tude of some of the countries and their
leaders is concerned. I tell you it is
not by way of praise that I say that the
Minister of State for External Afairs
has exercised patience in the true
Indian spirit in spite of difficulties; if
at all you have to blame, you have to
blame the person who has not given
the interview ang not the person who
has exercised his patience in the true
spirit of Indian culture and civili-
sation. If any of you want to attack
the Minister of State all the time, thaz
merely shows ¥you are more angry
against the Congress than against those
people who, you say, insulted us in
Kenya.

AN HON. MEMBER: They diq insult.

SHR1 HANUMANTHAIYA: I want
to sound a note of self-confidence not
because of their criticism or because of
my vanity. Today, India in a military
way is in such a position that it is able
to face any enemy. The other day, the
Defence Minister described the pro-
gress we have made in that area. Spe-
cially, our army is so trained and
equipped that whether it ig China or
any other country, we are in a position
not only to defend ourselves but bring
glory to this country. And this is not
an empty reputation that I am spon-
soring. If you read the journals. you
will know; even in the American Time,
the tank battle waged by the Indian
army in Khem Karan sector was com-
pared to the strategy adopted by
Hdnnibal, Therefore, let us not go
away with the impression that merely
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because an interview was not given
there or a letter was not replied to
here, we are weak. We are stronger
than all the people put together who
have any notion of insulting us. Only,
India is too big a country, too mighty
a country to get excited over these
small things.

Only one point more and I shall close
my speech. I hope my Jan Sangh
friends will concede that I should have
at least as much time as was given to
my very good, amiable friend, Mr. Sox-
dhi.

MR. DEPUTY-SPEAKER: You take
your time.

SHRI HANUMANTHAIYA: I see
from the amendments printed, and 1
have also heard statements on the ficor
of the House, especially by my irre-
pressible friend Mr, Banerjee and his
colleagues that we must quit the Com-
monwealth. Several Members of this
House have attended the Common-
wealth Parliamentary Conferences, in-
cluding my distinguished friend, the
leader of the Jan Sangh. The atmos-
phere in those conferences is such that
vou will feel that you have gone into a
family gathering.

AN HON. MEMBER: No, no.

SHRI UMANATH (Pudukkottal):
I was present in the last conference. It
is just contrary to what you say. It is
fight and quarrel. It was neither com-
mon nor wealth,

MR. DEPUTY-SPEAKER: He has the
right to make an observation; it is his
observation.

SHRI HANUMANTHAIYA: I want
to bring to the notice of this House a
famous statement made by the Prime
Minister of the United Kingdom at
the time of the Chinese aggression ana
a year later also. He said if ever
China attacks India mnot omy the
United” Kingdom but all the Common-
wealth countries will come to the ald
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¢f India, not by mere words but with
all their military forces. A state-
ment of this nature was not made by
Kenya whose independence we sup-
ported or by Indonesia, for which we
bad goodwill ever since the inception
of their freedom movement. In fact,
if you make analysis of world opi-
pion, not one Afro-Asian nation except
Malays came forward with this cate-
gorical statement. UK is like the old
mwother-in-law who can bear any
amount of taunting. Its silence does
pot mean consent. Suppose we walk
sut of the Commonwealth, what ' else
can we do afterwards? The only
Lhreat we can make is that we will
eome back into the Commonwealth.
It may be the ideology of the commu-
nist perty to strengthen the commu-
ulst bloc and weaken the western bloc.
They may think that our being in the
Commonwealth goes to strengthen the
western bloc. They know also that no
such result has been place in that ac-
count so far, nor is it likely to take
place bereafter. In fact, in spite of so
much adverse comment, when there is
some real difficulty facing India, it is
the UK. Canada and other Common-
wealth countries that will come to vur
rescue and not any of these new-fangled
Mdro-Asian countries, with all their tall
tallc, Some of them are not able to
vave themselves from their difficulties.
To say, whenever some occasion arises,
that we must walk out of the Com-
monwealth is just like our friends stag-
ing.a walk-out 50 often in this House,
only- to. return flve minutes later.

SHRI V. KRISHNAMOORTHI (Cud-
dalore): Sir, the sense of fear and In-
sacurity  which wasg hovering over the
Slouth-east Asian countries and also the
fear which we were facing due to the
war. in Vietnam has been relleved by
the dramatic announcement a few days
back by the American President that
there will be de-escalation of war and
stopping of 80 per cent. of the bombing
thare. On behalf of my group, I thank
the. Goverament for having pursued an
indegpendent approach about Vietnam.
There has been pressure by Americans
und other westarn countries for the
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very reason that we are non-aligned
and we are not at all siding with any
bloc, whereas Pakistan has not opened
its mouth until this day with regard to
Vietnam. In spite of the adversaries,
India had played an important role in
the struggle for the freedom of Asian
and African countries. That is why
our tradition of keeping our toreign
policy independent without any strings
or attachment or obligations has creat-
ed more friends now. When Presi-
dent Johnson announced in the United
States that he is going to send millions
of troops in order to strengthen the los-
ing battle in Vietnam and there was the
fear that China may directly partici-
pate in the Vietnam war. our Govern-
ment cautiously pursued the policy of
non-alignment and it exerted its pres-
sure on [riendly nations and declared
that unless and until America stops
completely the bombing of Vietnam
there is no question of peace talks. For
that we are thankful to the Govern-
ment.

15 hours.

With regard to the non-proliferation
treaty I would like to comment that
the policy pursued by the Government
of India is in the interest of our na-
tion. I do not agree with the view
expressed by my hon. friend, the Lead-
er of the Swatantra Party, Shri Masani,
yesterday. He was arguing that we
should not produce any nuclear weaa-
pons, we should not even prepare far
the production of atom bombs ur
nuclear weapons. Since we have a
potential enemy on our frontiers, name-
ly, China, unless and until we produce,
or start producing, nuclear weapons
the future of our country, the security
of our country, the interest ot our
country is at stake. He was arguing
that we can improve the draft treaty
regarding non-proliferation of nuclear
weapons. for which he even wanted
that a committee may be appointeg to
improve some of the provisions which
do not help the interests of our coun-
try. We have more than once pro-
claimed both at the United Nations and
with our friendly countries tha. this
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{reaty, as it is drafted. is detrimental
10 the interests of our country.

The two super-powers ire in favour
of this non-proliferation treaty. Who
ure the super-powers? Soviet Russia
on the one hand and America on the
other. The foreign policy followed by
uvne is diametrically opposed to the
policy followed by the other.. The
Soviet Union may be headed by
Mr. Kosygin today. Tomorrow i1t may
change. With every change of head of
government the foreign policy also
changes. Should we adjust ourselves
to the changing foreign policy, or to
every purge which takes place, in the
Boviet Union? Our foreign policy
should be for our preservation; not for
Dharmopadesam; it should be for the
protection of our country. That is why
I extend our support to the policy pur-
sued by the Government of India with
regard to the refusal to sign the non-
proliferation treaty. I would appezl to
my hon, friend, Shri Masani, to use his
good offices and influence to get the
draft treaty suitably amended.

Now, the points which are to our
detriment in the draft treaty are: (1) it
does not include an obligatory provi-
sion for cessation of further produc-
tion of nuclear weapons; (2) it does
not prevent the deployment of nuclear
weapons on our territorles by nuclear
weapon countries; (3) respecting the
non-nuclear weapon countries desire
regarding the explosion of nuclear
weapons for peaceful purposes:
(4) benefits would be available at at-
tractive prices. Why should we sur-
render our knowledge, why should we
surrender our effort to the foreign
countries? Is it in the interest of our
country to sign that non-proliferation
treaty?

That is why I am . saylng that the
cautious approach which is being pur-
sued by the Government of India should
be supported by one and all. We may
differ on so many matters internally;
we may differ on hundred-and-one mat-
lers but with regard to our forelgn
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policy, which is non-alignment and in-
dependence, which keeps with our tra-
dition and which keeps the very inte-
grity and security of our country, every
Indian should support the Govern-
ment's approach.

With regard to Pakistan, I am afraid,
the missions which we have in varlous
countries have failed to propagate the
mistakes being committed by Pakistan.
They are dancing over the triangular
rope. On the one hand they are hav-
ing direct contact with China and on
the other they are having direct contact
with the Americans and they are hav-
ing them in such a way that it is the
duty of our foreign missions to prepa-
gate that the attitude of Pakistan is In
no way consistent with prineiples.
There we have failed.

Very recently, I am told. they ex-
tended the lease for the American
bases. When they are meant for
espionage activities both for China and
Russia and when Pakistan has got
contact with China, why should they
extend the lease of foreign bases for
the Americans? Our missions have
failed in that aspect.

Our relations with Soviet Russia
should be improved further. They
ure always our good friends,

AN HON, MEMBER: Outwardly,

SHRI V., KRISHNAMOORTHI:
But we have to remember one thing.
The recent development in Pakistan
and the effort of the Pakistani
¥reign Ministers for going very fre-
yuently to Soviet Russia are to secure
their friendship and to see that their
tviendship with India is discarded,
We must be very cautious and very
#lert in maintaining the relationship
that we have so far gained by our
toreign policy,

With regard to the Commonwealth,
our leader, Shri Hanumanthaiya, was
saying that it is a family of nations.
I would like to ask of the hon. Prime
Minister what the Government of
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India is doing. The Prime Minister,
Mr. Harold Wilson, had openly taken
sides when there were conflicts bet-
ween India and Pakistan. Pakistan
is a member of the Commonwealth
and India is a member of the Com-
monwealth, When there was large-
scale fighting going on the British
(sovernment had openly taken sides
with Pakistan. Is it not a fact? Why
should we continue the friendship
snd the membership of the Com-
monwealth?

Then, 80,000 Kenya Indians, who
ure having British passports, are de-
prived even of entry into the British
1sles. The same thing is going to
happen even in Malaysia and some
other countries, Lakhs of South
Indian people there are having Bri-
tish passports. If they resort to the
same thing, what will be their
future? Unless we take retaliatory
measures, unless we threaten the
British Government that if they pur-
sue the worst policy which has been
pursued by passing the Bill banning
Asians with British passports from
entering Britain we will withdraw
from the Commonwealth, the situa-
tion will not at all improve. 1 re-
quest the Government of India to
pursue that policy.

Then, about the German Demeo-
cratic Republic the Foreign Minister
of East Germany has seen our Prime
Minister and the Foreign Minister
here. I understand the Government
of India's role with regard to East
Germany, They are giving all faci-
lities like diplomatic status to East
Germany, but they are not giving de
jure status, I do not know why.
When we have an independent policy
even against the big imperialists or
big nations like America with re-
gard to Vietnam, why do we not pur-
sue an independent attitude with re-
gard to East Germany also?

With regard to the GDR, 1 am
told, Yugoslavia which 1is an East
European country has accorded
diplomatic status both to West Ger-
many and East Germany, Everybody
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knows Yugoslavia is a communist
?country and West Germany approves
! the diplomatic status of East Ger-
many recognised by Yugoslavia? Why
not we accord East Germany diplo-
matic status? Are we inferior to
Yugoslavia? Are we a member of
the communist countries? Are we
not pursuing a policy of independ-
ent nations? Why should such a
fear exist for the Government of
India? I know the Government of
India thinks, Shri Morarji Desai
thinks, that foreign aid will be cut,
the Marks which will be coming to
India will be cut if we recognise the
G. D. R. as a country and accord it
diplomatic status. Here, the Govern-
mcnt of India fails in the semse that
the Government of India pursues
rome policy with regard to Vietnam
and pursues a contradictory policy
with regard to East Germany.

Coming to India's neighbouring
countries, Ceylon, Burma and Malay-
sia, the Kachchativu affair which has
been discussed in the House for more
than 10 times is still unresolved, 1
agree Ceylon is a friendly country
and everybody agrees Ceylon is a
friendly country. But when it is a
question of an island, when it is in
between Ceylon and India, is it not
the duty of the Government of India
to protect that island because that
is of very strategic importance? Sup-
pose—I do not wish—Ceylon goes
with some other bloc? What about
Kachchativu? Is it not detrimental
to our interest” The Government of
India has failed to establish that
India’s claim over Kachchativu island
is very strong. Ome or two weeks
back, there was some religious fune-
tion there. The Ceylon Government
sent their representatives there and
they provided amenities to the peo-
ple there. But the Government of
India did not send anybody there.
That is why I charge the Government
:f India that they have failed in their

uty.

With these words, I say that wher-
ever the policy with regard to
foreign affairs is consistent with our
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tradition, wherever it is consistent
with the maintenance of security of
our country, wherever it is consistent
with the maintenance of the prestige
and integrity of our country, we will
support it. But wherever the Gov-
ernment of India fails in #s duty, it
it our duty to point out the malady
gnd help the Government of India
tn rectify it in future,

SHRI SANT BUX SINGH (Fateh-
pur): Mr, Deputy-Speaker, Sir,
there are a great number of extreme.
ly exciting and provocative interna-
tional issues and very many things
have been referred to, but there was
one thing that Shri Sondhi pointed
out that calls for our decision; the
nuclear proliferation treaty, This is
of historic importance , I completely
share his opinion. With great elo-
quence, he pointed out the drawbacks
of the treaty,

I would like to urge this House to
lock upon this as something of ex-
treme national significance, some-
thing that should be viewed outside
the interests of the parties because,
in the shape of the nuclear prolifera-
tion treaty, today the <world faces
something which perhaps has been
unknown in the annals of world his-
tory, We talk of great charters.
Even people with a little education
talk about the Magna Carta, but here
is  something completely in the
reverse. India initiated a move that
there should be nuclear disarmament
and that the world should not des-
troy itself. What has happened? All
the big powers of the world have
come together and produced a major
hoax and flung it at the world in the
name of peace, in the name of
fairness, in the name of development.
They want the world to sign this
treaty. Let us see what the signing
or not signing of the Treaty means,

The discussion so far on the terms
and conditions of the Treaty, do not
sufficiently emphasize what gigning
the Treaty would mean. It would
mean signing away the sovereignty
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of every country; it would mesn
signing away the future of scientifie
progress and the sharing in nuclear
progress and knowledge. In the case
of India, it will mean endangering
our security in a tremendously eeri-

ous sort of way.

Yesterday, Mr. Masani wanted us
to sign the Treaty. On one aide
he talked about Vietnam and at the
same time suggested reliance on the
great powers. Had outside reliance
been enough, had the might of the
United States been that great, it is
not President Johnson who would
have renounced his claim to the
future Presidency of the United
States. What Vietnam has shown
and what we should also look at is
that, if the people take it upon them~
selves that their national destiny is
to be decided by themselves, then
the world’s mightiest powers or -
coming together of several powers
cannot do anything, After all, there
were countries, Australia, New Zea-
land, Malaysia, helping the Ameri-
cans, and yet, if somebody has been
vindicated today, it is the hercic peo-
ple of North Vietnam and itis a
lesson that we have to take, .. (In-
terruptions) To me, Vietnamese are
the same, whether they be in the
North or in the South, Let us not
get into that debate, but the lesson
that I should like to point out to a
great number of my hon, friends is
this: through pacts, through treaties,
through your future being in fthe
hnndsofotherpeople.youmm
safe. Let us take the case of our
nearest neighbour, Pakistan, which
tied itself more than any other coun-
try did through SEATO and CENTO
pacts. No one came to help Pakistan
inwhntitconﬁderedtobemnhn
hour, and I am  sure, Mr. Masani
would not like us to follow the path
of Pakistan—CENTO and SEATO led
straight to China °

There are lessons to be drawn
before we get into anything. Let us
again look at this Treaty, because
the decision that we are going to take
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is going to be a hard decision, and I
think that, whatever gcision this
country takes, should not be the
decision of the Congress Party alone.
It is a national decision of great
consequence. As things stand, if we
decide not to sign the Treaty, we
might find ourselves completely alone
in the world. Let us put this to our
people, Let us not rush into any
decision. Let us tell them that,
among the powers that are on the
nuclear threshold. there are four or
five, by which I mean. Germany,
Japan, Italy, BraziL Canada and
India, which could go into nuclear
armament, but because of their pecu-
liar placing, neither Canada nor Bra-
zil will go through with this; Japan,
because of it  emotional historic
association, might not press for the
bomb. In the case of Germany
there are 50 many issues which
might prevent the Germans from
taking a stand. As far as other
Powers are concerned. their gross
national product will not” permit
them to become credible nuclear
powers. Therefore. this is one deci-
sion that India faces. and India faces
alone, and if we have to go through
it, we must take our people into
confidence, we must cut across
Party lines, we must get rid of the
habit of facing our people with a
decision by misleading them, by
simplifying the issues and then say-
ing, ‘There was no alternative’. Our
people are capable of utmost sacrifi-
ces, Let us not lose faith in our
People, There have been great
debates in the United States, There
were debates before the manufacture
of Hydrogen bomb and the debate
that went on in their homes on
Vietnam led to President Jolmson's
decision, We have to have a debate
of this kind when we face a problem
of this magnituda,

Before quoting other authorities I
would like to say something. T am
tald that two years ago you your-
”1! sdd’ Sirt th.t ﬂ some more
countries become nuclear, it is more
likely to be conducive to peace, 1
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recommend to my friends of the
Swatantra Party to read an article, a
despatch from Washington by the

Times of India correspondent, Mr.
Vohra.... (Interruptions).
SHRI PILOO MODY (Godhra):

Surely, we do not have to waste time
for Vohra!

SHRI SANT BUX SINGH: It is
not Mr. Vohra, but itis Vohra quoting
Dr. Edward Teller who is the father

tives of the Ct:;sren. oIl
charge of strategic institutes have

said that this treaty is not worthwhile,
this treaty is not conducive to peace.
I would also commend an article in
the Manchester Guardian that
my friend, Mr. Sondhi, referred to,
wherein it is said that the sooner
the world rejects this ‘reaty, the
better it would be. But, merely re-
jecting the treaty in a theoretical
fashion will not be enough. We have
to work out the implications. I do
not think that it is correct to say,
Let us have a crash programme, let
us make a single bomb’. Sir, making
a gingle bomb might merely give
China a leverage to misbehave and
to indulge in nuclear black-mail; we
have to go through the whole hog. If
we have to have a meaningful pro-
gramme, we have to think in terms
of ten  billion dollars. This is a
major decision, We should get all
the facts and I would recommend to
the Prime Minister to convene an
important Commission consisting of
members of various Parties to go
into this entire issue and to place the
facts before the public, because this
decision cannot be a  bureaucratic
decision, this decision cannot be a
scientific decision. This decision basi-
cally has to be a political decision, a
national decision, We will be decid-
ing our fate, the fate of our children
and perhaps giving an example to
the world, ‘Here is an India which
stands alone and which takes a deci.
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sion at its own cost and sacrifice’. We
must not appear to waver because
those who waver are subject to pres-
sure. India has withstood pressures
in the past. Fortunately there used
tobepressuresonlyfmmacertain
camp. Last time when I spoke here,
1 pointed out to this House what I
had seen abroad during my visit to
the United States and the Soviet
Union: the coming together of these
two Powers. This was a thing that
had been initiated by the late Prime
Minister, Pandit Jawaharlal Nehru,
something that we wanted to come
through, But the oddity and irony
of history is that by coming together
the first thing they did was to betray
the hopes of the world, try to black-
mail the world and deny the world
the advantages of nuclear energy.
Therefore, we will have to take a
stand. It is not that the policy of
non-alignment has failed, but it is
that our policy of non-align-
ment has succeeded, and
non-alignment—I would like to point
out again, because this is a word that
is used in all sorts of manner—is
merely a stand based on a policy
which holds that the people of any
country must decide their own
future. They must not be subject to
pressures. Non-alignment as such is
nothing. Otherwise, it can be non-
alignment of the kind that Shri
Swell spoke about and on that quali-
fication it is China alone that is non-
aligned or, in short, cut off from the
rest of the world.

Sir, there is another thing that I
would like to refer to in this context.
I have said that India perhaps will
have to face this decision alone, One
of the tragedies that I saw in the
United Nations was that African
countries—for whose independence,
for whose admission to the United
Nations we have fought for somehow
or other—were following their form-
er colonial masters and what hap-
pened in Kenya was a tragedy In
which the participants were our own
brethern who did not side with

APRIL 4, 1968

External Affairs) 2330

Africans, and there was the tragedy
of African Nationalism, subjecting
itself to White Colonialism and being
misguided by it It is of greater
gignificance than the visit of State
Minister, 1 hope that we will show
patience, we will put the thing in the
correct perspective and not get fussy.
I would like to commend to this
House in this context, Sir, and I
would conclude in two minutes; I
would commend the stand the Gov-
ernment has taken on the issue of
Kachchativu, because all the time we
used to take a stand that everything
is ours. When it came to negotia-
tions, when it came to something
being awarded to other people, the
nation naturally got excited It is for
the first time, when it concerns a
neighbour of ours that the Govern-
ment have rightly taken a stand that
all claims should be examined and
wherever the rightness lies, we shall
stand by it.

Then, Sir, a great deal of criticism
has been quite often voiced about
the External Publicity, This is not
fully fair. We have said so many
things. We have enacted so many
seenes in this House and there are
dozens of foreign correspondents who
report them back to their countries.
There was some objection raised by
hon, Members when Shri Hanuman-
thaiya said that the delegates to the
UNCTAD had been impressed. Some
hon. Members took offence that some-
body should get impressed, about
India. Sir, the image of this country
is open to everyone to see It iz a
democratic country. All sorts of
things go on. Let us not be unfair
when we attack our Civil Servants.
We must realise our responsibility
when we make these statements and
it is no part of our duty to condemn
our own services. We must first ful-
fil our duty, If there is something
that is causing concern to the world
outside, it is the shakiness eof the
Indian politics, It is not India’s de-
fence, it is not India's people, it is
not India’s administration that is
causing concern, If there is“any one
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who is being looked at with a big
Question mark, it is we and our
brethern. We alone can ensure that
we, as politicians, behave with res-
ponsibility and improve India’s
jmage abroad, Thank you.
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SHRI H, N. MUKERJEE (Calcutta
North Fast): Mr. Deputy-Speaker,
Sir, there was a time, not so long ago,
when our people would take pride in
our foreign policy, and as a compen-
sation, so to speak, for domestic
tailures; but such small mercies are
now denied to us. It is no wonder
after all, for foreign policy is a func-
tion of internal policy and in either
respect we have got into a shambles,

It is heart-warming that the stu-
pendous heroism of the people of
Viet Nam has supplied a new radi-
ance to contemporary history, and
this has been due, not as my inno-
cent friend Shri Hanumanthaiya sug-
gested on account of the delayed ac-
ceptance of India’s advice by the
‘Viet Namese, but it has been the re-
sult of the most magnificent resist-
apce of the people to the wickedest
snd the most diabolic aggression in
bistory. The American pride of pos-
session of the atom bomb and the
rockets and B-52 and God knows
what other enormity, has fallen
lLefore the dedicated determination
of a people fighting for freedom.
Spending every year 30 billion del-
lars, which it more than the total
gross national product of this coun-
ty un war, with the use of napalm
and poison gas, saturation raid and
fragmentation bombing and so many
other things, they have got the result
which we know now, Before the
pages of history there is now waiting
to be recorded the myth of the
American preponderance of power,
the myth that the American writ
would run wherever in the world
they choose to be,

This iz the lesson which has to be
drawn by our country and by other
countries today. The United States
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has been shown up as a phantom
i with front of brass and. feet
of clay, and that is a lesson which
has got to be imprinted in our mind
that the American imperialism, as
someone once said, is not very much
more than a paper-tiger.
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The Viet Nam story is a call to us
and to all other people that we
ghould shed fear and hesitation and
pusillanimity in regard to the United
States, This lesson has also been
underlined by the recent incident of
tiye spy ship Pueblo getting into the
Yorean waters and getting into very
kot water indeed. And we need this
b:sson very much because the US
presence is very much with us,

I have here a question and answer-
ed on the 25th March, namely starred
question No. 835 which informed us
that out of PL-480 funds, United
s_tttu’upenditureinlndia during

1967, was Rs. 62.44 crores, a
great deal more than the total budget
of the External Affairs Ministry,
and this includes the expenditure of
the US Information Service; Rs, 6.06
crores which is a great deal more
than what the Information Ministry
spends, if we keep out items relating
% broadcasting The American pre-
sence is very much with us and we
should take the lesson from what has
happened in Viet Nam.

Never once has this India Govern-
ment, as far as we know, protested
to the American Government re-
i ) pretect i of
the CIA about which s0 much is
heard and in regard to which the
Home Minister makes 30 many
sanctimonious declarations. Never, as
far as we know, have this Govern-
ment told the American Government
that it is their agency which is creat-
ng such havoc with the morals of
this country and with all that we
hald dear and all that we cherish im
our land,
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I have noticed that as a result of
the Viet Nam incidents, President
Johnson has begun to win plaudits!
I am not astonished that the Deputy
Prime Minister who makes illiterate
statements on foreign policy in re-
gard to “two Chinas” has chosen to
deliver himself of some observations.
I am not astonished that my hon.
friend Shri M. R. Masani finds him-

self in some difficulty; I am sorry
he is not here; I shall never forget
how he talked about India’s fight

being conducted on the Mekong by
his friends of the United States. His
speech yesterday lacked its usual
proud sparkle because he was sorty
and he was very sad; he was sad
along with Tunku Abdul Rahman and
Mr. Lee Kuan Yew who said, accord-
ing to him, that the United States
were fighting in Viet Nam in order to
help ‘free Asians’; he was very sad
and very melancholy about it. Of
course, he was paying plaudits to
President Johnson, But who does not
know that President Johnson has
made a virtue of a necessity? He re-
called Gen, Westmoreland, If Alex-
ander the Great were to replace
Westmoreland, he could not win
against the people of Vietnam, That
is the position in history today.

It is very good of Hanoi to respond
in the way it has done, putting
Tohnson on trial, as it were, because
Johnson’s offer—let us not forget it—
is not yet unconditional, It does not
relate to total stoppage of bombing
of Vietnam; it does not promise the
cessation of all hostile acts. And
even the Statesman of day before
yesterday was constrained to observe
editorially that Johnson’s gesture
falls short not only of what Hanoi
wants, but of what is reasonable.”

I want the Prime Minister to re-
member one thing on this matter, I
am glad she has observed some res-
traint; she has not rushed forward
to say something superlative. Her
deputy, the Minister of State, did
make some ejaculation, but it was
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not couched in terms which I want
to castigate. I am glad the Prime
Minister has kept her peace, It is
necessary for her to keep her peace
in regard to a matter of this
description.

What has happened is that Hanof
has made a gesture of terrible im-
portance. The Foreign Minister of
North Vietnam made a statement in
Paris on 8 February where he had
made a definite declaration that
matters concerning a seitiement of
the Vietnamese problem on the basis
of the Geneva Agreement on Vietnam
would certainly take place as svon as
the Uniteq States had proved that it
had effecively and unconditionally
stopped bombing and other military
action against the Democratic Repub-
lic of Vietnam. This is something
which we should keep remembering.

We should remember also the role
of the South Vietnam Liberation
Front, the name of which might be
unfamiliar to most people in the
External Affairs Ministry, because
most of the burra sahibs there do
not care to know a thing about the
doings in “native” quarters of the
wrold. Nothing can wipe off the
ignominy of the United States’ inhu=
manity in Vietnam and it is a pity
that India’s stand has been hesitant
and half-hearted. I say it because
India has repeated, I know, that skLe
wants an end to the bombing. But
what was expected of India when the
utterest barbarities which were con-
demned by every side of the House,
were reported, when there was an
International Tribunal, sponsored by
Bertrand Russell, trying the war
crimes which were being committed
on that area? Has India forgoiten
her mission of having at least a
moral character in regard to her
policy? We have not got much of
material strength, Whatever we do,
we cannot have atomic strength of
the type my hon, friend, Shri Sondhi,,
may envisage to be necessary, We
would not have it in any conceiva=-
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able period of time. But we have a
moral position in ren?dl to Vietnam.
Yet we were in fear and trembling. I
do not know why. Because w2 were
afraid of pursuing ow dtee]l:rl-
tion of having a ant eco-
nomy? If we really and truly pursued
that idea after 1965, surely we would
not have had to fear all these big
powers of creation; we would not be
in fear and trembling before
America, and hesitate to condemn
the brutalities which took place,
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Let us turn to another part of the
world, The flame of freedom burns
brightly in Africa, more so because
of the hideous repression practised
by the white usurpers of so-called
Southern Rhodesia and the continu-
ed inhumanity of South Africa and
of Portugal linked today with
London, Bonn and Washington in the
last-ditch fight for white supremacy
in this world. Against them, the
African National Congress “and the
Zimbabwe African People’s Union
have begun a war of liberation in-
side Rhodesia in particular and over
the whole range of Afriea in general
This has the support of the Organisa-
tion of African Unity and morally
also of the resolution which India

supported and largely sponsored in
the United Nations,

Now, therefore, will India sternly
call upon the United Kingdom to do
its duty? When Rhodesia, still techni-
cally a British colony, has received
troops from South Africa which after
having been expelled from the
Commonwealth is a foreign country,
it is very much more than time that
force is used in regard to Rhodesia
because the so-called economic sanc-
tions have been futile and have never
even been honestly applied. We know
the nature of the United Kingdom
Government which came out so bra-
zenly in its leprous measure against
Asian immigrants, and it is rather
sickening to hear Mr. Hanuman-
thaiya refer to some pleasant experi-
ence he might have had in some
kind of a Commonwealth conference.
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It is a pity also—I am very serious
about it—that Mr. Masani—I am sure
my good friend Shri Ranga would
not have said things like that—chose
to speak of Kenya's ‘black racial-
ism”. This is the first time I hear
this expression”, “black racialism”.
He chose to speak of Kenya's black
racialism and the so called rebuff we
have had from that country. If there
is anything utterly hateful 1t 1z this
Indian pseudo—Nordicism that is to
be seen in such admonitions by
Mr, Masani to our Government to
step into the “power vacuum” sup-
posed to have been left by Britain in
the Indian Ocean and some other
parts of the world, Such colonialist
terminology and utterances are now
being erased from history by the
action of people, But of course
Mr, Masani continues to mouth them
glibly as long as the going is good.

I know that Mr. Bhagat’s visit wwo
Kenya was mismanaged and I accuse
this Government. Qur ambassador
very much to blame Why was =«
that no preparation was made before-
hand? Why was it that no prior
arrangements had been made for a
meeting with the President?

whose first assignment, his primary
job, was to go to Mauritius; Kenya
was on ,the way and he broke iour-
ney and he carried a letter. That was
all that was to be said, Mrs. Pandit
is there; our Prime Minister
knows a great deal about protocol.
Do we in India expect Heads of
State to be waiting to receive any
V. . P. who might be passing
through? This is not done. And after
all if we were to discuss a very
serious matter with the head of that
country, a man like Jomo Kenyatta;
should we not prepare the ground?
Our ambassador is  absolutely at
fault. Right from A to Z, he had not
made any preparation about any-
thing and gave no intimation to this
country’'s Government, This is a
matter for which certainly this Gov-
ernment is answerable, Is there any
finesse in the External Affairs Minis-
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try? No finesse at all, no kind of
refinement, no sophistication and no
understanding of what goes on in
international relationship, That is
what got us into the soup, not the
discourtesy of a man like Jomo
Kenyatta, We should be very care-
ful and should not try to alienate
people by saying all kinds of things
which are not true.

In an excess of nationalist zeal,
some of us are developing a kind of
persecution complex in relation to
our neighbours. The uproar over
Kachathivu is too peity an issue to
quarrel over.. (Interruptions.) We
are so harassed by hostile neigh-
bours that we see the thin end of the
expansionist wedge everywhere, It is
wrang, Ewerybody in Ceylon is not
an Indophil, there are Indophobes as
well. We should be very careful in
regard to Ceylon; we should have a
eivilised formula to settle these
matters without delay.

Along with the Afro-Asian mem-
bers of the Commonwealth, let us de-
cide at once to give an ultimatum to
Britein that we have decided to
leave the Commonwealth. It is not
a help but a hindrance to our inde-
pendent functioning in world affairs,
There is no advantage, inspite of our
Prime Minister saying that we derive
some advantage from our asgociation
with the Commonwealth. There are
blatant disadvantages flowing from
such things as the operation of Bri-
tish capital in India and such ins-
tances as British capitalists coming to
Calcutta and asking for pig money in
exchange for the junk called the
tramway system of that city.

iIr we want our India to grow ~n the
basis of a largely self-reliant economy.
we know where to turn, to the social-
ist countries who befriend us. and
not to the western couniries as the
UNCTAD conference showed so very
clearly. And if we want the Prime
Minister should trv to unierstand it—
qualitative leap, into a better future
we have to take a step which would
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strike the imagination of our people
and of the world. She may not remem-
per it but Mr. Hanumanthaiya should
remember it; Mrs. Vijaya Lakshmi
Pandit knows it very well: whenin the
days before freedom there was a dis-
pute—and you know it—about complete
independence and dominion status,
some peaple used to say they were the
same thing and Jawaharlal] Nehru and
Subhas Chandra Bose would say that
we want to have a break with the past
and that is why we want complete in-
pendence even though domiruon status
might be the same thing: a break with
the Commonwealth following upon
Asian immigration, following upon the
White people’s crusade, the new -fangied
crusade of the white minority, of ex-
ploitation against the black and other
coloured people: that would be a tre-
mendous act of courage and of spirit
and that is what we want to see.

To put our own house in order. we
have first of all to restore and fortify
friendly relations with our neighbour
countries including, of course, Pakistan
and China. Whatever the provocations
in this regard, new initiatives are want-
ed in spite of chauvinism raising its
head amongst us, in spite of not-an-
inch-of territory-champions  who
would like India to take on not only
our neighbours but also the Nagas, the
Mizos and God knows what other
oeople. We cannot do that. There-
fore, it is good that with Paklstan some
progress had been made recently over
telecommunication and talks over
Farakka, for instance. But so much
more needs to be done.

I come from a part of India where
we speak Bengali. A majority of Ben-
gali-speaking people who live in India
and Pakistan are Muslims. I cannot
get it out of my way of thinking that
siter all between the Hindus and Mus-
ums in this country the barrier which
nag arisen lately must go by whichever
methods we have to adopt and to-day
we hear the cry of anguish from the
minoritles in different paris of the
vountry. This is the moment, this is
the historic moment,—if we have any
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teeling for  history—this is
the time when ypu  should
take very special initiatives In

order to gettle our problems with Pak.
istan. This is the moment when we
should not go about taking demagogic
advantage of some indiscretion com-
mitted by e man like Sheikh

initiativeg in order to have a settle-
ment over Kashmir and a settlement
between India and Pakistan az a
vesult of it. This, therefore. is the
vosition. Let us not merely play to
the chauvinist gallery. Let us not
glibly say things which do not help us.

I am concluding in a eouple of minu-
tes. I want only to say that in regard
to Pakistan, in regard to China, in
vegard to everything, we have a habit
uow of having a pose of righteous in-
nocence. The world does not under-
stand us. but we understand ourselves
“Know thyself”; that was the teaching
of the anclents. We do not understand
ourselves but we glve ourselves a cer-
tificate. The whole world does not
understand, but we have a nose of
righteous innocence. Something must
be wrong somewhere when the world
misunderstands us so often and with a
spirit of humility we should try to
settle the problems with cur neigh-
bours.

So much has been stated about nu.
clear proliferziun. I would only say
this: this Is a country which does not
sign on the dotted line This 13 a
country which need not sign this pro-
liferation treaty. This is 1 country
which goes on carrying on its cam-
paign for nuclear disarmament. We
have time; in August 1968 there is
going to be a conference; before that
let us press for muclear-free zones.
Let us carry on this campaign and let
us say we do not sign on the dontted
line. If we are alone we shal] be
alone. We need not sign this nuciear
proliferation treaty.

I have no time to refer to other
things. I would have very muth likea
to refer to that very delectable subject
the subject of the operations

D.G., (Min, of CHAITRA 15, 1890 (SAKA) External Affairs)

2340

of our High Commis-
ston m ‘London which has had
many distinguished occupanis. But
aobody in India or In England has ever
nad a good word about tne working of
the Indian High Commissicn there
which even in its structure has so many
aefects which have so often been dis-
cussed in this cuntry.

I wanted also—but I have no time—
to refer to the strange case of a new
international city called Auroville
which is to be built somewherz near
Pondicherry by some internativnalists
in and around the Aurobindo Ashram.
1 have nothing against the Ashram, but
I do not like the idea of an internation-
al city being put up by seople, prrhaps
uprooting many indigenous inhabitants
and baving their beano, their jambo-
ree, and God knows what. We ought
to know a great deal more about this

business, but we don't.

I wanted also to refer fo wha' I con-
gider to be the utterly immoral refusal
of the Government of this country to
give full diplomatic recognition to the
German Democratic Reoublic, with
which we have so many, fruitfui and
honourable contacts—eunltural, com-
mercial and otherwise. I want the
House, however, particularly to concen-
trate on the most pressing issue, which
is now almost a categorical imperative,
the issue of our leaving the common-
wealth. [ wish the Prime Minister rea-
lises that the wishes of our people and
the interests of cur people require that
we leave the Commonwealth and by
that act of courage, of understamding
and of spirit, we unleash new forces
with the help of which alone could we
reconstruct our country nearer the
heart’'s desire of our people.

SHRI K. R. GANESH (Andaman and
Nicobar Islands): Sir, what constitutes
the brightest spot in the werld situation
today—the situation in Vietnam—has
been described by the foreign policy
ideologist of the Swatantra Party,
Mr, Masani, in a pathetic and moan-
ing manner. This House salutes
the people of Vietnam for their brave
unprecedented and historic struggle
against a powerful aggressor. This
House also salutes the herale democrs-
tic  people of TUSA who
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have compelled President Jhon-
son to change | his war-like
policies. This brightest situation in the
world today has been described by Mr.
Masani as a very bleak situation, in
which the American foreirn policy bas
reverted to isolationism. I have heard
Mr. Sondhi saying that the future talks
between the people of Vietnam and the
Amtrican Government should be held
in Delhi. Of course, we will be very
proud to have our capital as the venue
for this talk to end this massacre in
Vietnam. But what he forgets is that
the two people in this drama are the
Vietnamese people and the American
people. It is very presumptuous on our
part to ask the Government of India to
take the initiative or to have the talks
in Delhi, because by saying that Mr.
Sondhi forgets that the basic fact of the
victory of the Vietnamese people has
been their struggle, unprecedented and
undaunted, which has compelled the
American Government to have talks
with them. It has been the swan-song
of almost all opposition groups to deni-
grate this country and %o create a pic-
ture that our image in the world has
slumped. They catch evary small inci-
dent to buttress their immature psycho-
logical theory that our image in
the world has slumped.
This time they had this affair in Kenya.
Now, what is the reality of the
situation? Throughout the 20 years
of our independence, even after the
death of our illustrious leader, Shri
Jawaharlal Nehru, this country
has played a positive role; maybe,
sometimes a halting role, may be some-
times a role in which we had to hesi-
tate because of the complexities of our
problem but, by and large, this coun-
try has played a positive role in world
affairs. They would not mention West
Asia because that does not suit them.
Even now. whether it is the struggle
against racialism, whether it is voicing
the wrath of the African people against
the barbarities committed in Rhodesia,
or any other matter »f internatior.al
importance, this country has played a
positive role.

Every country has internal troubles;
not only India. Even a big country
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like China, with its monolithic strue-
ture of society, had its own internal
trouble; there was a civil war. Even
a big country like United States had
internal trouble, the racial trouble
which almost compelled the haughty
President of the United States to
change war policies. There is some sort
of trouble in Eastern Europe and there
is trouble in Great Britain. No coun-
try in the world is free from trouble.
We are a big country, a large country,
a slave country for the last 200 years.
So, the complexities and range of our
troubles are far wider and more com-
plicated than that of many other coun-
tries. But to create a picture that
the image of India has slumped in the
world is far from the reality. The
opposition will pick up one instance in
Kenya.

15-57 hrs.
[Sert G. S. DHLoN in the Chair)

They will not mention that c¢ne of the
great leaders of one of the two super-
powers just visited this country and
had discussions with our Prime
Minister, that the President of another
big non-aligned country recently
visited this country and many other
leaders of international repute have -
visited India.

One major question which we will
have to decide is the question of the
non-proliferation treaty. Qur stand
on this question has been clarified by
the Prime Minister in her statements,
which corresponds to the basie interest
of this nation. Throughout the history
of free India's foreign nolicy, this coun-
try has stood for complete disarma-
ment, for outlawing of war as an
Instrument of settling International gis-
putes and for banning all nuclear
weapons, We have also unilaterally
declared that we shall not produce the
atom bomb. But we reserve the right
to decide the kind of weaponry whirh
this country might need ar a given
situation or on given circumstances.
We shall use atomic energy for peace-
ful purposes, because we do not want
to be left out in the nuclear age, Also,
we do not want to reduce ourselves
to second-class citizenship in the
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international arena, because, we may
be poor today, we may hgve complex
problems, but the fact remains that the
bigness of our country, the wvastness
of our area, our size, our tradition, our
history, because of all this we are
destined to play a very significant role
in world affairs. The non-proliferation
treaty, of course, suffers fiom certain
defects that some of the nuclear
powerg are not participaiing In the
signing of this treaty, that the nuclear
powers will continue 10 ranufacture
bombs and non-nuclear powers can-
not produce or acquire the nuclear
weapons.

16 hrs.

Therefore I submit that we need
not have any rigid stand on the treaty
and we should make all efforts to
change the treaty in its clauses in the
direction which serves the basic inte-
rest of our country. In the interest
of freedom of decision at any given
moment of time to decide whether we
should have the bomb or not although
this country, before any other country
in the world, has declared that we do
not wish to produce atorn bombs and
on the basis of ocur national security
we should take a decision wihch does
not bind India to any rourse of action
which will infringe our independence
of action.

Of course, Shri Masani has re-
ferred to the nuclear wumbrells and
moaned about it, this country will
never accept a nuclear umbrella from
whichever side it comes, because........

SHRI PILOO MODY: Umbrellas are
out of fashion.

SHRI K. R. GANESH: ... we do
not want to be sold to any of the
super-powers, because we do not want
any bases on our territory, because
we want to learn the lessons that it
a small country like Vietnam can

stand agains the mightiest world
power and a combination of other
powers this big country can also

stand on its own legs and defend it-
self as we have endeavoured to defend
ourselves against China and Thave
rebuffed Pakistan,

Another matter referred to here was
the question of the South East Asia
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Treaty Organisation or the formation
of a bloc. Here also the hon. repre-
sentative of the Swatantra Party
moaned for the withdrawal of Britain
from the Indian Ocean. It should be
a great historica] event that the rem-
nants of the Briish Empire are vanish-
ing, at least directly vanishing from
the shores of the South East Asian
countries. At a time when the NATO,
the SEATO, the Warsaw Pact and the
block of countries that fought in
Vietnam—all these military all:ances
——have vanished and have proved
to be ineffective in either defending
any country or giving security to any
country, at such a time to ask this
country to join a block of countries for
the security of the South East Asla
region is to take us back and to ask
this eountry to adopt policies which
have failed in the world.

Shri Masani mentioned that these
countries want us to join but they are
not waiting for us to join and. there-
fore, we should join them. What he
forgets is that if China has to be
opposed——I am not using the words
“containment of China” because it is
a dangerous phrase and this is a dan-
gerous policy which has failed formerly
and will fail again——if Chinese
aggressiveness, Chinese ~hauvinism and
Chinese subversion of democratic re-
glmes have to be opposed, then there
are only two countries in Asia, Jepan
and India, who alone can do it.

16°84 hrs.

[Mg. DrruTY-SPEAKER in the Chair]

There is no use talking of smaller
countries which cannot stani and
which could not, with all their rescur-.
ces and with all the resources of
America, succeed in Vietnam. They
are not goilng to succeed as far as
China is concerned,

Another thing is that this military
alliance which is proposed to be for-
med will have no valdity unless it is
buttressed by one or the other of the
big powers because without that suffy-
cient military strength thess countries
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cannot succeed in forming a wviable
military alliance. The only wzy now
for the countries of South East Asia is
to develop their own uzrmed strength
and their own economie. and to create
a society which can stand:up to any
aggression whether it is from the
imperialist powers or from China.

Towards this end, the policies of
this country and the countries of the
South-East Asian region must be to
develop their own internal strangth,
have a viable economy and a democra-
tic regime which is the only stable
guarantee in the world today, when we
have that all blocs of alliances have
been smashed.

There are two or three more tnings
I would like to mention. I commend
that we recognise the G.D.R. because
we have very many ties with that coun-
try and that we have trade relations
with them. The German Democratic
Republic is the first anti-fascist and is
the first peaceful regime in the aggres-
sive German soil. It is not that if we
recognise the German Democratic
Republic, the re-unification of Germany
wil] be hampered because the ques-
tion of re-unification of Germany
is a much larger question and it is
linked up wit the attitude of big powers
and it is in our own interest that we
also have diplomatic relations with
East Germany.

I would also commend, coming to
Prime Minister, that she should with-
draw from the obsolete Commonwealth
of Nations because this Common-
wealth of Nations has failed us time
and again. It is of no us= to us. It
has vanished; the British Empire has
vanished. Whatever little we could get
from the Commonwealth of Nations 1s
no longer there.

SHRI UMANATH (Padukkottal):
Mr. Deputy-Speaker, Sir, an apvraisal
of the foreign policy of the Government
will be most unrealistic if it is unre-
lated to one of the most world shaking
events of the post-war period which
we are witnessing today, namely, the
recent developments in Vietnam. In
face of these developments, Mr.
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Johnson has announced the partial
cessation of bombing and withdrawl
from the contest in the forthcoming
American elections. This, in my view,
is certainly an admission of a major
setback to the American colonialist
war in Vietnam.

As soon as he became the President,
Mr. Johnson challenged and declar=
ed that he would do what Truman,
Eisenhower and Kennedy could not do,
namely, bringing the tiny people of
Vietnam to their knees. Towards this
objective, mass bombings were resortea
to. In addition to 793,000 puppet ano
other troops, he pumped in 55,000
American troops. An cntire Navy ara
Air Force equipped with nuclear war-
heads were stationed by. While our
own entire national income amounted
to 20 billion dollars, Mr. Johnson
pumped in 40 billion deilars, i.e. double
our national income in 1967-68 alone.
All these acted only as ghee in the fire.

The result was casualties ga ore au
along the line in the war machine of
the Americans from bottom tc top——
I would not say from tcp to bottom.
The first major casualty was the lakhs
of American soldiers killed or woundedi.
Next in the queue was the Defence
Secretary of T years' standing, Mr. Mc
Namara, who was kicked up to the
post of the President of the World
Bank. Next, in turn, in the casualty
list, was Mr. Westmoseland, the
Commander-in-Chief of the American
forces in Vietnam who was kicked up
to become the Chief of Staff in Wa~h-
ington. The dollar that is the very
foundation of American imperialism
was pushed to the precipice, about to
be kicked down. But the biggest
casualty of all was the candidature or
Mr. Johnson himself. We have heard
of devaluation of the rupee, the pound,
etc. But in America, it was President
Johnson who was devalued.

I hope you will agree with me now at
least that notwithstanding its atomic
teeth, American imperialism was after
all a paper tiger. That is the power
of a people fighting for liberation and
unification under the leadership of
Communist Party. Here I will be
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failing in my duty it I don't draw the
attention of this House tosthe fact that
Mr. Masani's Indian frontiers which
were on the banks of Mzkong river in
Vietnam lay dead and buried deep,
unnoticed, unsung and unwept.
My deep condolences to Mr. Masani
and the Swatantra Party for the pre-
cious loss that they nave suffered n
this way. In this entire gloricus
episode’ the Government of India's role
has been disgraceful. At no siage did
it dare demand the withdrawal of
American troops. On the other hand,
the Prime Minister, on one occasion,
called upon both sides to stop war-like
acts, thereby justifying the presence of
American troops as long &s the
National Liberation Front does not
stop its liberation struggle. That is
the implication. At’'the dictates of the
Government of the 1Tnited States,
Government of India stopped all trade
with North Vietnam, while maintaining
a steady supply of trucks to Vietnam,
which could be used for mifitary pur-
pose as well.........

AN MON. MEMBER: No, no.

SHRI UMANATH: You are not there
to see whether the trucks are being
used for military purpose cr not.

While the Government of India pro-
hibited all books containing American
atrocities on the freedom fighters, its
heart bled white at the sight of the
sufferings of the puppet troops and sent
medicines worth Rs. 10,000 to bandage
their bruises.

Let us take the latest instance. The
demand of the Democratic Republic of
North Vietnam has besn tofal ana
unconditional cessation of bombing.
The Government of India has been say-
ing that they support this demand.
Mr. Johnson says that he will con-
tinue to bomb certain areas, and
would consiger the question of total
cessation on condition that the North
Vietnam Government comes forward
with actions which he considers match-
ing. It is obvious that this is par-
tial and conditional conduct. He is
going to send another 13.000 troops.
And yet, the Government of India
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which said that it supported total and
unconditional cessation of bombing,
suddenly resiles from this position and
rushes to the Press to support this
Johnson's last-dfich manoeuvre.

Sir, the freedom fighters of Vietnam
have made their postion clear. For
any peace talks with the Government
of North Vietnam, there must be total
and unconditional cessation of bomb-
ing. And, secondly, for a settlement of
the Vietmam problem, the only basis
could be the >puint programme of the
North Vietnsm Government and the
4-point programme of the National
Liberation Front, whose essence is with-
drawal of American troops snd leaving
the Vietnam fasue to the Vietnamese
themselves to settle.

Is the Government prepared even
now to come Torward 10 support these
demands of the freedom fighters? Or
is it golng to wait Tor the next word .
from President Johnson?

Coming to the West Asian situation.
what is the meaning of the latest Lraeli
attacks into Jordanian territory with
tanks, guns and air Porce? Time and
again, Israel has declared its objective
of creating Greater Israel. Israel has
decided to armex the areas under its
present occupation towards the crea-
tion of Greater Israel This is con-
firmed by the following statement of
the Israel Foreign Minister on 14th
September, 1967, as reported in the
Keesing’s Contemporary Archives:

“The Middle-East Map which
existed befnre June 5th has teen
irrevocably destroyed. The only
alternative to the present cease-
fire lines are freely negotiated
new frontiers.”

This is Israe'! Foreign Minster's state-
ment.

In pusuance of this annexationist
campaign, Israel has t:ken over the
Sinai oilflelds—some outright and
some in partnership with Italian ENI
Company—and are operaling the same,
to take away 50.000 barrels a day.
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United States is a treacherous party
1o thls annexation because it is they
who are supplying equipment for drill-
ing and production. So also steps are
taken to annex Jordanian part of Jeru-
salem, revenues from which amounted
to 40 per cent of Jordan's total revenues.
With justified anger and .inspired by
‘patriotism, the people in the occupied
areas are resisting this unnexationist
move. The extent of this resistance can
be imagined from the fact that two-
‘third of Jordan’s population is under
Israeli occupation. It is this patriotic
resistance that is named guerilla 1aids
and ceasefire violations by Israel
President De Gaulle confirmed this at
a Press Conference:

“On the territories she has
.captured, Israel is organising an
occupation that cannot he carried
out without oppression, repression
and expulsions and a resistance is
developing, which Israel in her
turn calls terrorism.”

This also demands that the Gov-
-ernment of India stand four square on
the side of the patriotic Arabs, with-
out any compromise, whatsoever, hoth
inside and outside the United Nations.

I now come to our South Asian
neighbours. A new commodity is for
sale in the Indian market, viz., South
Asian Defence Alliance. Mr. Masani
tried to sell this idea in this House.
India is asked to fill the vacuum that
will be created by the withdrawal of
British troops from South Asia. Sir,
this idea is neither Indian, nor natio-
nal nor original. It is a borrowed
idea.

In February lhis year, a Seminar was
organized at Jaipur with the ostensible
purpose of discussing the foreign
policies of South East Asian States, but
with the real intent of selling
Mr. Masani's idea. Prof. Morgenthau
of Chicago University opened the
Seminar on an anti-China note. The
cat came out of the bug when one
Mr. Verma read a paper faiouring a
South Asian Defence Alliance. Fortu-
nately, the patriotic insinct among
‘the inteDectuals who attended the
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seminar asserted and the portagonists
of this idea were reduced to a minority.
The game of the organisers and their
patrons was thus defeated. And do
you know who patronised the seminar?
It was the same discredited CIA-financ-
ed Asia Foundation and the CIA con-
tributed Rs. 10,000/- for thiz Seminar
through this Foundation. Mr. Heggie,
the notorious CIA agent wes present
at the Seminar for four Jays waiting
to harve-t the fruit of South Asia
Defence, What Mr. Masani tried to sell
to this House is pure American stuff
—CIA stuff, But Mr. Birla, in the last
week's FICCI meeting <2choed the

same idea thus:

“The decision of the British
Government to withdraw forces
east of the Suez by 1871 should
inter alia, have a bearing on our
actions. Perhaps, these British
bases in the global context are
not of special significance. Even
so, situated as we are, we must
concern ourselves about how the
vacuum created by the British
departure will be filled. I do not
suggest that we should step in to
fill the vacuum but it seems pru-
dent to investigate the possibili-
ties of co-operating in this matter
with like-minded countries in
this region ”

[t is the same Mr. Masani’s idea in
another form he has put. I am not
at all worried by what Mr. Masani
says, but I am certainly worried
when Mr. Birla thinks along these
lines, because Mr. Birla thinks today
what our Government does tomorrow.

The American game is to induce an
arms race in this area so that Pakis-
tan and India will ever remain de-
pendent on America, We must de=
feat this game, A serious wunder-
standing between us and the repre-
sentatives of the people of Kashmir
including Sheikh Abdullah, on the
basis of maximum autonomy to
Kashmir. will, I am certain, go a
long way towards normalisation of
relationship between India and
Pakistan_
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The Government of India's policy
with regard to China is " épearheaded
by the containment of China edge,
Even in Australia, a country which
js in the anti-China alliance there 18
a shake-up in their conviction in the
philosophy behind this containment
of China policy. The Canberra cor-
respondent of the Statesman writes
on the 26th February 1863:

“Mr. Gorton, the Prime Min-
ister of Australia, has put up a2
fixed price on the Australian-
American alliance which was
previously a corner-stone of Aus-
tralian defence policy, and dis-
carded the theory that Australia
is in conmstant danger of being
swallowed by an aggressive ex-
pansionist communism emanating
from Peking.”

Sir, this is the position that the
the Statesman’s correspondent s
writing from Canberra and yet,
Mr, Masani advocates and our Gov-
ernment wants to hold on to a theo-y
which even anti-Communist Austra-
lia is said to have discarded, Perhaps,
Mr. Masani and the Government are
more loyal than the king.

The so-called containment policy
has meant a burden of Rs. 1000 crores
annual defence budget for us, The
containment of China policy has also
meant for India the total dependence
on the United States of America for
food, for aid, for military hardware,
ete. I consider, Sir, that immediate
exchange of ambassadors between
India and China and resumption of
trade relations constitute important
links in the chain that will lead to
peaceful  and mutually acceptable
solution to our border disputes,

SHRI M. L. SONDHI: What about
liberation of Tibet?

SHRI UMANATH: Sir, the very
fact that many countries who pat our
Government on the back for its con-
tainment of China policy are them-
selves moving heaven and earth to
eéxpand their trade with China, even
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tic
though they do not have diploma
relations with that country. For

xample, between 1865 and 1966
(e:anada increased its trade with
have

China by 72%, —it does not
any diplomatic relations—Japan by
329, Hong Kong by 16%, West Ger-
many by 50% and France by

629%.

A host of countries like France,
Poland, Belgium, Japan, the German
have already organized their indus-
trial trade exhibitions in China. The
United States Department report tt:
Congress says that China’s m' ]
the West which was 1403 million U.S,
dollar worth in 1964, increased to
1811 million US dollars in 1966,

Is it not strange that a host of
countries with no diplomatic rela-
tions and even though separated by
vast distance from China are able to
expand their trade relations with
China, whereas in our case, despite
the fact of the existence of diploma-
tic relations, despite the fact of both
countries being neighbours and des-
pite the fact of a crisis in our inter-
national trade, our trade with China
should remain at Zero?

I understand that Mr. Sathe, our
representative in China, when he met
our Prime Minister recently, stressed
the need for trade arrangements bet-
ween India and China. I also under-
stand that Mr. Sathe reported that
the families of our diplomatic per-
sonnel feel s0 secure in Peking that
none wants to come back, All these
things show that now is the time tn
seize the initiative. (Interruption).
I am stating a fact; let it be correct-
ed if it is wrong. It is time that we
now take the initiative to propose ex-
change of Ambassadors and resume
trade relations.

Sir, the latest US-USSR Draft oa
Nuclear Non-proliferation Treaty s
a cruel hoax on the sovereignty of
non-nuclear nations and seeks to en-
slave the non-nuclear nations.
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The real guarantee against nuclear
danger is the banning of the produc-
tion of nuclear weapons and destruc-
tion of stockpiles. Dr, Kothari, the
Chairman of University Grants Com-
mission was right when he said:

“The excessive attention paid
to the non-proliferation issue
would only divert attention from
the wain problem of complete
disafmament, Non-proliferation
treaty would act as a diversion
and weaken, if not wundermine,
the efforts to  completely ban
nuelear weapons”

The Government protests now
against the inadequacy of the provi-
sions of the Treaty, But, if the writ-
ings in the Birla’s-paper is any indi-
cation, it is likely to sign the same
ultimately. I quote from Hindustan
Times which says:

“New Delhi should prepare
public opinion to accept the in-
evitable and secure whatever
international guasrantees and
other compensatory benefits are
still obtainable within or outside
the treaty, in return for its
signature.”

And, when that day comes, that
would be the day when this Gov-
ernment would have doomed this
country’s future in another import-
ant sphere.

Then, I come to the question of the
German Democratic Republic. It is
what is called the Hallstein Doctrine
which has stood in the way of our
Government recognising GDR. Re-
cently West Germany and Rumamia
have agreed to exchamge Ambassa-
dors and open diplomatic relations,
despite the fact that Rumania has re-
cognised GDR, So also Yugoslavia.
The West German Government had
cut off diplomatic relations with
Yugoslavia sometime back on the
sole ground that Yugoslavia had dip-
lomatic relations with G.DR. Now,
West Germany has restored the dip-
lomatic relations with Yugeslavia
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despite its relations with GDR. 1
want to know since when this Gov-
ernment’s policy of recognition of a
country is being determined by a
foreign philesophy,

Then I come to the question of the
Foreign tours of Ministers, I think
the Government must have some
morals and ethics in this respect, This
question of teking relatives with
Ministers, especially important Min-
isters, when they go to foreign coun-
tries should be considered seriously.
Shri Morarji Desai, the Deputy Prime
Minister who is now in Manila has
taken his son, who is a business man.
along with him to Manila. Earlier
also he has taken his son who is a
business man along with him in an-
other visit, and there was a question
also which was raised in this House,
Now ] understand—I am subject 1o
correction—that Shri Morarji Desai
the Deputy Prime Minister of this
country has taken his son, who is a
businessman to Manila and that both
of them are there now.

SHRI RANDHIR SINGH (Rohtak):
He took him as Secretary,

SHRI UMANATH: I understand
that in the UNCTAD conference the
Philippines representative had sug-
gested that there is better prospect of
trade relations between Philippines
and India. Shri Morarji Desai has
gone there and his son has accomn-
panied him there, to take advantage
of the offer of the Philippines dele-
gation and conclude particular con-
tracts there. I understand that Shri
Morarji Desai’s son intends to go to
Formesa also from Manfla. Already,
Shri Mrarji Desai's statement on the
question of Formosa has created some
controversies and the Prime Minister
had to make a statement, clarifying
that our policy with regard to For-
mesa has not changed. Following
that, now, when the Deputy Prime
Minister’s son, who has accompanied
him goes to Formosa, it will be
taken to mean that the Deputy Prima
Minister's ‘earlier stand with regard
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SHRI A. K. SEN (Calcutta—North=-
west): While I was listening to the
speech of the hon, Member who has
just concluded, I was reminded of a
sad experience which we had been
going through all these years, namely
that during our debates on the
foreign policy of our country we seem
to think of everybody else except
our own country. Viet >am is
brought into the picture; East Ger-
many is brought into the picture;
China is very much boosted up by
some, but poor India is forgotten by
all,

SHRI M. L. SONDHI: Not by all

SHRI A. X, SEN! I am talking of
those who criticise Government
policy.

AN HON MEMBER: Let him better
talk to his side. He is going out of
track now, as usual

SHRI AL K. SEN: ¥ my hon,
friends have the patience to hesar, let
them hear. We have given them a
patient hearing.

MR. DEPUTY-SPEAKER: Order,
order. This kind of interruption is
not fair, (Interruptions) 1 would
have accommodated Shri Piloo Mody
if he wanted to speak....

SHRI PILOO MODY: My leader
has said the last word on the subject.

SHRI A, K. SEN: As I was saying
the problem of India today iz the
problem of strength, If we are strong.
we shall earn the respect of the
world and the problem of China ana
Pakistan would not brook a moment's
notice and yet it is this essential
problem which we are not seeking to
emphasise over and over again, The
more we emphasise this aspect of
strength, the better it will be for us,
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I remember, when our country was
attached in 1962 by China, how the
great hand of Friendship which India
extended before that treacherous
attack across our borders was Te-
paid. That is a reminder for all who
still plead for friendship with that
country at the cost of our dignity and
gelf-respect. When our country was
attacked, so many countries for
whom we have fought and beside
‘mhom we had stood in their hour of
wria} had not raised one voice of pro-
wsst, 1 do not want to name the
uquntries, countries for whom we have
uot spared any pain in the past to
uuppart their cause. Go to Africa; go
ta. Narth Africa, and go to  South-
East Asia; only a few countries stood
bty us, and not one voice condemrred
the aggression of China. The reas.n
was that the might of China had
frightened our neighbours so much
that even when Pakistan had attack-
ed us in 1965, because of its friend-
ship with China very few protests
came openly on our side, and yet we
knew that justice was on our side
and we know very well that we
were not the aggressors, and yet in
the Security Counci] we had the wcn-
derful spectacle of that very country
Jordan, for whom we have been
shouting so0 much when it was attack-
ed by Israel and rightly so, voted
against us, I remember I told the
representative of Israel when I net
him in the United Nations that I was
surprised at his behaviour. He did nots
say anything then but he only suid
“No, sir, we want you to be friends
with Pakistan. I said “Very weli so,
but we shall be friends only with
honour and not by sacrficing our
honour’.

Therefore, the problem of foreign
policy is the problam of strength and
the more we strengthen ourselves,
the better it will be for us and for
posterity, That underlines, therefore,
the need for strong defence.

SHRI RANJTT SINGH

(Khalila-
bad): And the bomb.
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SHRI A, K. SEN: Bomb or mno
bomb, I certainly am a supporter of
those who feel that the time has come
possibly when we must revise our
nuclear policy....

SHRI RANJIT SINGH: Well said.
At least one Member from that side
has said this,

SHRI A. K. SEN:....and we should
decide at least whether or mot Wwe
should embark upon a bold policy of
defence against a powerful neigh-
bour which is making no secret of
its design to pile up nuclear weapons
which every vear it is doing in in-
creasing quantities, The Nagas are
now being taken to China. The
Pakistanis are helping them. And it is
an open secret that Pakistan and
China have en‘ered into an unholy
alliance against us. The only way to
meet that challenge is by our own
strength. It is not by crawling on
our knees before Chind, as Shri
Umanath was seeking to plead, I
hope we shall all be dead when that
time comes when we shall decide to
crawl on our knees and go to China
and say ‘Sir, we sre very happy to
be here’. Let that day come to
those who hail the advent of such a
day. But we for ourselves would
rather die with our children and
families than craw! on our knees
before China.

It is true that we had in the past
done everything possible before the
Chinese treacherous attack on us to
be friends with that country, I re.
member the tremendous ovation we
accorded to Mr. Chou En-lai when
he came here. I remember how we
suffered the rape of Tibet because we
took a very legalistic view.

SHRI VIRENDRAKUMAR SHAH
(Junagadh): Connived at it,

SHRI A. K, SEN: Whether we
connived at it or not, we did suffer
such an ignominous obliteration of
a most peaceful country, all in the
name of internationa] law and }egal
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sovereignty, Those who ory
against imperialism ought to know
that China’s claim on Tibet is based
on imperialist aggression, the old
Chinese Empire throwing its armies
of invasion on Tibet and because
that imperialist insignia was recog-
nised by other imperial powers in
those days in the 19th century, we
recognised China’s dominant posi-
tion in Tibet, There was no other
claim, there was no moral claim, no
legal claim, except the claim of a
conquering empire,

Therefore, as I said, I cannot over-
emphasise the problem of strength.
Take the Arab World, the African
world. I have seen their reaction
when 1 went there after the Chinese
attack, I am very sorry to say that
the world gets impressed with the
might of arms even now. We are
very proud of our tradition which
puts mind over matter, which values
the pen in preference to the sword,
and we have followed in the foot-
steps of Gandhiji and Panditji of
having friendship and comradeship
with all, and yet when we were
attacked, we found to our surprise
that the respect we should have
commanded because of our peaceful
philosophy, because of our friend-
ship for the whole world did not
have that echo which it should have
evoked when we were in danger our-
selves.

That again reminded us that there
is no alternative but to be strong,
particularly when we are faced and
surrounded by enemies all around
who are scheming all ihe time
against us, I find those who wink at
the aggression of China talk about
CIA activities in Rajashan. I do not
care what the CIA does, but I very
much care what China does on our
borders with money and with people
who take oul banners hailing China.
I have seen in the streets of Cal-
cutta myself young boys and girls
from colleges waving the flag of
China shouting * Mao Tse-tung, lal
salam’.
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SHRI RANJIT
something about it.

SHRI A. K. SEN: 1 wrote to the
Minister  that b.:::u ptﬂ
armoury is not yet so

we s:g.ld suffer the insult of these
treacherous people who proudly
paraded ours streets taking advant-
age of the liberty our laws give and
the rights our Constitution confers
on them, with banners of China
shouting praise of Mao Tse-tung.

SHRI VIRENDRA KUMAR SHAH:
What did the Home Minister do about
it?

SHRI M, L, SONDHI: Why did he
not arrest them?

SHRI A. K, SEN: Ask him, not me,

B_IlgGﬂ: Do

They do not read Gandhiji's works,
they do not read Swami Viveka-
nanda’s works, they do not read
Aurcbindo’s works; they are not
worthy of perusal, But they read
Mao Tse-tung’s Red Book and his
philosophy. And they are quoted in
a language which happens to be my
mother tongue. 1 am surprised that
my mother tongue has been sullied
by being made the vehicle for the
propagation of this philosophy of
that country,

I was told by Shri Umanath that
we should quit the Commonwealth.
Why? The Commonwealth today
does not represent Britain. There are
more non-white races represented
in the Commonwealth than white
races, It is true that the Common-
wealth has not solved anybody's
problem. But has it done any harm
to anyone? I remember Panditji
saying when he was alive: I am one
of those who always believed in
cohesion of these forces which work
for a common end. If the working
does not achieve ends at the moment,
that does not mean that cohesion
must be given up for good.

Lastly, about Viet-Nam., I hope
that the sympathies which this coun-
try has shown for the people of Viet-
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I
Sir; this is a force of habit. As I was
saying, Sir, this is a
change and I think our Government
and the Prime Minister deserve con-
gratulations for the initiative she has

this remarkable act of statesmanship
which Mr, Johnson has shown will
be reciprocated everywhere.... (In-
terruptions,)

MR. DEPUTY-SPEAKER: Mr.
Mody has became a sort of distrac-
tion,

SHRI PILOO MODY: I applaud
when somebody talks sense.

SHRI A. K, SEN: I envy him; he
is a showmen here. He steals all the
attention and we poor people ure not
looked at even if we talk sense.

As | was saying the Prime Ministar
needs all the help and support be-
hind her and I hope the House will
not deny that support to her and I
wish her success in her efforts,

One word more before I sit down.
A lot of things have been said

Mr. Bhagat's visit to Africa. I know
how well he has done and I

by his persuasiveness he has done »
wonderful job, People must not for-
get that we cannot have

on our own in Africa. The Africans
hweam.indo:lthdrmbﬁyand
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the new generation of Africans have
certainly come to think that there
.are some fields of economic life where
possibly the Indians are offering
them competition. That reality must
be recognised. We could not solve
that very ticklish problem just by
preaching our own terms here or
‘brandishing our lathis here, I think
it needs quiet, persuasive diplomacy.
Let not the African world feel that
India is trying to bully them That ls
-a feeling which we must never allow
to creep into the African mind. The
African mind is a very touchy mind
and they have been exploited much
more than ourselves possibly. Even
today there are parts of Africa where
seeds of exploitation are still thriv.
ing. Therefore, if India has to be
the champion of the oppressed—we
always had been—we must not alien-
ate the Africans and we must not
«reate a feeling in the African mind
which is not there that we tend to
care for our own interests and ride
roughshod over the genuine interests
and grievances of the Africans. I
congratulate Mr, Bhagat for he has
dane an excellent job.

MR. DBPUTY-SPEAKER: Shri
Bhagat.

SHRI PILOO MODY: Sir, before he
speaks, I should be allowed the right
to applaud when he says a sensible
thing. As you know, I rarely
applaud.

MR. DEPUTY-SPEAKER: It must
be done in a way that would not dis-
turb the proceedings,

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFATRS (SHRI B, R. BHAGAT):
Mr. Deputy-Speaker, Sir, with your
permission I crave the indulgence of
the House for a brief intervention
because I see that the debate will
close today at 5 O'clock, In the
short period that I have at my dis-
posa] I will try to deal with some of
the problems raised, I have very
«carefully listened to the debate and
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the contributions made by the leaders
of the Opposition yesterday and
today, I must confess that this year
something has happened in regard to
the distinguished colleagues of mune
on the other side that instead of very
rationally, objectively and analytical-
ly dissecting our foreign relations
and the policy that we pursue, they
have chosen to indulge in subjective
remarks which are not well-digested
and do not refleet any study or
knowledge in depth. (Interruption)}
1 will prove it, I am on very real
ground.

16.41 hrs.
[Mr. SepEaxer in the Chair]

Phe hon. Member when he initiat-
ed this debate yesterday said that
our foreign policy has failed and he
gave two examples for it: one tha
“failure” of the UNCTAD session
and the other my visit to Kenya. On
both these paints, the failure or suc-
cess is not related to foreign policy.
The UNCTAD session is not related
ta the foreign policy of the country
in which this sesgsion was held, If
you attribute any such failure due to
the failure of foreign policy of India,
then I think on the same token, in
the General Assembly of the United
Nations, if they do not achieve the
desired result, it may be attributed
that the foreign policy of the United
Nations has failed in the General
Asgembly at New York!

AN HON. MEMBER: The TUnited
Nations has no foreign policy,

SHRI B. R, BHAGAT: Similarly,
about my mission to Kenya, I have
nothing more tp add, The House has
discussed it, I will only say that the
statement made by the Foreign Min.
ister in Kenyan Parliament states the
fact that they not only attach great
value to the friendship and good
relations between Kenya and India,
that Kenya has with India, but they
say that this is as strong as ever, and
it states the fact that the friendship
and relations between India and
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Keny strong. Anything we say g near about us and algo a little dis-
hre:s‘::tinoommlm that ’tnnt.oqnntdumdnointou:hwm

- ¥

apirit and that image.

SHRI PILOQ MODY: Why did he
not see you?

SHRI B, R BHAGAT: That has
been discussed. Then, another hon,
Member, Shri Mukerjee, said that our
foreign pelicy is in shambles because
our interpal policy s in shambles.
There is a co-relation between the
two in that our intermal economic
strength does reflect on the strength
and efficacy of our foreign policy, but
ta correlate the two in this manner is,
1 will say, subjective. We all beiieve,
and let us pull together to make this
country stronger and make every
effort towards it. Just because In
one or two years, if our cconumic
policies have failed and so our
foreign policy is in shambles—to say
so, does not reflect any knowledge or
study in depth of our foreygn rela-
tions.

The hon. Member who spoke just
now said that we speak with gome-
body else’s voice. He quoted some
industrialist’s name, I do not know;
the House will judge (Interruption)
I do not want to name him, Butl
will only say this: it only shows that
the hon, Member is vo obsessed with
somebody else’s conscience in  his
mind - that he always thinks with
everybody else’s voice, and not with
his conscience, but with somcbody
else’s voice. He judges foreign policy
on that basis, (Interruption),

Now, the only intelligent juter-
venticn, or rather the best and the
intelligent intervention came from
my friend Mr. Sondhi. He did show
an intelligent appreciation of sume
aspects of our foreign policy. For
once, he remembered that he had
spent a few years in  the Foreign
Office ang he spoke with knowledge
:;:.dt depth, I compliment him for

In the short time at my
will make a survey of the

167 (ai) LSD—9.

disposal, I
countries

!ha\re tried to implement the basic
palicies we have propounded. Some
hon. members may gay that we have
not tried to dramatigse things or throw
our weight about in the manner they
would like, But that is not our
basic posture. It goes against our
culture. We helieve in a positive
foreign policy and in implementing
it adequately and quietly in eco-
operatian with the countries of this
region, becguse our policy is basical-
ly a friendly policy.

The basic concept of our foreign
policy is based om reciprocal friend-

region. 1 ean amsure him

the people in this

Ct:”untﬂuofthll
. Bituated as we are, consi

::-"mmtthlud i
ve become independent and

ing our role in the e

‘
!



366

2365 D.G. (Min. of  APRIL 4, 1968  External Affairs)
[Shri B. R. Bhagat]
all vestiges of foreign domination Shah of Iran was also here briefly.

and interference in our region. We
do not believe in the vacuum theory
or the domino theory. We have full
faith and confidence that the peoples
of the various countries in Asia—big
and small—will jealously safeguard
their hard-won independence and
not allow any country, Asian or non-
Asian, to interfere in their internal
affairs. The greatest force in Asia
and indeed in other continents of the
world today is that of nationalism—
nationalism not in its marrow sense
of chauvinism, but nationalism in a
more positive and broader sense of
patrotism, of self-respect, of inde-
pendence and of freedom,

I am glad to say that we have been
devoting much more attention to our
relations with our neighbours in Asia

- and particularly in Souh and South
East Asia during the last few years,
These efforts have borne fruit and I
am happy to say that today our rela-
tions with all our neighbours, barring
Pakistan and China, are much better
than they have ever been before.
We have developed bilateral talks
with Nepal and Burma, Ceylon and
Singapore, Malaysia and Indonesia,
Australia and New Zealand, with
Laos and Cambodia, with Philippines
and Japan and other countries of this
region. We have also offered a large
number of scholarships, of training
and credit facllities and made a small
beginning in starting joint wventures
to strengthen our economic and ecul-
tural relations with these countries,
and these efforts have been greatly
appreciated by the countries con-
cerned. We have also told them
publicly and privately that we would
be glad to contribute our mite in
developing economic relations, of this
region on a broad-based and multi-
national basis without any political
or military strings attached to it.
Even with those countries which are
farther away from us, lke Turkey
and Iran, we have made fruitful con-
tacts. The Foreign Minister of Tur-
key was here and we have explored
the areas where we can agree. The

So, with all those countries with
which we had not so close relations,
we are now developing close rela-
tions, I am glad to say that this hand
of cooperation which we have ex- .
tended to them has been welcomea
by almost all of them. We do mnot
wish to drain away the benefits that
these countries would get from u re-
gional organisation but rather we
wish to contribute to it through our
technical knowledge and expertise
through the development of  trade
and commerce through the reduction
of artificial barriers and so on,

Coming to our two neighbours,
‘Pakistan and China, even with Pakis-
tan our relations today are better
than they have been during the last
few years, We have been able to
solve some of the peripheral prob-
lems like telecommunications. We
are willing to talk with them in the
letter and spirit of the Tashkent De-
claration on any subject of mutual
interest. Unfortunately, Pakistan's
response has not been as forthright as
we would have wished, but we are
confident that sooner or later Pakis-
tan will also realise, as we do, that it
is in our common interest to improve
our relations and develop cooperation
in various fields to our mutual bene-
fit, In this respect, I very much regret
to notice some new trends which will
not help friendly relations between
India and Pakistan. I am referring
to the arms aid which Pakistan is
receiving which the Defence Minister
declared the other day while reply-
ing to the Grants of the Defence Min-
istry. In this matter we have tried
to convince the United States Gov-
ernment that they have been chang-
ing their policy. They first said that
they will give only non-lethal
weapons which had no relation to
military hardware, Then they started
giving lethal weapons, Now the re-
cent report about 100 Patton tanks
being given to Pakistan or the report-
ed decision of supply of another
variety, M-47 tanks, that is definitely
going to damage or upset the mili-
‘tary balance between India and
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Pakistan. This is a very serious
situation that has develoged and it
neutralises all that we are trying to
build up and it affects our close rela-
tions with Pakistan. It will be our
efforts to bring it home to the Govern-
ment of the United States that this
particular factor is going against the
spirit of Tashkent and is coming in
the way of having friendly and good-
neighbourly relations with Pakistan,

With China, unfortunately, all our
efforts to .localise problems and not
to allow them to worsen our relations
have not borne fruit. Hon. Members
have tried to say that we should
develop more relations. The hon.
Member, Shri Sondhi, said that we
must try to have a new look on our
policy with China, We agree. But
the ‘situation is such that it is China
which has to change its policies, They
have to change their posture of hos-
tility, An internal upheaval has been
going on in China for the last few
years. So far as it is internal, it is
not our concern but in so far as it
has an effect on China's external
relations, we cannot but be concern-
ed with it because it affects us as
well as some other peace-loving
neighbours of China, Unfortunately,
the result of this internal upheaval in
China has been a stiffening in their
external policy which does not show
any possibility or probability of im-
proving our relations with them in
the near future, However, we have
adopted a policy of reciprocity and
firmness without glving any provoca-
tion towards China. We have made it
clear that we shall not tolerate - any
breachies of our territorial integrity
or sovereignty and that we are deter-
fn.ined to safeguard our national
interest. If and when China changes
her policy towards us, we shall not
be found wanting in making a pro-
per response to it.

Lastly, I will come to the question
of the military arrangements that
was propounded by Shri Masanl for
the South and South East Asian coun-
tries, All those military pacts are
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dead and whatever remain, they are
the ghost of the past, even the
theory of filling up the vacuum,

Bhri Masani suggested that there
should be a defence arrangement, that
we should enter into defence arrange-
ments with other countries of South
East Asia. He mentioned the dangers
that may arise after the withdrawal of
America from Vietnam and the possi-
bility of America going isolationist. I
should like to inform our friend, Shri
Masani, and others who think like
him that the countries of this region are
not worried so much by the possible
threat of invasion by China but rather
by the threat of sabotage and subver-
slon because of economic backwardness
and political instability. In our
opinion, the answer to meet such a
situation would lie not in defence pacts
or defence arrangements but rather in
the strengthening of economic viabi-
lity and political stability of these
countries. This can only be dwe by
the countries themselves, but we shall
certainly help them in any way we con.
particularly in the economic fleld. If
there was a defence arrangement it
would only mean India committing ber
manpower to the defence cf areas which
is beyond our capacity at preseat. We
have enough troubles of our nwn. Qur
security forces are fully committed to
the defence of our own borders and
of some of our immediate neigbours.
1t we dispersed our efforts and took on
responsibilities that we are not eapable
of shouldering, it would not onlv
weaken our own defences tut would
create a false sense of security and
might even provoke greater tenslon in
this area.

in this respect I can say that this is
the feeling of the people &nd the
governments of the reglon as a whole.
Even it a similar situation arises in
countries like Iraq, Kuwait or some of
the Persian Gulf countries, the same
policy remains that it 1s the countries of
the region who by strengthening their
economic and other relations and by
co-operating with each other can
meet the situation created by the
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withdrawal of these big powers from
the region.

Shri Masani again referred to the
Council of Asia, a theory which was
propounded by the former foreign
Minister, Shri Chagla, and asked what
we were doing about it. He charged
us that having developed this theory
we are just sitting idle. This is not a
fact. This again goes to cur spproach
to the question. The basis of our
approach is co-operation of the
people of Asia. What we want is a
broadbased economic nrganisation of
all countries in Asia so that no single
country or group of countries from
Asia or outside can dominate any
country in Asia. We do not  want
such an organisation to have any poli-
tical undertones or military overtones,
for that would only <J¢ivide Asia into
conflicting groups and make them the
camp followers and satellites of bigger
powers. At the same time, we do not
wish to gatecrash into any regional
organisation that may be there.

Very soon the ministers of some of
the countries of the South and South
East Asian region are meeting in
Singapore and if a consensus éamerges
that Indla should also send an observer,
we will send our observer there only to
demonstrate that in any effort cof
closer economic organisation and com-
ing together in a friendly and peaceful
manner to solve the basic oroblems of
this reglon we will play cur  part.
In the whole concept of *his Council
of Asia this fact remains.

Therefore, hy taking these instances

I only say that the basic policles_ of

reciprocal friendship, friendly co-opera-
tion with other countries and each
country depending on its own right to
free decision based on cn-existence and
non-alignment—all these pnlicles are
the basic policles of our foreign re-
lations—stand vindicated in the chang-
ing world. Those who raised fingers
and doubted all these policies have
been proved wrong; history has provea
them wrong. These policies have
stood us well and based on these we are
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trying to implement this rolicy. Today
our relations with our neighbouring
countries are closer. They understana
us better. I think, if we Jursue this
policy, the day will not be far off when
we will be able to create a viable area,
free from confli~t and free from any
political or military pressures, which
will be viable economicaily and politi-
cally. T think, to describe our forlegn
policy either as shambles or a failure,
as I said, to sny the least, is a suhjective
remark and it is not in the rational
interest to say that because, basically,
our policy is that we are 2Jolng forward
in our attempt of projecting vur cor-
rect image and of foreign new iinks in
our foreign relations. There 1.ay be
some dark areas, there may Le areas
where we may not have succeeded. But
to completely brush i#t with tar, I
think, is not fair. Therefore, I state
again that we have followed the right
policies and that the policles are
paying dividends and it is n our
national interest that we pursue these
policies.

17 hrs.

DISCUSSION ON STATEMENT BY
HOME MINISTER RE. INCIDENTS
RELATING TO HARIJANS

MR. SPEAKER: We now tlake up
discussion under Rule 193 regarding
certain incidents relating to Harljans.
Shri Kanwar Lal Gupta. :

SHRI R, D. BHANDARE (Bombsy
Central): Sir, last time, I had
mentioned regarding the motion which
was already before the House regard-
ing the atrocities committed on the
Harijans of Madhya DPradesh. You
were kind enough to say that it would
be taken up in the House. . . . .

MR. SPEAKER: I will give you a
chance. We will conclude the other

SHRI 8. XAVIER (Tirunelveli): I
had given notice. ...

MR. SPEAKER: It depends ¢n your
Party, T have no objection. There is
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one thing I would like to"say. At 7 Q'
Clock we have to adjourn because the
President is coming there. So, we
tion in the Central Hall. It will not
be proper for us to sit here when the
President is coming there. So. w2
have got exactly two hours. If there
are long speeches, it will be at the cost
of othera

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I will take oaly 15
minutes. -

MR. SPEAKER: Yes.

Wl STCNN TR : wEE AERT
MG qE-AAT WY ¥ e R ¥
TR WY F¥ 28 AT B AT IIH AX
oY o fear @ W Ia® AR Lo Tio
§ Y wiw gav gF g afcars ame
FaHT W faaw fear §. ag wga wqo
t 1 wiw q2w ¥ 9 3@ gom, afc wry
W g0 faaor g3t @ 3 wwa
@ & e @t W, o A da
afl ST v § 1 Oy ¥aw fedh
gFsafe ol aff, et 2w & el
W AT E | T TFT & FC W G
WA AN m w1 wEE
T ge v g

gwwr? s o f§ @
T ¥ 19 g ¥ OF gicaw «%% A
Q flad & 789 WA | Iaw
faarmm | wEA A faar fe 33
A g1 o T2, W
qrft JERT Ty T ¥ 1 IEm A
¥, Y I A Td9 W ¥, Iq ERA
& gTE SN ¥ AX | ¥ TeE! A
& gm, oA g NS o, T X
TiET T QX ¥ N2 a% N qret
I ¥ a¥ | ¥ o aEE FAw
AT WY Q1 T WA @
frmar W ¥few ok Bt S

WA AR o o1 | O wreh
W wr g fe I o
W o % W ¥ wm s
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w7 W W fr go fro & wree W
g 1 ok ghaw w6 @, SEw
TF BIET |/ qw4T q | Ag § I W7
e oar off @t 1 I W
Tox W wre qx fusr fewr o o o
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[ Fa7=T =]
a7 Y T fa w7 g wEeT AT
a7 gAY FET0E TG gAT, TIA IA T4
# o1 FT H o famr gafaw fs
FrE gheaT F7 q=Ar INHY WE T HKY
#3 T | T IW T5X A AT A AR
fear 5 ag 701 5 e @, sw A
M # oY o 1 At FT A0 AT, I
g4 B Wl IAY GATC T4 A A
fear 1 5| TFIR Fr gTAT AT ANATR |
AR 3G FT AT T FLAF A E

TERAT T & 2w A ford@ won
A g gfomt & Sgre ® fol
faar, Tandt Za= & Ao & faediv wor
Ty fraw 3T W & A sqeET
far w7 39 3w A forst e |
WA F1 OF A9 A ¢, i o
g AT g1, FrE o SR a0 AF
T4 THT A AW F AT F1 04T gewfa
&Y AT T drEat w4y § 54 TAHY
9z gl 4g ®Wr & fau oF T
¢ zad feer oF ol Fr A ad
% g w AW ¥ feg o FwA |
ag 2w gafa T @r & A adr 7
# o gfeesor §mr sifgg 99 96
& foed wmaR garu W FB AW AT |
AR WX g 99 am fRasT q1q
%7 3 Y aar § 5 @ grom AT |

53 faT azw wiwr 93w & w=7
fessArgFr A g @@
g WAT T4T & FHTAICTAT § OAgr
wi§ | IAH FATogwT ¢ §3F a3
SR S A & gfordt # s
giaarr gy ¥ 1 IEEr aE 9
U AR @I E | WG I AT
TG fgars SEeE i a1 I7 a8 M
T FOT TF WY TR FIE AT HCF IR
FIC gwAT F T fEaqr /T 1 5~ 20 wfgansdi
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& a9 7 fear o771 WY IR T |
qg 1 A wEar € T E, Wi
w37 Y sArRAT ¥ f g7 aa W
JEIAT AT | q@T & AN H
Wwrog aw w1 dfew W
e fear ? gm fafaec d @
T Farg 4 W I[P IF § =G
g1 fF Fgan sffm vfs @ § i
WK i fearf et ANt F Iaw
Ty w4 | 4 IA gwrdy 2 F
i I7 ¥ § ag ot Fraga s
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1967 F1 At godr g€ IaF Far gav |
gfers ¥ 37 48 A owwr I frmk
Fr Y wier q3w * aTHr § oF fafrex
oo fafrez 394 Wieg &3 =7
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§ ok 3% grefagi £ o ¥ frew
TMEC T AEY )

it T ¥ a7 A FEy &fede
Fat ¥ 28 W wr g Wt ¥ forw
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@ W &Y @ F N qrdf w7 F_g
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aff & 1 m el owdfa s
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g R @ w w7 fielt = % fiw
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g rim ot ¥R EA ™
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38 A§ TwaT WK IF 1 AT Wae-
A @A AT

SHRI R. D. BHANDARE (Bombay)
Central): Mr, Speaker, 3ir, Shri
Kanwar Lal Gupta, while Speaking,
spoke like a an advocate of his party,
without understanding the basic
problems as to why thure are
atrovities committed on the scheduled
castes, scheduled tribes and the down-
trodden people. He laid stress on the
happenings under the Congress Govern-

SHMKANWARLALGUPTA I
did refer to it.

SHRI RANDHIR SINGH (Rohtak):
He referred to it with shame und emo-
tion.

SHRI R. D. BHANDARE: I have not
misunderstood him.

MR. SPEAKER: You should not
waste time, If parties are brought in, -
you may not get at the main preblem..

SHRI R. D. BHANDARE: He has for-
gotten what happened in Madhya
Pradesh, in Bilaspur. We have got
to pay our attention in this hon. House
to this very important problem. Since
the Prime Minister is here, the hon.
House must also give very serious
thought to the problem.of these poople,
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as to why the atrocitiey are being
committed, and why they are on the
increase.,  Sir, twenty years have
passed since we aoccepted our Consti-
tution and the principles adumbrated
in it—the principles of Justice, Equality,
Liberty and Fraternity. Why is it that
there is no semblance of Fraterpity or
their principles noticable in our coun-

try.

I will just explain as tp what
happened in Madhya Pradesh,—on
whom were the atrocities committed.
It was the Satnamis who were tubject-
ed to these atrocities.. Who ore these
Satnamis, is the question. Satnamis
are the people who read Kamnyana and
worship Lord Rama and who have
changed their outlock. They would
like to get out of the gocial stagnation
in the society in which they are living.
I would like to read out a pessage—
not a very long ome, but a short one,
containing a few sentences—{raom the
weekend Review, published on .the
24th February of this year. I ouote:

*In the Mungell pocket and in the
districts of Bftaspur, Raipur, snd
to a lesser extent, in Durg, there
is m large sect of Warijans who
are known as ‘Satnamis’. H seems
thet in the time of Akbar, with
Moghul armies mouating thetr
attacks om  thiz region, =ppre
hensions of mass conversions arose.
At this time a Findu soint came to
this area from the rorth, tmd
with his doctrine of 'quality and
plety, acquired a large fellowing.
He named his sect the ‘Satnamis’
(belivers. in truth). Though they
belonged to the lowest castes, the
Satnamis adopted a way of Hving
which would do rredit to the
Brahmins.”

These are the people who have been
trying to get themselves out of the
social ' staghation. My hon. Iriend
Shri Madhu Limaye had made a
mention of the New Converts to
Buddhism, He equated the problem of
the Harijans with that of the Buddhists.
The reason is that even though an un-
touchable or a member of the Schedul-
ed Caste community embraces Buddh-

{sm, for “the ‘purpcss Of regenera-
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tion and reconstruction of the new
Indian society based om the principles
of Prujna, karuna and sheela, with the
prayer in his mouth ‘Buddham share-
nam gachchami, Dhamum sharanum

friends the Communists and some
others from the other side zre under
the impression that once the ecomomic
position of these people is changed,
the ills will be removed

not so. Indian soclety is
and necessarily based on the
of social determinism as a“
because it is built on that principle.
Because of this social determinism
there is inherent inequality at the base
of the Indian society. Come whst may,
this inequality in the Indian society
continues. I need not meation here
how the different authors have t::ed to
describe and ascertain the factors
which determine the Indian sociely as
being based on the principle of inequa-
lity. Social and e:onomic power are in
fact embedded in the social institctions
and the attitudes ol the Indian people.
The result is that in .pite of the
.dact that we have implemented three
Five Year Plans and triad to change
the economic face of the Indian society,
econemic power still continues to be
concentrated in the hands of those
whose . minds and attitudes are not
changed at all

W: have accepted democracy. 1 was
therefore. under the impression that

i
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of life as a new way of life, there
would be a change in the 'ndian sceiety
but because of this economic factor as
a power embedded in the institution
based on inequality, the political factor
as a new force is also helping those
institutions which are based on the
principle of inequality. I, therefore,
wamrted to give an illustraiion of what
happened in Madhya Pradesh. The
Satmamis refused to vote for a parti-
cular party. The result was that as
soon as the party which was et voted
by those people came io power, they
started oppressing them and started
in fact atrocities. Therefore, unless
the social relationship and the atti-
tude are changed, there can ke no
social change and improvement in the
lot of these people. So, what is to
be done in this regard?

I shall enumerate the points one by
one. The first is that there should be
a radical change in the attitudes.
Every . individusl, every political
ieader and every right-thinking in-
Jividual must try to change his own
attitude and the attitude of the Indian
people towards these people. Second-
ty, we must guarantee these people a
yninimum income for the preservation
of their life so that they could have
gelf-respect and self-reliance.

Thirdly, we have to inculcate in
them a sense of social security and
social justice. Fourthly, we must see
that they have a change of mind so
that they could have a sense of parti-
cipation in the development of Indian
life. Unless these things are done, they
will not rise in the social scale and
they will not be able to give up their
inferiority complex.

Otherwise, what will happen is that
it will be just like ‘Alice in Wonder-
land’, the same scene, the same ana-
lysis, the same recommendations, the
same criticism, the same explanation,
and the same inaction on the part of
those in power and authority or those
in whom is vested economic and

APRIL 4, 1968

Harijans (Dis.) 2382

social power, and the same perpetua-
tion of injustice will always continue,
as it has done so far, as the order of
the day.

MR. SPEAKER: Even at this rate,
we will not be able to finish. So, 1
would request hon, Members not to
put me in the position of having to
ring the bell.

SHRI RAJARAM (Salem):; ] am
really happy to participate in this dis-
cussion. Usually we wuse to discuss
problems which arise abroad in mat-
ters of this type. If anybody has
been hanged in any foreign country.
a Negro in Africa or anybody else, im-
mediately all MPs join together and
raise a hue and cry. Now only our
Government come forward with this
proposal 10 consider anything like
that happening in our country and
say that we must give due considera-
tion to it.

In this connection, I must appre-
ciate the atiitude of Shri Chavan who
has come forward with a statement
about the happenings in Krishna dis-
trict and other places in India. I
belong to a party which has the
slogan: Onre kulam, onre daivam,
which means ‘one humanity, one God".
That is our policy in Tamil Nad. You
will have never heard such kind of
things happening in my part of the
country. I am very proud of that. How
has it happened?

Here the Congress Party has been
ruling for the past twenty years, Even
before that, in Madras State, people
like the Maharaja of Pithapuram who
ruled in the name of the Justice Party
gave jobs to the Adidravidas, Sche-
duled Caste people, upto Deputy Col-
lector level even in those days when
Shri C. Rajagopalachari was Chair-
man of the Salem Municipal Board—
Salem is my place—he joined with an-
other gentleman by name Shri A. V.
Raman. an engineer of that place, and
conducted sama pandi bhonan, inter-
dining. This was what was done 45
years ago at Salem. You know what
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happened. Orthodox Hiridus, Brah-
mins, joined together and celebrated &
yagam to convert these people. That is
how these people started a social
revolution in that part of the country.

Another great and grand old man of
the south, Periar Ramaswami, started
a movéement called 'self-respect move-
ment’. He advised all people to dis-
card their caste tails. Here in this
Parliament I see Mr. Gupta, I was told
it is a caste name. I am seeing
Desais. It ic a caste name. I am see-
ihg Agarwals. That too is a caste
nime. In my part of the country,
people are ashamed to have a tail be-
hind their names. 1f the so called
high-caste Hindus in the country do
not come forward, after wielding
power for twenty years, to leave thewr
titles as Sharmas, Guptas and Desais,
what will be the fate of the country?..
(An Hon, Member: Mudaliars and
Chettiars also). Who is going to guard
the Scheduled Castes?
DMK came to power in Madras State,
they made a provision in the budget
for inter-caste marriages. I am ask-
ing the Central Government: why
don't you do some social reform ins-
tead of always thinking in terms of
power and power alone? I do not
know why the Congress is mad after
power alone. They must alse come
forward to do these things. 1 am sorry
to say that U.P. which is considered
to be the biggest province in India
hos produced three eminent Prime
Ministers but has not produced a sin-
gle social reformer as in Tamilnad.
Any part of our country can be proud
of our social reformers.

MR. SPEAKER: We are digressing
from Harijans to soclal reform,

SHRI RAJARAM: The Scheduled
Castes must be lifted from the cherles
to the middle of the towns or middle
ot ‘the villages. They must be given
free land, We must cultivate the
practice of inter-caste marriages bet-
ween the Scheduled Castes and other

Incidents re. CHAITRA 15, 1880 (SAKA) Harijans (Dis.)

After the

2384

castes, People from Tamilnad who
had gone to Malaysia and other places
as labourers have left off their castes
and live a casteless society. 1 have
twice visited Malaysia; they live hap-
pily. 1 do not know why we cannot
cultivate this practice and encourage
social reform. We have rejected the
caste system in our State. As far as
niy party people are concerned, no-
bady knows to what caste they belong.
They have been elected. We contested
—-and won—25 seats. Gandhiji stari-
el the 1i1ovement against untoucha-
bility and casteism. That task is un-
fulfilled and it is we who must devote
ourselves to that unfinished task of
building a casteless society which was
t ¢ ideal of Gandhiji.

SHRI R. K, SINHA (Faizabad): It
is a basic question which has been
described in such a gruesome fashion
by our friend from the Jan Sangh No-
bady protested when the Harijan boy
was being burnt; nobody came out
for giving him medical ireatment. It is
because of the fact that in this coum-
try feudalism has not been totally
abolished. It is the Brahmun mentai-
ity that rules in this country. The
other day when a Member from the
Congress Party, Shri Shashi Bhushan
spoke in the House that there should
not be any Rajput regiment or Gurkha
regiment but that there should be
soame nationalist regiment, and that
people of the backward classes, Hari-
jans should be included a few persons
stood up in the House and said that
there would be revolt in the country.
Let there be Gurkha and Rajput regi-
ments. But let there be there regi-
ments also where others are equally
accepted. This is the mentality. How
can you unify the Harijans in this
country? How can you treat well the

minorities in this country? We
know that on our border there is
Pakistan and there is China. We

know also there is the international
press which wants to pull down the
image of this country. The image of
this country cannot go up if we do
not treat our Harijans well, if we do
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not treat our Muslims well, if we do
not treat our backward communities
well. In this respect, I would suggest
to the Government that the land pre-
form should be cumpletely carried
out. That alone whl leed to the cco-
nomie progre:s eof these Dackward
communities, amd even at the cost
of the upper classes there should be
some p-roaileges which must  belong
to the Hariians. For thousan!s of
years ‘n ibis country tne Harijans
have suffered. They have been de-
nied all the cpportumities of lile and
for ail these 15 to 20 years a'ss  the
Harijans have had to go with siek
cloth amd avhes befrre the upper
classes in-this ceuntry. -Tf ¥¢ want to
see the image of -Gamdhi living in
this coutry, if we want the future of
this country, if we want the soul of
the Mahatma to rest in peace and the
soul nf Jowmharlal Nvhru ¢o rest -in

peace ic ihis country, the Harivam: '’

this ~ ebuntry must be treatad = well
We rsust lawwch a-re-education cam-
paign for the youth of our country.
Thevr nead edrcation; thevy need cco-
namic -opportunity; to achieve this,
the Soverrment must come forward

Our friend: from Jansangh was
shedding crocodile tears, ‘hey ialk-
ed mbo.at the obsourantist movemerts,
I want 13 ask them when they toke

out. the Goralsha Andolans in those -

parts of the country - where cow-

slanghter is practised, --why do they -
not go ferwurd fer abolishing the -

been no reformer in the Indian MNa-
tiennl. Congress. They -do not know

that for-weels together the father o
i,  highlight-and bemoan acts of racialism .

the . Nation, Mshatma Gandhi, - was
prepared . to lay dewn his Iife for the
cause of -the. unity and for the eause
of the Harijans in this country. They
also mmst knyw that Harijans today
are - Ministers in this
try ‘because of the Indisn National
Congress  whose heritege has been
built up over the years.
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When the Opposition parties en-
courage feudal elements and go inte
alliance - with . reactionary feudal
parties, . shouid they npt think of the
Harijans and their pr.si}ion today?
They should look into this. The
Harjjans today are denied the oppor
tunity. Why deny this' opportunity?
By illtreating the Muslims of ° this
country, you are strengthening the
hands of Pakistan and the Hands of
China. ‘I would appéal to those who
think that fliey are the only true
nationalists: let them come forward
with the movement which =abolishes
untpuchability and remove this tar
from the face of this country. There
shall be no fumure for this country an-
less we integrate our Harijans with
the rest of the community on the
basis of equality. We must treat
them better than our Brahmins and-
our Kshatriyas. Let the latter stand
in the queue behind and the Harijans'
should come forward. Then alone in
this' fountry we shall achieve real
equality, pewce and progress.

"SHRI P. R. THAKUR (Nabad-
WIP): Sir, . am really very happy
to get a chance to speak in this House.

- Perhaps because 1 am an Independent

Member, 1 seldom get a chance to
speak. I am thankful to you for hav-
ing given me a chance this time to
speak. The debate that is going on
about the Scheduled Castes is very

important and I myself being ‘a’
Scheduled Caste Member T want to
oo . : ;

MR, SPEAKER: He ought not to
speak; - he should leave it to the upper ~
classes then) . N e

SHRI P. R, THAKUR: 1t has be-
come a fashion in our .cqualry -to
outside India. We have been always
very vocal in condemning the Apar-
thied policy of the Sonth African
Government. We are doing the same
thing now about South Rhodesia, A
simple mnews of a handful of white
students preventing eatry to Negre
students in a school somewhere in

_South America gets wide publicity
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in our mewspapers. It is high  time
that the light should e, turned in-
wards to see how milliong of untouch-
ables in this very country continue to
suffer inhuman and shameful humi-
liations, in spite of 20 years of Inde-
pendence. Every aspect of our life is
infested witn casteism and commu-
nalism.

. There have been recent reports of
some Scheduled Castes being shot In
a North Indian State for having
dared to grow moustaches. We
know' how a Scheduled Caste college
student of Aligarh was murdered
because of his appointment as a
senior . monitor of his college. The
tale of- atrocities committed recent-
ly on Satmani.Scheduled Castes in
certain Madhya Prac'esh - villages
are too well-known to be repeated
here. A little over a munth back in
Andhra Pradesh which is your State,
Sir, a Scheduled Caste boy was roasted
alive on a charge of ‘pretty theft
There have been reports that
Scheduled Caste women were stripp-
ed naked to walk before public on
roads both in Maharashtra and in
Andhra Pradesh,, which is again
your State, Sir.

SHRI THIRUMALA RAO (Kaki-

nada): The Andhra Government
have made thorough enguiries and it
is not true. (Interruption).

MR. SPEAKER: The Home Minis-
ter here has already denied it..

SHRI P. R. THAKUR: And now
only a week back two Schedulea
Ca'necmldnnaxed?nﬂSvrmre-
ported to have been kileq by an en-

ranged Thakur in g village near -

Kanpur in UP. These are not a few
isolated incidents. Such atrocities
are perpétrated everywhere in our
country due to the virvr of casteism
and untouchability, although practice
of the latter has been banned by law.

We have voiced a demand in this
very Parliament for the hanging of
the South Rhodesian White Prime
Minister for his naked racialism, but
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in spite -of all the organized inhuman
atrocities committed on the Schedul-
ed Castes in wvarious parls of
the country there has been no de-
mand from any quarter so far for
hanging of culprits involved in these
heinous ecrimes, . The Governments
concerned are omly busy in white-
washing the black acts. In the case
of Hindu-Muslim riots there have
been suggestions for imposing puni-
tive' collective tax, etc, but ‘our
Government leaders have ' never
thought of such a measure for stop-
ping the organised crimes ‘against
the Scheduled Castes.

‘The authorities have failed to learn
any lesson and to provide adequate
protection to this unfortunate strata
of society.. The law agginst untouch-
ability is practically inoperative be-
cause of the obviowsly indiffereat
attitude .of socalled . upper caste
Hindus, holding key positions. It is
distressing - that the constitutional
safeguards are not being implemented
as provided. The decentralisation of

' administration. has aggravated the

situation in this sphere.

placency cf soclety on this real chal-
lenge to the country is alarming,
The Government should not ignore
my hon. friend, Mr. S. M. Joshi's
warning in the Lok Sabha in the
course of a debate in August
year, that if the Government fyiled
to take quick steps to improve the
conditions of  Scheduled Castes,
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what Negroes were doing in America,
Scheduled Castes might be forced o
do it in India.

" Unless we are able to wipe out un-
touchability, in any form, prevailing
in our country, the Lue and -ecry
against racial discrimination is ridi-
culous. .

SHRI H. N. MUKERJEE (Cal-
cutta North East): . Mr. Speaker,
Sir, we are discussing a national
issue and ever since that day when]
you .directed that we should have a
discussion in the THouse on . this
point, a line of Rabindranath Tagore
is wandering in my mind. The
Prime Mmister understands a little
Bengali—"

‘q WY 9T, FTe O

“This is my sin and yours”.

And my feeling is that it is wrong in
the course of this discussion to be
accusing cach other, It is wrong of
a Congress Member to claim =
monopoly of progressivism and to
say that he has a lesser degree of
obscurantism than the Jan Sangh. It
is wrong for any of us to point out
that' one particular party in -power
in .a particular place is reésponsible.
it is wrong for us to pose this prob-
lemr - as something which we can get
awny from by claiming superiority.

1 was '.ret‘y astonished to hear the
DMK spokesmsn. I am always ready
to -pay homage to the wonderful
thoughts which have emanated from
Tamilnad, but this song of super-
iority - is- getting rather too stale' in
our ears, aad I want the DMK, if it
nas got a social philosophy which it
can propagate throughout the
country, not to confine itself to its
own borders, but to come forward
and. co-operate with the rest of the

country and tp have real social re-
generation.
So6 many years after independence

we Have got this kind of incident
happehing. What did Mahaima Gan-
dhi’ -say about it? I was looking at
some of his works. Mahatma Gandhi
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wrote I am quoting only one, in
Navjivan of the 12th February 1922

on India's Swaraj:

“Just ax crops will not ripen
without sunshine, so also
we shall not reap the harvest
of Swaraj till the darkness
of untouchability is vanished."

He adopted an untouchable girl. She
used to live in his ashram. Every day
in the Sabarmati Ashram the day
will begin with the incantation of
the verse:

T @ $INT AW T T AGANI,
wTqT Jreaerrt srferrn T |

1 do not want heaven; I do not want
to be born again; I do not want to be
powerful; what I want is elimina-
tion of the suffering of my people.
Mahatma Gandhi had suggested that,
symbolically speaking, in our free
India ‘we should have an untouchable
woman as the President of this coun-
try, Now, it is an emotional state-
ment but, as a symbolic gesture,
what - have we done to proceed in
that direction?

Today in Utiar Pradesh, in Madhya
Pradesh, Andhra Pradesh, in every
other - Pradesh we find instances of
this kind happening. But I will say,
at the same time, in Madhya Pradesh
there is a non-Congress Government.

"Surely, they must accept responsibili-

ty for this.- In Uttar Pradesh and
Andhra Pradesh there are certain
governmenis; I need not describe
them, and when there are some state-
ments coming out, linking up the gov-
ernmental authority which connives
at it, then surely the Centre should
wake up. After all, the press report

about the burning of the Harijan boy

says:

"'Po‘liticnlly speaking, most of the
Kapus and Kammas seem to
be inclined -towards the Con-
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gress while the village's 1,600
Harijans are said to be under
the influence ofr the Commu-
nists.”

1 am not making a song about it but,
ut the same time, it has got to be
taken into consideration. I have
been told, on the authority of a
Member of this House, that in this
village Kanchikacherla in Kammam
district on the 1st of September
many Harijan families were attacked
by 150 goondas in order to evict
them from the land. The land prob-
lem is at the root of all this mischief,
and so many atrocities were com-
mitted, even rape was committed, in
such conditions which I cannot possi-
bly recapitulate here, as narrated by
the Member. I also learn that some
cf the police officers, those who were
trying to do their duty, were sus-
Iended pecduse the people in autho-
tity there were in favour of it and
they are Congress people,

"I am not again going to make a
very specific allegation, because it
is likely to reoound back to me
again, but these things have got to
be looked into, whether it is the
Clongress Province of Andhra Pra-
desh, or non-Congress Province like
Madhya Pradesh or the middling
Frovince—I do not know how to call
it—like Uttar Pradesh, we have to
find out what the position is and
adopt certain things. Therefore, I
feel that the Centre has a very
special responsibility. Ewven in the

Constitution there is a provision in’

regard to it. It is a human responsi-
bility, and in this House I have been
hearing over and over again—I have
been here since 1952—from the
Scheduled Caste and Scheduled Tribe
members a kind of call that just like
Pakistan “give us Achuthistan might
be our demand"”.

I have hear it from Congress Mem-
bers of this House who have said it.
We have found in Hindu society such
dastardly diseases that so many of
us had to find refuge in Islam and so
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many are going over to Buddhism.
They are véry welcamne wherever
emancipation is available for any-
body. It is all right. But we know,
at the same time, that emancipation
will not come just like that. We have
had so rany inspiring documents
asking us t» do one good thing after

the other. From Yajnavalkya to
Vivekananda we have had an un-
wholesome surfeit of inspiration.

What is necessary is not inspiration
any longer but action, action in
ovrder to remove these disgraces of
our country,

That is why I feel that we should
all go ahead and pool all our re-
sources, This is a social problem, an
economic problem and a moral prob-
lem, all put together and I cannot
claim superiority only because I
have a social philosophy which is an’
answer to all the evils of the world. I
have to work that philosophy in the
objective conditions of my country, a
eountry which has an obscurantist
past and wiuch carries the load of
4000 to 5000 years of history. To be
a legatee is always a very difficult
proposition. We are operating in per-
haps the most difficult country in the
world.

On an issue like this we should
combine with a purpose and with a

desire to root out the evil and to
punish severely whoever was res-
ponsible. If lynching takes place in

any part of India today, we have to
take whatever methods are humanly
possible in order to root out this evil
and we should take every other step.
%o many of them have already been
nutlined—social, economic and .
others—which are absolutc’y indis-
pensible o a solution of this problem.

I say, thercfore, that we shouid
not look at this problem from a
partisan point of view, We should
not shy off from accusations against
political parties who might be ex-
ploiting their power in order to prac-
tise this kind of inhumanity. With
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that end in view the Central Gow
ernment should approach this prob-
lem. ’

SHRIMATI VIJAYA  LAKSHMI
PANDIT (Phulpur): Mr. Speaker,
sir, I am reminded today of the
occasion more than 20 years ago
when India focussed the spotlight of
the United Nations on South Africa
when people of Indian origin were
peing djscriminated against Our
stand arose out of the policy which
we followed during our indepen-
aence mavement and which was—
an important plank—of the freedom
struggle namely, that there must be
complete equality in India, between
ail the people and every force of dis-
crimination whatsoever should cease
10- exist.

It is sad that in the land of the
Buddha, in the land of Mahatma
Gandhi, in the land where we so
constantly talk about moral purposes

—and indeed we believe in them and
follow them quite often—we.

ry to
should ‘today, 20 years after freedaom,
witness this barbarous inrcident. It
has not moved me as much as some
Members here because I am well
aware similar incidents are happen-
ing and happening all over the
country from time to time; we do not
take notice of them and action
against them and gradually we cease
to think
because in spite’of the pledge given
in our Constitution there has beén
insufficient implementation of that

pledge, no punishment of those who -

defy it and thus imperil the lives
and honour of fhe lowest sections of
the community.

Poverty is the most degrading thing
in the world. It is sad and most piti-
able. It demoralises the human per-
sonality. It reduces the person who
is suppressed by it to sub-human
conditions, The conditions that I
have seen in some parts of my own
State, not today but all my life and
even today, are appalling and in-
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complete  contradiction of the
Constitution which™ pledges equality
and dignity for all

Let us not be misled by a few ins-
‘tances where people have risen above
such circumstances and I would like
to say today that unless priority is
given to cleansing our social system
ang unless these depressed and
suppresed people are spared the
terrific burdens of poverty and igno-
rance, we are gaing to have to face
in India a situation which will be
very difficult to control. The people
who suffer most are ignorant people,
They are people who will go on
suffering up to a certain time and
after that if they revolt then the situ-
ation becomes extremely unpleasant.
The poin{ however, is not the un-
pleasantness of the political situation.
It is that much of the trouble today
has been aggravated, and I say this
with a sense of responsinility, by
political leaders. It is all very well
to stand in this House and condemn
an outrage in high moral tones. Let
some of those who have spoken today
look within themselves and see how
they treat the untouchables in this
country, in their homes and in their
communities. Until there is a clean-
sing of th> social structure in India,
until there js a complete acceptance
by every man and woman, no matter
to what caste or class they belong,
that it is the inherent birth-right of
all sections of the community to be
equal. We are not going to move
forward through commissions and
committees and appeals to Govern-
ment.

8ir, I was in Allahabad the other
day. - We are talking of discrimina-
tion. I have come back a much sad-
der and » much wiser woman. I have
no brief for any section, each com-
munity must stand up for itself in
the final analysis in this country be-
cause the Constitution is behind
there and gives them the safeguards.
But are these safeguards allowed to
function? Today, in Allahabad, the
Muslim community is cowed down
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and in a most pitiful condition, It is
-a truly shocking thing= Gandhiji
always used to tell us that the ques-
tion of freedom was not only to raise
ourselves but also to free the British
from thin guilt in suppressing us.
So long as there is a section in India
which is suppressed in any way Wwe
are all morally guilty.

One last word. Until we think
clearly and face our problems
squarely, I am very much afraid that
the growing fear in the minds of the
minorities will lead to consequences
for which nobody will be responsi-
ble. I would like to join with other
‘hon. Members in drawing the atten-
tion of Government to the urgent
necessity of taking early steps by
which the lowest of people in this
country shall feel equal to the
highest, not only under the law but
in fact so that their lives are secure
and they can live as honourable citi-
zens contributing to the welfare of
this country. If we are not progress-
ing as fast as we can, it is because
we have not given everybody a sense
of equality; a feeling of participa-
tion. Once society is cleansed and
strengthencd we need to have no
fear for India’s future.

SHRI D. AMAT (Sundargarh):
Mr, Speaker, Sir, [ am grateful that
1 have been given some time to
speak on the atrocities committed on
Harijans in the south and some parts
of the north,

India is the greatest democracy in
the world with a total population of
51 crores out of which 85 million
constitute the Harijans and 38 mil-
lion constitute the scheduled tribes,
All these people put together, with
40 lakhs of other backward classes,
form 22 per cent of the population of
India. These people are the weaker
sections of the society, It is the
constitutional and the bounden duty
of the Government to safeguard their
interests, to protect them, from all
sorts of social injustices and to pro-
tect them from all kind of exploita-
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nan This is the duty of the Gov-
ernment, But what is actually hap-
pening?

The gruesome tiragedy that took
place on the 22nd February, 1088, in
Andhra, in the village called Kan-
chekacherla is a sad happening of in-
humanity, heinous, barbarous and
butcherous type for which the whole
nation should hang her head in
shame, for the atrocilies inflicted
upon an orphan, an i.npocent 19 years
old Harijan by name Andhana, evem
after 21 years of Independence.

18 hrs.
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to a pole
heartlessly and mercilessly beaten
continuously for 90 minutes while he
was yelling in a heartfelt —manner
and confessing his fault, Still even
after that, kerosene oil was poured
on his cloths and he was set fire
alive. The manner in which the boy
was treated, I would like to describe
it that he was killed, murdered and
slaughtered in broad daylight. He
was led like a sacrificial goat, to the
altar of the goddess of the ill wish
and whim of the caste-Hindu people
to appease their anger, In this
country we have heard that our
Constitution has been burnt. We
have also heard that our national
flag has been burnt. Now we are
hearing in this House that Harijans
are being burnt alive. Yesterday
evening 1 had been to Connaught
Place where I overheard somebody
saying that during the time of the
Britishers Lord William Bentink, the
system of Sati Daha Pratha was
abolished, but dur present Congress
Government is introducing Harijen
Daha Pratha, which of course is most
inhuman. This is the remark that
we hear among the public, 1 have
read in the Ramayana that, when
Bita was insulted by Ravana, his
golden city of Lanka was reduced to
ashes, I have read in Mahabharata
that because of the insult to Draupa-
thi in the broad daylight, the Kaura-
vas were eliminated, I have read in
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the Hindu Treatise that because of
the insult to Matha Parvathi, the
Holy Yajna of King Daksha Prajapa-
thi was marred. Now we hear that
Harijan ladies being rendered naked
and led in a procession, What would
happen if these atrocities are inflict-
ed on our Harijan women? What
would happen to the lot of the
country? It is the people who have
to decide it in the long run, I con-
demn these atrocities,

In the educational field also, we are
very much neglected in this country.
I have no objection—I quite agree
with the parents, who can afford to
send their children to schools and
colleges, getting them educated ac-
cording to their choice and taste. But
what about the education of the Adi-
vasis, whose sons and daughters are
sent to the Ashram school where one
of the courses is how to hatch egg,
which even my illiterate wife knows?
IAS and IPS examinations are open
competitive examinations, in which
all the students who were educated
in Oxford, Cambridge and convent,
and also the children of Adivasis
who were educated in the Ashram
school, are required to appear, What
is the net result? Naturally, the
children of the others secure more
than 70 or 80 per cent of marks and
the children of the Harijans and Adi-
vasis secure only 5 or 10 per cent, of
the marks and this gives the Govern-
ment a chance to say that our sons
are not fit for IAS and IPS because
they did not score the required
marks, This is the position. Will a
Harijan not like to become an
Ambassador? Will an Adivasi not
like to become the Governor of a
State? We are singing the gospel of
socialism. What is  socialism? It
means equal opportunities to all. I
ask the Government whether they
are going to give equal opportunities
to us in connection with imparting
of education to our children, and the
answer is a straight *no’.

As regards appointment in govern-
ment service, what is the position?
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In the Report of the Commissioner
for Scheduled Castes and Scheduled
Tribes for 1964-65, on page 101, b
has been clearly admitted that the
all-India yardstick to fill up 12} per
cent for scheduled castes and 5 per
cent for scheduled tribes has not
been fulfilled. This is the type of
education that the Government Is
going to impart to our children. Still
we speak of socialism. So, I con-
demn this type of education being
imparted to our people. We wan$
that type of education which will
place our children on par with the
children of the other people of India.
I also condemn these atrocities in-
flicted upon Adivasis and Harijuns. I
condemn this type of Government,
and with these words, I resume my
seat,

stadl fedwa sanw ww o
(FiT) : seme wgey gheway &
AUEAT ATSTET & 19 THTET TG7 HHOF
@ & Wiy iy ot 3 oy fage
semr a1 fF ghwdl &1 ggr fFm
WM | IAR IV A & oy 9w
fegmom ® F=w v W AT ST
T=F AMF F A9 Fera TS AR A
g% faq uF s faw of g Y
T IR A AT § fag $7 g
gfet #1 gamr o= T feor faad
FT79T T g1 F1 AT ZE I TEI R
ag UF g1 g AT U £ 9N F A
AR E AT H T T A eI AT,
FaT, qT-|AE AL Aig<THI FT7AT
A T EI ) AF 9T 7T FT A9 &
fF sy & g Y W 2w faw ger
Twraw e g fowmaw aow gawr
FIAT T TFT & IqF HE7 TH OF ar
gftzwor foatd 3 3 fr g 33
AT gra & | A faE g gafaw
g dIifFm AT E ) oF Ay
mEiEN e TaE g
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fe e gfom & 9T 93 W, wX ¥ 7 @AW I AT B IEA
F g eEAnht 1w w4, g s 3 arfew e o gafar Ty sdw ¥
7 w2 1 afs o § Oh Wit s wre ¥ gEwY s A frer awar g,
T 914, afy T 97 WY oy T omdafy 9 Y favara #3 fF agioT garo g
M rgmag A FAs e flesam g i fagh g fF

@Y T | W A9E A, WAA TR,
& g gfomi s gaan & wifew
&

w4 aw ag § e g & gfem
ey o F fagrai T Ay AT @ §
A Ty Frew § i g IE 0w
T A g fear @ ovag T -,
FAT | FAT T TG FE F FTO0
fore formr @7 % i farely g% €, 3w
#a # gl 1 gdom 2w ¥ gt wr
R A g o S F wg—
FATE HETH oY, IET A7 & & forw R
# ag weavar gn &, feg oad fed
feedr ) ot w1y 3, 5@ 7@ willw
¥ Weqer 7, A4 WY IET HT ¥ AT FI
I q, A ITH EAX A gER &
i mag & gwd aw @A wr
w®E I

et Y & Frgreat o 9= FT g
FAT FT FOE HA & FTO7 IAS fod
I frafa saw gl 2 1 @ W
UG TUg ¥ WeUud FT THL T F A
qAT AT FT @Al F1 g &
wifew $TRE | ITTRIW & oy e 2w
wt WA— wr93w = e i
LT AIFT 192 § frwwr w wewr
& ®T w%aT &1 IW IR 9T J@T X
¥eq ¥ uAE SN A GuIAT 99T w1,
FEL T AT A WY qHAGAT TH Y
fes guTY WEy AW WTHA X WH FT
AT g HAT oY gRUT A FEW WA §
fe qosft w9 oF TR wT oEw @
Tg ®OAT HE § | XY Wew HWASAT WHE

¥} T F O I ghoomt o
N agfFaPmIT@ERANRE

gt 9T At AT g A 1 Wi #
oF YT @7 o7 fAwd IgiA Far av
s frfmar & s aqofeat & &g
AT G ATH B GAEY T B D
¢ 1 78 wOET T AT I W
e fafrret amga 3 o 7@ @7 e
fiw fafireet aga & X #g7 o frafz
W qEEEE gR, A I w
e fafreet wge o g faar qo=
o 5 W qEEwE AT awRdr 2
W N AT & af T g ALY | T
FIROT &, 9 TAT #GY ATEA E—WTT HAT
&ar & wrEy e @ Jre A
fiex 7 +fed wmifs feg @7 @ g
qq wfase 51T 9@ ) T oaAg @
ghel #Y AT qamr ST w0

AT IW AT F AU T
qUEd ¥ BT qur St SEieEi &
WEATC “griATEa T’ € 99 ¥ o1 W
I AT W AET Y AT @A X
g ww ug war | “wkgfEr oA
T I9 IEET T W 3 FEG ¥
u% ¥ ot qr fowwr qver &7 0w &
IR 0§ FT IAE g ATCTA0T-
fag ot & ¥ S avasi g€ @ sw A
TG aal § ARIAT FT AAEE F
T ggTE ¥ o a1 fams e
WHATEEY ¥ SEr W= feur aan
o TEUE TS X Tt I A @[ )
T WX eEAEE # A e
fedvé ax wmanfer & 1 @ welt & 9T
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arersitr & e 3 v f et a7 <y T g & B forw i

NAT A AT e F s afer w1 F gfort AT

IEET W T AT FE TG 8 | wfafa o= FX § I FETCR

afx &% qEeEE g1 a1 W3S AT W W7 ¥ Jara & 90 W W I@E

% 7 AN 59 &F # DT F WA—
T 5 wer ar | e wwa wea W
¥ 9z ara-a g€ §B A W qg
safeas & ) “Ff g’ # wfar ¥
o 2, afe q @ o § ¥
HOT AT 7 T aIg H AST AHFTY
F OETT O A FR AT A Y qiEt &
FIT HIAY T & | 9 TF &Y 920 &¥
AR, W e e ¥ Ay
IE F FAAR D R § | oFr wEw
Fiffmsae frmrmast §

WA g ) FEEw A
¥z @ & % o9 & Tog § o g
|1 @I AT A Adl o Sar & ar
FE FE Fiufaai ¥ s o frar § v
FE FE qT ag W fear & 1 AY AT
aam oz § fo efcam wfcarfadt
T F (7 a1 g 7007 HY AW |
7fg wiavaw @ o g fad s A
FFA ZATET AW |

A 377 AW 7 § 5 3 o
TEEY T A ¥ A FHATET A
s &t fF g8 ag W geAwmi @
Tw ot F st g9 & fow
¥ zhom  wnfenfedt o s @
w4 5% ¥ swweL, Tq0 dlo W Fo
THe Gle F T wqrAAi@ fEa
T |

o dwa gure g ¥ v R
w2 ¥ 7 du X T A @ @
BT 99 WAW KT I ®KY  greverforan
¥ femia ar sy Wi A o
F1 geaeT a0 sy |

ST RGN TCHT TR A ®L Al IH
fadty @ & 3w O W v & -
FIAr Wife fear s g ag #1€ A
qEt &4 A g

weow wgtew, SfF @ga ¥ AW
ey grer & eAfad § w93 W
FETE |

wsw wgrAg . M1 Ag NATE,
Qe

A g wqw (FrwmE) @
o ¥ fad 31 famz? #a7 agt WY wawr
FT AAAT 99 @& |

W WG . q=IT AT AT

St WrAg wWX I WERA
08 a1 Y& ®T UG WAT W A WOHAT
ISWT T 97 I A § § uvowr
oF AT F1 AL TqATS (5 wrfe
T X R T F TR TATARAT N
1 I VW F, NF WA W@
Wk W sfaor Ru e & 2w A,
fory SR #Y FHEATIT FH ATAF L ¥
IT% g 7 Ay s Ffr §, A Wiz §
T 7 Fr FaE, fFaFR, @,
arfzere W T w1 wware §, ¥ o
IAHT TEY & qE TCRTC WY IAHT AR
H9% ¥ qg ATAAT ISAT 4T 97 | qg
qaR § “@a W —aar Ty
SHTH W € 4T Iad W g0
@ wwT ot § fF are w2w s
¥ w0 AT F OF gEETCAT ¥ RN
T AATAT AT weA frar AT
fox ¥ ow 7w ¥ gfcom WAt w AR
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e art ¥ quw ¥ g e fe
mar 1 %1 foA g dERET § TORTATH
agw 7% Y AT w7 0F G fawfer ¥
Far war 3 fE wig wEW @I A S
woer § Wi &1 AT AT A QAT TAT
fr wegarr & fo & fsfr oY i &
s s A A g 2

weTw AREw, I8 afe A QA &
[T AT TAET GF  TTET AT ik L
AT TT A LT ETAT AT TH &AL
% qfeT A1 W o A & fau w1 aE
woerg wAw I 7

i amae ¢fd @ Fam @
2w ¥ wfewt & o 7% 6 T FA AT
w0 HERATH @ | T T
fowr el % g A AWM W
Froei s AT A dET FAT )
MEF A AT ITF T A T FAH
wr€ ot 7 €T wvaT ¢ v ok AT S
&, W s A § @ i
wAW. 7TeTe gY, freT ot Rw w1 TE
weg g aw o+ oft wgfe
wnfer & g ¥ Al @ wglee f
¥ 7Y Y 9T AT HwT wAvar §, wemEr
o &, A fegqr wmaw & ar wro ffer
W W E-SWINT #Y et
oy & gre § T ey oty fare A
fs fem gwre gl &1 g T ]
. v W & 1 AfeR. I AeaTee
Ao & L

WY T AW N AR R, W
wrk Wt wgergeh: 7w Qur Wl § e ac
fr o W wrgfea wfr &7 w6 o
R o Y TOT W T A AT W
¢ Foowik. . o wpgfoey onfer &7 wral:
w wwr far mar &1 ¥fer e A
WV AT W . 4w - W st
wWife gy Wreder a ¥ W ww
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T AT 1T e e T A 91 T
ot 7w faiw s179EA wAgfee
srfr &1 =Ty war o o arferir
% 79 9g9 ¥7 7€ # A% gET W AvET
wRre § waafey wft Fr A o
aft & 1 wa= wAT &5 Fowe Ay
QT @ A @ W v gAman o
o WY qET ®iET g AE @ fEv ooz
Y /v ZTSE §, A 9UT ETIW & T
fordr wifaamar & Y% 3oaew aff o7 2 v
faur ofredi & fAo #YF Tagem 2
fe 3% st anfr w1 & =5y
o g & et ®1 g &
22 at dfaww & sw fegr mar
a wr wgfr wfa & awEm w5
g 77 ¥ fau o a7 o Afaw &
gerew A8 fear s wwar & 7 we
ey AT ey Y dfeavr § dwna
fear arer Afie wTow A A 3 @
a8

O A @G A I 3N fow
o JeTaT A w w f e Ay w
o i grr A FwH wepgfer wfr W
whrd B L AT T W E
e AW e ow
T} ST TEAw W wwaaw §
wrE wrbamY i ¥ TR, e fealt W
qfee faedl 75 oY w& wefer wfr
& @ ¥ IF grr feafew v femn
T wie SRR gemw s & f
Afer Ty weTET T SRRl s & fod
wrg ofr Juve ff &1

WgT AF I AW ¥T AW L
U AT - @ o opgher ofe ¥
wreeft w7 W & fear o wod g,
¥ ov wigfer oy X whard w1 e
T feaT TAT | T AN T
afer w30 e wray 7T, W oY
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. mi b inutes. -
wriag! T W L | TG T eq the Prime Minsper L
agt A w0 ¥ [ fage a7 @
gagfaa wfa & wr=a fae S & 371 ST g AW HETW  WEIEW,
Fler g0 w11 @ AfFT wAnfaw AR &7 god g7 § 3w & wrowy sqemr

arafast & s qU w0 ¥ for
Wl WAl g Ag fasa & 1 wa
qgi X % fFar Smar @ A ag s
farsrarg frag wama = T &
& mreAT A9 A4 & 1A Al &
gt F&FK T & {77 a7 Fer
qU g war g, ¥ FEE a9 AW § |
AfeT gt F o7 FOw T w1
# wToH OF IIEET FGAT ST §
¥ A wedr, M@ ¥ wygfag
sfsFdasgaawfifer o
(=) 94 FAAL TAH
¥ st fF A feedioT #39F 7 A
wa g ;7A@ wgfva wfy ¥
37 dtv FHafEl #1 & e fear
T AR IA AT ¥ Aq9 nfy &
FRaft w1 7@ e om0 g9
qvaeg ¥ T 91X q9 Q9T 797 AR
A HAFT A §, 98 A1 MK FAMT L,
W TF T4 A g1 Tk faav fF srfa
wgafar wifa & 57 s4afadi «r i
forTaT AT WX SHY AT § 7907 F4-
aifeEt w1 4t 7 feer m@m o) g
TE & A ANH OT § 99 TF 98
gae g i aw 9% 3w F @ qwawn
F1 F1 g9 A frew AT @ | @ aw
9% g9 ¥ Fa1 7 wAW AR 5T IF
ITF T A FAw AG wAM qq AF
ITFN A A@ ¥ BF A@AT QW WX
I FeA G @A

MR, SPEAKER: The hon. Prime
Minister.

'ﬁi&ﬂﬂjﬂ!:'qas A firrz Y

MR, SPEAKER: Will you please sit
down now? You have taken—not 3

qTEar § 1 99X N3W #T qEr &Y
AR 4 AT WY FAT AT §

MR. SPEAKER: Order, order., It is
not proper. Will he kindly sit down?
I am on my legs, People who do this
try to get more opportunity like this.
It will be unfair to people who sit
down like Shri Hiren Mukerjee and
other Members who sit down correct-
ly in time. This is not proper. The
Congress party has got 100 names, I
cannot call all of them. I have called
Shrimati Minimata and others.

SHRI SONAVANE (Pandharpur):
let those Members of the Congress
party who are waiting be also kindly
allowed to speak. (Interruption)

MR. SPEAKER: Please sit down,
‘fhere is a Chief Whip for his party.
He need not take it up. Every party
must have some discipline’ Every
party has given some names. I can-
not answer every hon. Members. Every
party gives me a list and then I call
the Members. The Prime Minister,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): Sir, I rise
with a very heavy heart to express my
sense of shock, sorrow and, if I may
say s0, shame on these barbarous atro-
cities which have taken place, and
even more, that we should be so lack-
ing in social consciousness after all
these years that such incidents are
happening all over the country.

It is, as one hon. Member has sald, a
national shame and I think we should
not utilise this occasion to gpeak about
one aspect or another. We do all of
us share this shame and the only way .
in which we can wipe it out is at least
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now, instead of bloming ént another,
to try and see how we can work to-
#ether to change attitudes, and to try
and create a better atmosphere for
our brothers and sisters who are Hari-
jans, who are tribals and who are in
the minorities,

Prof, Mukerjee said that we are bur-
dened with the weight of thousands of
years, but the weight’is increased per-
haps a hundredfold, on those who are
not merely small minorities but vast
number under-privileged, who have
had not only the burden of history but
the burden of being oppressed by thelr
own brothers for these thousands of
years. It is up to us to see how we
<can lighten the burden. It is not an
easy task because of the numberg in-
volved and even more so, because of
the habits of thought and of living. It
needs a revolution, a revolution in
thinking, and it needs tremendous
courage, intellectua] courage, moral
courage and even physical courage m
order to tackle this tremendoug prob-
lem. And it is a problem which we
cannot tackle merely by giving jobs.
“That is important; I will not deny the
importance of it. It is important to
give equality of opportunity, but it 1s
in our daily handling of these situa-
tions, in the way in which we behave
towards these people, that the change
has to come, and it is only when that
change comes that the other things
wIIl also be possible.

We._ have to get together to fight all
such feelings of class of caste and of .

communalism. We must also get to-
gether {o refrain from making provoa-
tive’ stitements or speeches. We mus
get together to calm emotions when
they arise, Mrs. Pandit mentioned
about the fear in some communities in
Allghabad, I have myself seen such
fear in the eyes of the citizens, and as

the rightly pointed out, fear is the most.

dangeroys of  emotions. When one - is
afraid, one is not in control of oneself.
Theref,
are not created in which any commu-
nity has ea or a feeling of insecurity. _
‘These are the two greatest dangers.
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We have talked a great deal today
in the debate on the Ministry of Ex-
terna] Affairs on Pakistan and China.
I believe that we are fully able to meet
those dangers, but if this danger with-
in our country is not met, then we can
fall prey to outside enemies. Today #t
Is urgent that we work together to
create equal opportunities for all our
citizens, specially those who are under-
privileged and that we work to
strengthen the fundamental unity of
our people. 1 cannet find words which
are adeguate to condemp these bar-
barous and heinous crimes. I cannot
comprehend the cellousness, the in-
sengitivity and the inhumanity of
those who just watched a young boy
being burnt to deatk., But, as I said
earlier, it is not enough to blame
these people. We have to blame the
whole social system. It is not erough
to blame the social system, unless we
are prepared to take action to change
that system and to create some hope
of the basic human values to our peo-
ple. Certainly those who are guilty
must be punished and punished harsh-
ly. These are cases in which there
should be no question of any kind of
pity. But I would appeal to the House
and to the country as a whole—let us
get together and evolve ways of func-
tioning in which we can take the
necessary steus—economic, political
and social steps—to create the neces-
sary foundation on which a new life
can be buflt and the equality and other
basic rights, wich are the dues of all’
our people, can be given to them.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER: I will call two from
this side and two from that =ide.
About the other parties I know whom
to call, but the Congress has
given 20 names. I dn not know whom
to call. .

SHRI THIRUMALA RAO: Andhra .

has figured very prominently. I would
leaveittoywtoeallm member
rrorn Andhra.

SHRI VISWANATHA llfl:NON
(Ernakulam): Sir, I am standing here
to condemn the tragic incidents thn’:
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have happened, particularly about the
Harijan boy in Andhra. I see the in-
cident not merely as a social problem.
The problem is econom:=, You cannot
shut your eyes to the facts of the case.
What is the economic condition and
social status of the Harijans? Have
shey got their own land? Are you
prepared to solve the economic prob-
lem by giving them lands and also to
raise their social status? Without do-
ing all these things for the last 20 years,
just coming here and indulging in tall
talk and philosophic things is not go-
ing to solve the problem. This is not
the only instance happening in Andhra.
I have got a telegram today from
Andhra which reads thus:

“Eight Sugalis including two
women brutally tortured. Land-
lord Kammavaripalem  village,
Krishna, Andhra suspecting Suga-
lis as thieves. One in dangerous
condition. This village near
Kanchikacherla where Harljan boy
was burnt recently. Pradesh Con-
gress and local Congress bbsses
eurung pressure to suppress case
against eulprﬂs"

This telegram has been sent by the
Taluk Ryots Sangam. Here everybody
is of the view ﬂlﬂl we should condemn
these things. What is the meaning of
mere eonﬂu_:g;;g;:on when such things
are happ« Who is

for it? "E_ypxjy dy has to admit that
the main responsibility for this lies
with the government, the party in
power. Yom cannot minimise their

l‘e!ponmbi‘l.l.ty
We must look at the issue self-critl-

lly. Withouf~ mﬂw;m’ -:':rinx
nnmething phil

solve the problem. You are dechrlng
that you are going to have socialism in
this country. Then, are you prepared
to give land to the tiller, land to the
poor? Most of the harijans are poor.
There may be exceptions ke
m’-"’-J'&.’Iillrm'a!!-am,Isml‘mstmrtlﬂau-x
20t ‘ooz Thﬂylrewarkars “Are you
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going to help them economically? By
giving some harijans the posts of Mlin-
isters or Governor you are not going
to solve the problem. Are you prepar-
ed to help them economically? That
is the basic question.

Shri Bhandare was saying some-
thing about Buddhism and other big
things. - That would not solve the

problem, because their problem main-
ly is economic. If there is a rich
harijan girl, a poor caste Hindu boy is
ready to marry her, then the question
of caste will not arise. So, it is only
a question of money. So, are you pie-
pared to solve the problem that way?
You have preached socialism for the
last 20 years. Have you done any-
thing concrete in that direction?

I agree with the sentiments express-
ed by Shri Hiren Mukerjee, but 1 do
not agree with his conclusion. because
he says everybody is responsible. Say-
ing that is not going to solve the prob-
lem. The question is: are You pre-
pared to give land to the poor, to the
harijans? Instead of that, you are
now evicting the harijang from the
land. What action have you taken to
prevent such evictions? In this par-
ticular case, a harijan boy has been
caught for alleged theff and he hgs
been burnt. I can understand if such
a thing happens in America where the
Negroes are being burnt by Ku Elux
Klan. But here it seems to be waorse,
I do not know how it has happened.
but I am sure that the Congress is
equally responsible for it.

SHRI SHASHIBHUSHAN BAJPAI
(Khargme): What sbout the BSS?-

SHRI VISWANATHAN. MENON:
Why do you bring in RSS? I would
request the Prime Minister and the
Home Minister to take note of it and
check such incidents. I have got that
telegram with me, with the name of the

Individual mentioned there. It in *ty
Lakshi Narayan, Secrétary, Ryotls
Sangam. ’
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How are they going to wlve this prob-
lem? Mere high brow talk v.ill not
help. Mahatma Gandhi said that un-
touchability must go and he has worked
for it. But what are you doing? Gan-
dhiji taught all those things when he
vsas not in power? Now you are in
power and you are the so-called follow-
ers of Mahatma Gandhi. What have
you done?

Without doing anything you are find-
ing fault with others, saying the other
party hag not done anything. I want to
stress here that you have to solve the
problem economically. Giving some
Governorship to an odd individual, even
to Shri Sheo Narain. is not going to
solve the problem.

MR. SPEAKER: I am not able to give
him even time to speak.

SHRI VISWANATHA MENON: You
have to give land to the tiller, land to
the harijans and minimum wage to the
workers.

SHRI SHASHIBHUSHAN BAJPAI:
Have you done it in Kerala?

SHRI VISWANATHA MENON: We
have doane it. That is why all the hari-
jans are voting for us. They are sup-
porting the United Front Government.
You have to give them minimum wages
o that they will at least get food twice
a day. I would also request you to tuke
action against the culprits, while trying
to solve the problem at the economic
level,

ot wygew  (feeie) @ osaw
e W g W AT wrwer
I & AT AW § 9 & www ¥ §
sgnwgm § R Amw W { Wiy
wivw TN ) a1 I qY AN Q)
iR fedt e 2w o & Wd gfomy
&7 WY A gy 39 AN & FgT A
qETC Y W & qF U6 TR 0
arrd | A & o wE & AT v AW
e % wox ¥ frar v § @
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MR, SPEAKER: Now, there are orly
ten more minutes left. At least 10
minutes must be given to the hon, Min-
ister so that he may reply to all the
points raised. -

SHR] ABDUL GHANI DAR (Gur-
gaon): I want only two minutes. You
have not called even one Muslim Mem-
ber to speak,

SHRI KARTIK ORAON (Lohardaga):
I also want to speak.

MR. SPEAKER: As Shri Thirumala
Rao has already pointed, I am really
surprised that not one Member either
from the Opposition or from the Con-
gress Benches has expressed uat least
regret on behalf of Andhra Pradesh.

SHRI ABDUL GHANI DAR: Pleass
give me only two minutes.

MR. SPEAKER: Everybody is askirg
only for two minutes......

SHRI ABDUL GHANI DAR: We have
every right to speak and participate im
this,

MR, SPEAKER: The other Members
too have a right to speak.

SHRI ABDUL GHANI DAR: It is very
sad that you are not giving us a chance.
We have every right to participate.

MR, SPEAKER: There are 522 Mem-
bers and not only the hon. Member. On
the Congress side also there are 200
Members. Nobody has any special pri-
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vilege; all have equal rights and equal
privileges here; nobody bas’got less pri-
vileges.

I was really surprised that no Member
had expressed regret for what had hap-
pened in Andhra Pradesh. It was some-
ithing ghastly which had happened there
aod somebody should express regret at
least, I would now call upon Shri Ten-
neti Viswanatham to speak for just two
minutes.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): I rise in sorrow, I
rise with great anguish of mind,
and I rise also in anger at what had
happened in several parts of the coun-
try and particularly in Kanchika-
kacherla in Andhra Pradesh. I come
from that State and I hang my head
down in shame. I was always taking
pride in the fact that having regard
to the great propaganda which we had
carrieq on during Mahatmaji's move-
ment, these things would never hap-
pen in Andhra Pradesh. But today,
as I said, I hang my head down in
shame.

I am not going into the various
aspects into which hon, Members have
gone. These are all familiar things.
In fact, the law has provided against
all these things. We need not speak
again what we spoke forty years ago.
The law is there, but the implementa-
tion is very very defective,

Since there is no time, I shall give
just two suggestions. Ome s that the
practice of untouchability in any form
should be made a cognizable offence,
That is the first thing.

SHRI SONAVANE: It has been made
so, but there is no implementation.

SHRI D. C. SHARMA (Gurdaspur):
It should be made a capital offence,

SHRI RANDHIR SINGH: There
should be capital sentence for it.

SHRI TENNETI VISWANATHAM:
The Act is there on the statute-book.
But in regard to the implementation,
at the Investigation stage, there is
great difficulty. These Harljans belong
to a poor class of soclety. They are
not moneyed, and sometimes these
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crimes are committed by those who are
affluent or in a affluent circumstances.
Therefore, 1 suggest that a very fair
percentage of the constabulary must be
filled up by the Harljan communities
and the Scheduled Caste communities,
For, that {s the first stage of investiga-
tion. Further, at the level of the head
constables and also the sub-inspectors,
there must be a greater proportion of
people from these communities, because
it is these people that carry on the in-
vestigation and it is these people that
generally are beguiled by those who
have committed the crime and who per-
haps are behind these crimes.

These two things could be done with-
out amendment of any Act. It is only
a Question of giving executive irstruc-
tions. I want the Home Minister and
the Prime Minister to consider this
particular aspect and impress on the
States to do this.

The first information report in the
Andhra case was given almost on the
same day when the boy had to run
away about a hundred yards after fall-
ing down from the pole in a bruised or
burnt condition. Within less than two
hours, I suppose the report was there.
But for weeks and weeks no arrest was
made. These delays can happen only
under two circumstances, namely if
there is money behind or if there is
politics behind. I understand that in
this particular case both the things were
there. I want the Home Minister to
exercise all the care he can and all
the influence that he has at his com-
mand to bring out the culprits so that
this may be an example throughout
the country to show that he social
conscience of the people has been
stirred now as on no other occasion.
Let us dedicate ourselves from tcday
to root out this untouchability in
every form in action,

MR. SPEAKER: The Home Minister.

o were mAY W “fiw e g
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Shri Abdul Ghani Dar then lejt the
House.
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): As regards the
incident which gave rise to this discus-
sion, I would like to give certain facts.
When I made my statement yesterday,
I had said that 6 out of the 7 accused
were already arrested. According to a
message which I just received while sit-
ting here, the one remaining who was
absconding, was also arrested on the
night of the 2nd at Raichur. This is as
regards the point made by the speaker
who preceded me as to whether icvesti-
gation was started immediately. But
the explanation I got from the Andhra
‘Pradesh Government was that most of
these people had left that place and
they were spread all over the State; one
was even outside the State. They imme-
diately started the investigation, but
naturally it took time to get hold of
these people. As I said, the seventh
accused was arrested at a distant place,
Raichur.

ot W ww (dE): A
o Teat § fF qw o wmde wree
qIH T ¥ a2 A7 wEHe gt war
AR g¥ve TeaHlE F7 I 9, @Y 99
A § T 88 WY 89, €Y We
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FaEy 4T g w7 g
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MR. SPEAKER: He is not yielding.
e cannot cross-examine him like that.

SHRI Y. B. CHAVAN: Let me com-
plete my sentence. He cannot ask me
(uestions at every stage.

18.57 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

As regards the other incident about
which I made a statement yetserday
about naked women being paraded, they
certainly made certain investigation
trying to find out information. But this
information is not found to be correct
and they have issued a contradiction
about it.

Hon. Members also have mentioned
certain facts. The Comnrunist Party
Member referred to some telegram
which he has received about some inci-
dent in the same district in the same
State. Naturally, I will have to go into
the details and get a report from the
State Government before I can glve a
reply.

1 entirely agree that it is not enough
that we have some sort of philosophy,
but not the machinery to implement it.
This country has accepted equality of
citizenship before the law and removal
nf untouchabflity has been accepted as
a fundamental principle of our Consti-
tution and we have also passed laws
making untouchability a cognisable
offence, but it is not enough to have
laws, it is not enough to merely have a
Constitution, it is not enough to have
only the philosophy. Now it 1s time we
implemented it. That is, really speak-
ing, the crying need of the hour and we
have to think about now we do it.

I must say in this matter that most
of the States are doing it, but certainly
soclal conditions are still fhe same,
Unfortunately, this feudal atmosphere
In the villages even in this democracy
Is not yet changed. Psychological and
social conditions naturally need to be
changed and changed fundamentally.
Tor that matter, the instrument of law
and the instrument of Government has
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R
to be used, used very vigorously and
honestly. I entirely agree there,

As regards the economic programme,
it is the policy practically of all parties
aad all governments to give priority to
the problemg of Harljans, Scheduled
Castes and Scheduled Tribes. 1 think
an honest effort has been made by this
Government also. I am not here just to
defend what Government have done or
are not doing. Certainly in what we
are doing, we are doing our duty, and
what we are not doing is our failure.
We must accept that sort of attitude in
this matter.

There were two or three suggestions.
We will have to take it up at the high-
est level of the Chief Ministers in a
conference and try to emphasise the
necessity of being more alert, These
are continuing problems. It is not
enough that we are alert once; it is a
question where we have to be alert
continuously and constantly, Constant
vigilance is necessary.

19 hrs,

I am thinking of meeting the Chief
Ministers to discuss some of the prob-
tems. I will give priority to this prob-
tem and discuss it with them when I
meet them.

As regards the general question ot
the problems of Scheduled Castes and
their reservation in services and other
economic problems, as we know, the
Commissioner of Scheduled Castes and
Scheduled Tribes is supposed to look
into it. We have found that the imple-
mentation of that policy is the main
problem. The Minister of Soclal Wel-
fare is considering the suggestion whe-
ther there should be a parliamentary
committee to go into this problem....
(Interruptions.)

Aﬁ HON, MEMBER: It was promis-
ed but denied.
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SHRI Y. B. CHAVAN: He has not
promised. But as I say, he is consider-
ing the suggestion. I have been discuss-
ing this matter with him even before I
got up here now. I shall discuss this
matter with him. If not a parliamen-
tary committee, whatever other com-
mlittee he may have, in mind be will
consider it........ (Interruptions.)

AN HON. MEMBER: No other com-
mittee.

SHRI Y. B. CHAVAN: Well, you have
said it now.

ot wigw swre: el § oy
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SHRI Y, B. CHAVAN: The sugges-
tion to have a parliamentary committee
is there. Government has no doubt
that if there is some sort of a con.
mittee—even if it is not a parliamen-
tary committee—it will go a long way
and it is necessary to create an atmos-
phere so that the administration at all
levels will feel that the highest body is
watching their performance. This is
the basic principle behind it and I am
sure the Minister of Social Welfare will
certainly take this into consideradon.
I do not want to repeat whatever every-
body has said; I am not replying to this
debate in a spirit of replying. I am
really-speaking, speaking in the spirit
of endorsing it. That is al] that I have
to say.

1905 hra.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, April
5, 1968|Chaitra 16, 1890 (Saka).

GMGIPND—LS—TI—157 (Ai) LSD— 4-10.68—1010,



